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APPENDIX INI
MINISTRY OF RAILWAYS
(RaiLway Boarp)

Explanatory notes on excesses over certain voted grants and charged
appropriations during 1957-58 as shown in paras 8§ & 9 (pages
6 & 7) of Audit Report, Railways, 1959.

GENERAL

Apart from the detailed explanations for the excesses under
different individual grants/appropriations which follows, it is neces-
sary to make certain general introductory observations, The ex-
cesses in Grant Nos. 7, 9, 12 and 15 are quite small, being below
1 per cent, while the excesses in Grant Nos. 4 and 16 also are only
1.47 per cent and 1.33 per cent respectively. The only significant
excesses are in Grant Nos. 5, 8 and 17. The afore-said excesses and
the observations in the succeeding paragraphs are with reference to
figures as shown in Para 8 (Page 6) —Chapter I of Audit Report,
Railways, 1959 but the excesses which require regularisation by the
Parliament are shown in the attached Annexure I after including

the mis-classification indicated in the detailed appropriation ac-
counts—Annexure J.

2. An Explanatory Memorandum, giving detailed information in
regard to certain excesses which had occurred in 1955-56 and
1956-57 and indicating also the remedial action taken in pursuance
of PAC’s 9th Report (Particularly paras 5—6 thereof). has been
furnished to the Public Accounts Committee with reference to Lok
Sabha Secretariat's O. M. No. 2 (IX) (2) PAC|58, dated 24-11-58.
Railway Board’s demi-official letters to General Managers of Rail-
ways dated 29th August. 1958 and 9th October 1958, copies of which
were sent with the aforesaid Memorandum (copies enclosed again
for ready reference) contain the directives issued for improving the
machinery for estimating and for budgetary control of expenditure.
These directives were issued immediately after it was known that
excesses had occurred in 1957-58; theyv incidentally meet the points
raised in paragraphs 267 to 269 of the P. A. C's 15th Report (2nd
Lok Sabha), which are purt of the proceedings of the 14th sitting
of the Committee held on 25th July, 1958. The results of the reme-

dial action taken. it is hoped., will be reflected in the accounts for
1958-59.
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3. As regards the excess in Grant No. 5—Repairs & Maintenance—,
Sub-para (10) of the enclosure to Railway Board’s directive of 9th
October, 1958 referred to in the preceding paragraph, conveyed
remedial instructions in respect of this grant. The Ministry of Rail-
ways plead that, during a time of developing economy, when there
has been a progressive and large increase in the volume of Rail-
way assets, the assessment of the corresponding increase in the ex-
penditure on repairs and maintenance has been somewhat difficult.
This, amongst other things, explains the excesses under this grant
in the last few years, to which the PAC drew attention at their
14th sitting on 25th July (para 269 of PAC’s 15th Report, 1958-59,
Second Lok Sabha). The capital-at-charge of Railways at the end
of 1953-54 was Rs. 869.30 crores, which increased to Rs. 1,222.44
crores at the end of 1957-58; it will be seen that, even allowing for
the factor of increase in prices, there has been a large and rapid
increase in the quantum of railway assets. It is submitted that an
excess of 3'87 per cent under Grant No. 5, as a result of repairs and
maintenance expenditure in respect of different Railway assets
having exceeded even revised anticipations in the year, arose in
the aforesaid context of a developing economy, in spite of all reason-
able efforts that were made. Only a small portion of the excess
(less than one per cent) was due to items for which the estimation
could have been better. Admittedly, the situation calls for fresh
and improved methods of estimating and control of expenditure,
and it is hoped that the remedial instructions already referred to
which were issued with this end in view, will meet this require-
ment.

4. It is also necessary, in this introductory portion of the expla-
natory note, to make mention of the excesses in Grants 16 and 17
which relate to expenditure met from Capital & Depreciation Re-
serve Fund. 1In this connection, reference is invited to paragraphs
4 and 5 of the PAC’s 15th Report 1958-59 (Second Lok Sabha) deal-
ing with “Savings over Voted Grants and unnecessary Supplemen-
tary Grants”. In 1955-56. there¢ were savings with reference to both
the final and original grants in the case of Grant No. 16 and savings
with reference to the final grant in the case of Grant No. 17; while
in 1956-57, there were savings over even the original grants in the
case of both Grants 16 and 17. With a view to obviate such savings,
and having regard to the requirements for the increased tempo of
work with the approach of the pcak period of the 2nd Five Year
Plan, the arrangements for procurement of stores were geared up.
As a result of such remedial action, the pendulum swung to the
other side to an extent which could not be correctly anticipated.
While the Ministry of Railways are fully alive to the need for
avoiding both over-estimation and under-estimation in the budget
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provisions, they would plead the practical difficulties arising from
the very large magnitude of expenditure, particularly under Grants
16 and 17, and the fact that measures to counteract dilution of offi-
cers and staff, in spite of every effort, could not fully keep pace with
the progressive increase in the tempo of work. A large proportion
of the cost of works includes the value of materials, considering
that Railways have to make purchases thtough various procurement
agencies, viz., wings of W. H. & S. Ministry in India and abroad, con-
tractors etc., estimating in regard to stores has to be made on the
best available data. In such a situation, the non-receipt of debit or
stores, or receipt of stores and debits to a greater or a smaller ex-
tent than anticipated, cannot be altogether avoided, and variations
between even the final estimates and actuals thus occur. The Pub-
lic Accounts Committee have appreciated this point; in Recommen-
dation No. 4 (Appendix II) of their Fifteenth Report, 1958-59
(Second Lok Sabha), they have directed the Ministry of W. H. & S.
to ask the purchasing organisations abroad to furnish reports to the
indenting Ministries in regard to the availability of stores and
shipments every fortnight from the end of January and weekly
in the month of March. It is hoped tRat this procedure, which has
since been introduced, will obviate appreciable variations. Another
significant fact in respect of Grant No. 16 should also be mentioned.
The Accountant General, Central Revenues, debited the Ministry
of Railways with Rs. 6°16 crores in the accounts for 1957-58, on the
basis of particulars supplied by the Iron & Steel Controller, in res-
pect of supply of steel received up to 28-2-58 and supply expected
to be received during March 1958 against TCM orders. On further
examination, it has now been admitted by the Price & Accounts
Officer of the Iron & Steel Controller that there was an excess debit
against the Ministry of Railways to the extent of nearly 1.6 crores
and that suitable reversal adjustment will be made. Out of the
total excess of Rs. 5.09 crores in Grant No. 16, an amount of Rs. 3-19
crores represented the aforesaid debits for cost of steel supplied
against TCM operational agreement: out of this amount of Rs. 3-19
crores, nearly Rs. 1'6 crores or about half was due to the anticipa-
tions of the Iron & Steel Controller proving to be in excess of
actual arrivals. The difficulty of the Railways, who were less
directly in touch with the position than the Iron & Steel Controller,
will, therefore, be appreciated when considering the remaining
portion of the excess for which the Railways are answerable. The
lack of co-ordination with the Iron & Steel Controller, which partly
accounted for the excess referred to, will be obviated in future as
the supplies of steel against later TCM operation agreements, are
being obtained by the Railways direct through the agency of India
Supply Mission, Washington.



Excess of Rs. 46,54,785 over Grant No. 4—Revenue—Working Ex-
penses—Administration

The excess is about 464 lahs i.e. 1-5% of the final grant of 31,75
lakhs.

Apart from certain items of expenditure on account of office con-
tingencies (6 lakhs) and engagement of additional staff (2% lakhs),
which could have been estimated closely towards the close of the
year and provided for at the time of final modification and this has
been taken up with the Railways concerned, the excess was due to
(a) heavier contingent expenditure consequent upon engagement of
additional staff found to be unavoidably necessary and adjustment
of certain arrear contingent bills (211 lakhs), (b) payment of more’
wages, travelling and other compensatory allowances and
changes in personnel etc. towards the close of the yvear (181 lakhs)
and aggregate of other minor factors (1} lakhs) which could not
be assessed more precisely in the final estimates.

These excesses vwere partly offset by a saving due to expenditure
relating to the year, but booked erroneously in the accounts for
1958-59 (3 lakhs).

Excess of Rs. 3,8992255 over Grant No. 5—Revenue—Working Ex-
penses—Repairs and Maintenances

The excess of about 3,90 lakhs, is about 3.9% over the final grant
of 1,00°67 crores. Of this an aggregate excess of 864 lahs was in
respect of certain items for which the estimation could have been
better. The question of individual responsibility in this respect has
been taken up with the railways concerned. Debits on account of
stores and workshop repairs which cover a large proportion of this
grant can be adjusted until March Accounts are finally closed by
about July. There are therefore practical difficulties in making pre-
cise forecast of expenditure under this grant even at the time of
final modifications. The balance of the excess was due to more ex-
penditure on repairs and maintenance of rolling stock than anti-
cipated (803 lakhs) increase in expenditure due to more repairs
to track, bridges, service and residential buildings, etc. (81 lakhs),
more expenditure on maintenance of electrical, telecommunication
and signalling services ctc. owing mainly to adjustment of heavy
debits towards the close of the vear (52% lakhs), adjustment of more
freight charges on revenue stores (42 lakhs) and adjustment of
more debits in respect of overcharges and undercharges on-cost and
manufacture and repairs (234 lakhs). Excess was also due to ex-
penditure in respect of certain temporary works and freight charges



not transferred from this grant in the accounts for the year (10}
lakhs), erroneous adjustments in respect of certain other items indi-

vidually of small magnitude (53§ lakhs) and aggregate of other
minor items (71 lakhs).

Excess of Rs. 54,962 under ‘charged’ Appropriation No. 6—Revenue
—Working Expenses—Operating Staff

Certain payments decreed by courts during the year were pro-
vided for and initially booked by the Central Railway as ‘voted’
instead of ‘charged’. This error came to notice after March 1958,
when it was too late to make necessary provision under the ‘Charg-
cd’ appropriation. As, however the accounts for a year are clos-
ed some months after the month of March, there was time to rectify
the accounting error before the final closing of the year’s accounts
and the necessary adjustment was carried out. Under the extant
rules, correct classification has to be followed in accounts irres-

pective of whether the provision has been made under the correct
unit or not.

Excess of Rs. 49,22538 over Grant No. 7—Revenue—Working Ex-
penses—Operation (Fuel)

The excess of about 49} lakhs is less than 1% of the final grant
of 53-86 crores. This included an excess of 153 lakhs on account
of provision in respect of expenditure on coal (113 lakhs) and other
fuel (4 lakhs) not having been made adequately. The balance of
the excess occurred on account of (a) more freight charges owing
to adjustments made towards the close of the vear in respect of
certain freight bills including those relating to previous years
(424 lakhs) and increase in the rate of consumption of coal and
receipt of coal by longer routes (21 lakhs); (b) pavment for supply
of electric energy to a firm not received contrary to expectations
(121 lakhs); (c) increased ‘cost of coal’ due chiefly to increase in the
average rate of consumption of coal (12} lakhs): and (d) write-off
of certain losses sanctioned in April 1958 accounted for during the
year under report (3% lakhs).

These excesses were partly offset by savings due to (a) adjust-
ment of more credits in respect of supply of coal received from a
State Government (253 lakhs): (b) less reccipt of debits in respect of
fuel etc. (141 lakhs) and sales tax. excise duty on coal etc. (8 lakhs):
(c) fluctuations in adjusiment through stock adjustment account (5
lakhs): (d) expenditure relating to this grant erroneousiy adjusted
under other grants {5 lakhs): and (e) other minor variations (! lakh).
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Excess of Rs. 1,33,53,349 over Grant No. 8—Revenue—Working Ex-
penses—Operation other than Staff and Fuel

The excess of about 1, 33t lakhs is about 7-4% over the final
voted grant of 18,04 lakhs. Besides under estimating in respect of
certain items of expenditure aggregating 394 lakhs, the excess was
due to (a) more payments in respect of compensation claims for
goods lost or damaged as a result of a special drive which was ini-
tiated during the closing months of the year for expeditious settle-
ment of claims (52§ lakhs) in view of public complaints, in respect
of which the requirement of funds could not be precisely gauged,
{b) more expenditure on clothing, uniforms, consumable stores etc.,
owing to the increase in the cost of materials, engagement of addi-
tional staff unavoidably found necessary, etc. (32} lakhs), (¢) pur-
chase of electric energy at higher cost and more consumption of coal
in power houses towards the close of the year (894 lakhs), (d) cre-
dits through Stock Adjustment Account being less than anticipated
(4% lakhs), (e) more debits adjusted towards the close of the year
in respect of supply of stationery, forms etc. (4 lakhs), and (f) car-
riage of revenue stores (3 lakhs). These excesses were partly re-
duced by savings due to non-adjustment of certain bills in res-
pect of printing charges originally kept under suspense (6% lakhs),
less expenditure under handling, collection and delivery of goods
owing chiefly to delay in the receipt and passing of bills etc. (5%
lakhs), and aggregate of other minor items (3 lakh).

Excess of Rs. 2400827 over Grant No. 9—Revenue—Working Ex-
penses—Miscellaneous Expenses

The excess is about 24 lakhs i.e. less than 19 of the final grant
of 27,12 lakhs. A saving of about 9 lakhs was expected, and funds
to that extent were surrendered at the time of final estimates but
this did not materialise.

The above excess was made up of compensating excesses and
savings the more important of which was an excess of 593 lakhs
under ‘Suspense’ and a saving of 263 lakhs under other heads. The
excess under ‘Suspense’ was due mainly to adjustment under this
head of more debits awaiting adjustment to final heads for want of
acceptance, full particulars, allocation etc. (49 lakhs), inadvertent
under-estimation of provision for certain transactions (21 lakhs)
which has been taken up with the Railways, certain expenditure re-
lating to other grants erroneously adjusted under this head (4
lakhs), certain freight charges provisionally booked under this head
not cleared during the year (3% lakhs), and expenditure in respect
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of f:efrtain compensation claims booked under this head against pro-
vision under charged (1 lakh). This excess was partly offset by ad-

justment of more revenue liabilities to final heads towards the close
of the year (19 lakhs).

The excess under ‘Suspense’ was partly absorbed by'savings un-
der final heads due to adjustment of less contribution to Provident
Fund than expected in respect of staff confirmed with retrospective
effect (20} lakhs), non-utilisation of provision in respect of certain
freight bills not passed owing to delay in their verification, accept-
ance etc. (8] lakhs), inadvertent omission to modify provision in
respect of certain expenditure, on expansion of catering arrange-
ment and payments of special contribution of Provident Fund (33
lakhs), and aggregate of minor factors (3} lakhs).

These savings were partly offset by excesses on account of more
payment of gratuities and special contribution to Provident Fund
than anticipated (5 lakhs) and more expenditure under catering

owing to extension of catering services, increase in prices etc. (4}
lakhs).

Excess of Rs. 15,74,370 over Grant No. 12—Revenue—Dividend Pay-
able to General Revenues

Dividend payable to General Revenues on the Loan Capital of
Railway undertaking is computed on the basis of the capital expen-
diture to end of the previous yvear and half of that incurred during
the year concerned subject to certain minor adjustments. Thus,
the actual payment on account of dividend to General Revenues is
dependent inter alia on the Capital outlay incurred during the year.

During the year under report, a supplementary grant of
Rs. 45-46 lakhs was taken due partly to the increase in the Capital
outlay during the vear under report anticipated in the revised esti-
mate and partly to the capital-at-charge on 1-4-1957 being higher
than anticipated owing to the increase in the actual outlay during
1956-57 over the revised estimates of the year and revision of ad
hoc balances as on 15-8-1947 (date of Partition). This, however,
proved insufficient as the amount of dividend actually paid exceed-
ed the final grant by 1574 lakhs, owing to the capital outlay actually
incurred during the year being more than adopted in the revised
estimate (22-61 lakhs) partly offset by decrease on account of differ-
ence between the ad hoc and revised capital-at-charge as on 15-8-1947
being less than expected, resulting in less write-back of Divi-
dend Payable to General Revenues, during the year (6-27 lakhs).



Excess of 45,002 under ‘Charged’ Appropriation No. 15—Construc-
tion of New Lines

As per enhanced compensation decreed by the court, additional
payments amounting to Rs. 45,002 were made to the owners of land
acquired for a project. This amount, along with payments to other
land owners, were initially booked as ‘voted’. As a result of review
of expenditure made in July, 1958, it was observed that the afore-
said amount of Rs. 45,002 should have been treated as ‘charged’. The
amount was accordingly adjusted as ‘charged’ before the final cles-
ing of the vear's accounts, but it was not possible at that stage to
make necessary provision under the ‘Charged’ appropriation.

Excess of Rs. 11,89,205 over grant No. 15—Construction of New Lines

The excess of about 12 lakhs is onlv about 319 of the final grant
of 20:34 crores.

At the time of final estimates, a saving of 6995 lakhs was expect-
ed due chiefly to slow progress of works owing to less supply of
materials etc; funds to that extent were surrendered. This saving,
however, did not materialise, and actually the expenditure exceed-
-ed the final grant as a result of provision in respect of adjustment
of debits for stores, and more payments to certain contractors on
the basis of progress of their works, etc. not having been accurately
assessed (83 lakhs), greater progress of certain works than expect-
ed towards the close of the year (301 lakhs) and aggregate of minor
items (1§ lakhs).

Besides the saving of 70 lakhs mentioned above, the excesses
were partly reduced as a result of savings owing to debits for supply
.of materials and customs duty etc. thereon, received towards the close
-of the vear being less than expected (31% lakhs), omission to carry
out a certain write-back adjustment (1] lakhs) and certain expendi-
ture adjus:ed as ‘charged’ after the close of the vear (! lakh).

Excess of Rs. 5,801 under ‘charged’ Appropriation No. 16—Open Line
Works—Additions

Excess was due to payments made under the ‘Pavment of Wages
Act’ in respect of certain cases finalised before 31-3-1958. contrary
to expecia.: .;s.

Excess of "Is. 50890813 over Grant No. 16—Open Line Works—
Additions

The excess of about 509 lakhs 15 onlv about 1'3'¢ of the final
grant of 3,82-33 crores. It occurred under Stores Suspense (8,671
lakhs) and Manufacture Suspense (2,117 lakhs): these excesses were
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partly offset by savings under rolling stock (3,914 lakhs), Works
(59% lakhs), Miscellaneous Advances (1,182 lakhs) and a small sav-
ing of one lakh under purchase of Kalighat Falta Railway. The
question of fixing responsibility for failures in budgeting has been
taken up with the Railways.

2. The bulk of the excess under ‘Stores Suspense’ was due to re-
ceipt of materials and debits for their cost towards the close of the:
year being more than expected (8,043 lakhs) of which the more
important items were (a) an excess of 3,18} lakhs representing
debits, for the cost of steel supplied against a T.C.M. operational
agreement, raised by the civil Accountant General in accounts for
March 1958 on the basis of the information furnished by the Iron &
Steel Controller to the Ministry of Finance but full provision had
not been made for this debit which was actually received in the
month of May 1958 and adjusted in March '59. As it has turned
out, however, the debits raised by the Accountant General, Central
Revenue, in this connection, on the basis of Iron & Steel Control-
ler's expectations of arrival of shipments upto 31-3-1958, are now
reported to be substantially in excess (about Rs. 160 lakhs) of the
value of the materials actually received by the Railways. The opera-
tion of T.C.A. aid for the year 1957 has been taken over byv the Rail-
way Board from the Iron & Steel Controller—I.S.M./Washington
now functioning as Railway Ministrv's agen: for this purpose and
such lapses are less likely to recur; (b) an excess of 1,23 lakhs on
account of improvement in supply of materiais towards the close of
the year for which adequate provision was not made in the final
estimates and (¢) underestimation of provision in respect of certain
debits for supply of materials (9] lakhs).

Excess also occurred owing to  certain  works—stores  having
been erroneously passed through "Stores Suspense’ on a certain Rail-
way (44 lakhs)., more materials returned from works towards the
close of the yvear (11} lakhs) and aggregate of other minor factors
(71 lakhs).

3. Excess under ‘Manufacture Suspense’ occurred owing to adjust-
ment of more debits for cost of stores drawn for manufacture etc.
and customs duty etc. thereon (202} lakhs). which included 33}
lakhs on account of underestimation or omission of provision, more
payments on accoun: of increase in rates of dearness allowance to
staff drawing Rs. 300 or less sanctioned as interim relief (7% lakhs),
certain write-back adjustient taken erroneously under ‘credits or
recoveries’ (3 lakhs) and aggregate of other minor factors (4 lakh);
partly offset by erroneous adjustment of certain credits as minus

debits (14 lakhs).
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4. The saving of 3,91} lakhs under Rolling Stock was due to
:adjustment of less debits received for cost of stock, customs duty,
freight etc. charges than indicated in the forecasts raised towards
the close of the year mainly under ‘Imported’ items; this included
non-adjustment of certain debits (103 lakhs) and partly offset by
certain expenditure booked erroneously under this grant instead of
grant 17 (5§ lakhs).

5. The saving of 591 lakhs under Works was due to credits for
the cost of certain land received from the Defence Department to-
wards the close of the year (57 lakhs), adjustment of less debits
received for supply of materials, plant and machinery etc. (274
lakhs) and aggregate of other minor factors (10 lakhs): partly offset
by underestimation of provision for debits for cost of materials etc.
(324 lakhs) and aggregate of other minor variation (23 lakhs).

6. The saving of 118§ lakhs under Miscellaneous Advances
(capital) was due to less amounts placed under this head for want of
-allocation particulars etc. including overestimation of provision to
the extent of 22 lakhs.

7. There is a minor saving of 1 lakh under ‘Purchase of Kalighat
Falta Railway’.

Excess of Rs. 5.53,63,131 over grant No. 17—Open Line Works—
Replacements

The excess of 5531 lakhs was 7-1 per cent of the final grant of
78-58 crores and occurred under ‘Rolling Stock’ (44 lakhs) and
‘Works’ (5,093 lakhs). The question of fixing responsibility for
failures in budgeting has been taken up with the Railways.

The excess of 44 lakhs under ‘Rolling Stock’ was due to debits
brought to account in respect of cost of stock, erection and freight
charges, customs duty etc. having proved to be more than provided
for in the final estimates, based on the forecasts received towards
the close of the year (41} lakhs), underestimation of provision (4}
lakhs) and aggregate of minor items (4} lakhs) offset by expendi-
ture relating to this grant booked inadvertently under grant 16 (53
lakhs).

The excess of 5,097 lakhs under ‘Works’' occurred as a result of
greater progress of track renewals etc. works, consequent upon sup-
ply of materials towards the close of the year having improved to
an extent not anticipated (3692 lakhs) and debits for materials
received and adjusted in the accounts of the year being heavier than
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expected (1414 lakhs) partly offset by aggregate of minor factors
(14 lakhs). While an excess of 1,413 lakhs included in the aforesaid
factors was due to underestimation of provision for certain items, it
has to be stated that it was not possible to forecast with reasonable
degree of accuracy the extent to which the materials would become
available and the debits would be booked to track and other works,
particularly in the background of the previous two years’ experience
of considerable shortfalls in the receipt of supply for materials and
debits therefor. Actually on a certain Railway, excess (57 lakhs)
occurred on account of improvement in supply of materials towards
the close of the year for which adequate provision was not made in
the final estimates.

Another Railway carried out, by taking special measures towards
the close of the year, the adjustment of stores debits on the basis of
the allocation on the Issue notes and provision for this could not be
adequately made in the final modification (113 lakhs).

This has been seen by Audit.

New DEeLHI; Director, Finance,
dated 16th July, 1959. Railway Board.



Annexure 1

Summary statement of Excesses over voted Granes as shown m para 8 of the Audit Report, 1959 as well as of Excesses after taking
mto account Misclassifications

(Figures in Units)

Real Percent- Percen- .
excess ageof  tage &
after excess of real

No. and Name of Original  Supplementary  Final Expenditure Excess taking (Col. excess
the grant grant grant grant into 6tog) (Col 7 &
a/c and 4) :
misclas-
sifications
1 2 3 4 5 6 7 8 9
4.—Revenue—Working
s—Admin-
istration . 30,71.16,000 1,03,91,000 31,75,07,000 32,21,61,785 46,54,785 44,66,228 1°47 1°41

§.—Revenue—Working
Expenses—Repairs
and Maiintenance . 93,91,98.000 6.,75,28.000 1,00.67.26,000 1,04,57,18,255 3,89,92,255  3,67,54,149 3-87 3°65



7.—Revenue—Working
Expenses—Operation
(Fuel) .« 59,76,06,000 3,09,61,000 53,85,67,000 54,34,89,5384 - *9,22,538 ' $6,04,858

8.—Revenue—Working
Expenses—Operation
Other than Staff
and Puel . . 16,84,36,000 1,19,82,000 18,04,18,000 19,37,71,349 1,33,53,349 1,43,29,288

9.—~Revenue —Working
Expenses —MIscella-
neous Expenses . 24,99,60,000 2,12,55,000 27,12,15,000 27,36,15,827 24,00,827 15,88,214

12.—Revenue —Dividend
pavable to  General
Revenues . - 43,78,73,000  45,46,000 44,24,19.000  44,39,93,370 15,74,370  15,74,370

15.—Construction of
New Lines . 18,13,23,000 2,20,43,000 20,33,66,000 20,45,55,205 11,89,205 15,55,279

16.—Open Line Works
—Additions . . 3,71,72,16,000 10,60,37.000 3,82,32,53,00 03,87,41,43,813 5,08,90,813 §,09,15,374

17.—Open  Line Works—
Replacements . 63,96,35,000 14,62,04,000 78,58,39,000 84,12,02,131 5,53,63,131 5,66,95,048

091

7°40

0'89

036

0-58

I-33

7°05

1-04

7°94

0°59

0-36

076

I-33

7-21

Note.—Detailed Statements showing how the figures of real cxcesses after taking into account the Misclassifications have

been arrived at under various Grants, are on the pages following.
3430 (Ai) LS-2
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Annexure Y—comid.

Statement of misclassifications of Rs. 25,000 and over which affect the
excesses as shown in the Appropriation Accounts of Railways for 1957-58.

GRANT NoO. 4.-—RBVENUE—WORKING EXPENSES— ADMINISTRATICN (VOTED)

SL . Particulars Amount
No.
Rs.
1 Excess shown in Appropriation A/cs. Audit Report
Railways, 1959—Para 8 (Page 6) . . . . 46,54,788
2 Deduct—
Expenditure relating to other grants booked under this
grant
(1) Certain expenditure relaring to Grant 16 ad )usted
erroneously under this Grant . . 84,452
(it) Expenditure booked erroneousl) under Grant 4
instead of Grant 6 . . 24,877
(ifr) Certain expenditure wrongly booked under
Grant 4 instead of Grant 6 . . . . 32,682
(iv) Certain expenditure wrongly booked under
Grant 4 instead of Grant § . . . 46,846
1,88,557

3 Real excess required to be rcgulanscd by Parliament
(N—=) . . . . 44,66,228
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Annexure I—contd.
GRANT NO. 5—REVENUE—WORKING EXPENSES— REPAIRS & MAINTENANCE

(Vorep)
Sl. Particulars Amount
No.
Rs.
I 2 3

1 Excess shown in the Appropriation Accounts - 3,80,02,255

2 (a) Deduct—
Expenditure relating to other Grants booked under this
grant.

() Expenditure relating to Gram 7 booked wrongly

under Grant s, . 1,15,488
(i) Certain expenditure pertaining to Grant 17

wrongly booked under Grant § . . . 28,497
(1é) Certain expenditure taken erronecusly under

Grant § instcad of Grant 8 . .. . 94,998
(iv) Certain expenditure erroneously booked under

Grant ¢ instead of Grant 13 . . 57,543
(v) Cost of certain stores adjusted twice . : 88,649
{vi) Certain expenditure relating to Grant 14 booked

erroneously under Grant § . . 40,844
(vi) Provision for & booking of expenditure pertain-

ing to other grants crronecusly under this Grant 45,998
(viti) Excess debit due to wrong valuation of certain

material . . . . 1,61,082

(ix) Adjustment of certain cxpcndnure wice through
inadvertance . . . 71,000

(x) Freight charges pertaining to works initially
kept under this Grant not haung been transfcrrcd
during the ycar . 5,49,529

(xi) Omission to carry out certain ad;us!mcm in
respect of cost of temporary quarters subse-
quently decided to be treated as permanent 474,554

13
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(*ii) Omission to carry out adjustment of debits
for transfer of materials etc., between works
“Khandwa Hingoli constructicn®  and
“Mathura Dethi Doubling Phase III” from

Grant 5 to Grants 13 & 18 . . . 98,317
(xiti) Non-adjustment of certain expenditure re-
lating 1o grant 8 during the year . . . 562,574
ToTtAL (a) - . - 23,89,973
(b) Add—

Items of misclassifications which should have been
debited to this Grant instead of other Grants.

(1) Certain recoveries from the State Gowvt. errone-
ously credited to Abstract ‘A’ instead of 1o

earnings 24,711

(#5) Omission to carry out adjusrments of debits for
transfer of marerials etc., between works “Khan-
dwa Hingcli Construction” and “Mathuia Delhi
Doubling Phase III"” from Grant 710 Grant 5 . 18,444

(sir) Certain charges adjusted erroneously under
Grant 14 instead of Grant § .

(iv) Booking of expenditure under Absrract C
3001 to 3040 (Grant No. 6\Vinstead of under
Abstract C 2111 (Grant No. §) . . . 28,528

33,338

{v) Certain expenditure wrongly booked under

Grant 4 instead of Grant § 46,846

1,51,867

3 Real excess required to be regularised by Parliament
(1)—2(a) +2(b). . . . . . . . 3,67,54.149




Annexure I—conta.

GRANT No. 7-—REVENUE—WORKING BXPENSES—OPERATION FUEL

(VoTeD)
Sl Particulars Amount
No. Rs.
1. Bxcess shown in App. A/cs. 49,22,538
2. (a) Deduct—
Exp-nditure relating to other Grants booked under this
grant:
(#) Cost of coal and old sleepers issued to engines
ad)ustcd twice in the A/cs. for March, *s8 26,384
(b) Add—
Items of mis-classifications which should have been de-
bited to this Grant instead to other Grants :—
(#) Certain credits for materials released from works
not chargeable 10 revenue and credits on ac-
count of electric energy were not excluded from
the scope of the grant 1,22,961
(if) Expenditure relating to Grant 7 booked wrongly
under Grant § 1,15,488
(st1) Certain  credits erroncously taken under the
grant instead of credit or recoveries 74,786
(sv) C=rtain charges erroncously booked under
Grant 9 (Suspensce) instead of Grant 7 . 3,95,469
ToTtAL 7,08,704
3. Rcal excess required to be rcguhmscd b} Parliament
(x) —z(a) +2 (b) . . 56,04,858
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Annexure k—contd,

GrANT No. 8—REBVENUE—WORKING EXPENSES—OPERATION OTHER THAN
Starr & FugeL (VOTED)

SL Particulars Amount
No.
Rs.
1 Excess shown in the App. A/cs. . . . . 1,33,53,349
2 Deduct— ,
(a) Expenditure relating to other Grants booked under
this Grant:
({) Wrong booking of cxpdr rclating to charged
under voted . . 2,17,265
(1) Wrong booking of expdr relatmg to charged
under voted . . . 1,26,023
ToTAL . . 3,43,288
) Add—

Items of mis-classifizations which should have been de-
bited to this Grant instead of other Grants :—

(f) Certain expdr. taken erroneously under Grant §
instead of Grant 8 . . . . . 94,998

(i) Expdr. booked erroneously under Grant 6
instead of Grant 8

. 35:413

(s#r) Certain expdr. relating to Grant 8 ad)uswd
erroneously under Grant 16 . . . 6,26,242

(iv) Non-adjustment of certain expenditure rclaung
to Grant § during the year . 5,62,574
ToraL . . 13,19,227

Real excess required to be rcgular:scd b) Parliament
(1) —2(a) +2(b) 1,43,29,288
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Annexure I-—contd:
GRANT NO. 9—REVENUE-——WORKING EXPENSES—MISCELLANEOUS EXPENSES

(VoreD) ’
Sl Amount
No. Particulars
1 2 3
. Rs.
1. Excess shown in the Appropriation Account . . 24,00,827
2. (a) Deduct—
Expenditure relating to other grants booked under this
. grant:—
(1) Wrong booking of certain freight charges under
Grant ¢ instcad of Grant 16 . . 3.24,653
(ir) Certain charges erroncously booked under Grant
9 (Suspensc) instead of Grant 7 . : 3,95,469
(4i1)  Certain expenditure booked erroncously under
Crant ¢ instead of Grant 10 . . 60,706
{iv) Certain charged cxpenditure erroncously treated
as  voted . . A . ) . 65,077
TotaL . 8.45,905
(b) Add—
Items of mus—classificarions which should have been
debited to this grant instcad of other grants —
() Erroncous booking of certain credits under the
grant instead of under credits or recoveries
outside the gram . : . 33,292
3. Real excess required to be regularised by Parliament

(1) —2(a) - 2(b) : : . . : 15.88,214




Annexure I—contd.

GRANT No. 1§—CAPITAL—CONSTRUCTION OF NEw LINES—(VOTED)

SL Amount
No. Particulars
I 2 3
Rs.
1. Excess shown in the Appropriation Accounts . 11,89,205%
2. Add—
Items of mis-classifications which should have been
debited to this grant instead of other grants :—
() Expenditure relating to Grant 15 booked
erroneously under Grant 16 . 41,032
(i1) Certain charges not transferred from Grant 18
to Grant 15§ . . 3,25,044
ToraL 3,66,074
Real excess required to be regularised by Parliament
(1) +(2) e : 15,55,279




Annexure 1-—con:d.
GRANT NO. 16—CAPITAL— OPEN LINE WORKS—ADDITIONS—(VOTED)

Sl Particulars Amount
No.
1 2 3
Rs.
Excess shown in the Appropriation Account 5,08,90,813
2 (@) Deduct—
Expenditure relating to other grants booked wunder this
grant —
() Certain expenditure erronecously booked under
Grant 16 instead of Grant 17 . . ' 1,02,073
(1) Certain expenditure booked erroneously under
Grants 16 & 18 instead of Grant 17 . . " 3,98,896
(1) Certain expenditure relating to Grant 17 erro-
ncously adjusted under Grant 16 . ' 5,92,478
(iv) Expenditure relating to Grant 18 booked erro-
neously under Grant 16 ‘ . . 81,881
(v) Expenditure relating to Grant 1§ booked erro-
neously under Grant 16 . . . 41,030
(vi) Certain Expenditure reating to Grant 8 adjus-
ted erroncously under Grant 16 - 6,26,242
(vsr) Certain expenditure pertaining to Grant 2 erro-
ncously booked under Grant 16 . 68,416
TortAL . 19,11,016
2 (b) Add—
Items of mis-classifications which should have been
debited to this grant instead of other grants :—
(1) Certain expenditure relatingto Grant 16 “Manu-
facturc Suspense  Capital”  adjusted erro-
neously under Grant 4 . . 84,452
(i) Expenditure relating to Grant 16 booked
crroncously under Grant 14 . . 71,247
(5i) Wrong booking of certain Expenditure under
Grant 14 instead of Grant 16 . 26,664

21



2 3
Rs.
(i) Certain expenditure erroneously booked under
grant 16 instead of grant 17 . ' 1,02,073
(fv) Certain  expenditure pertaining to grant
17 wrongly booked under grant § . 28,497
(v) Certain expenditure booked erroneously under
grants 16 & 18 instead of grant 17 . . 4,35,047

(v1) Expenditure relating to grant 17 booked

erroneously under Grant 14 31,914
(vif) Certain  expenditure relating to grant 17 .
erroneously adjusted under Grant 16 . 5,92,478
(viit) Freight charges initially adjusted under
Grant § not transferred to this Grant
during the year ; . . . . 3,68,364
TotAL . 17,81,879

3. Real excess required 1o be regularised by Par-
liament (1—2a- 2b) . . . . 5,66,95,048




MEMORANDUM

Excess over Voted Grants—Appropriation Accounts 1955-56 and
1956-57 Part I (Review)—Audit Reports 1957 and 1958

In the Lok Sabha Sectt. O.M. No. 2(1I) (2)PAC/58 dated 24-11-58
it was desired that the PAC should be furnished with details of
the types of faults or irregularities for which it was suggested that
disciplinary action be taken against Officers in not exercising pro-
per budgetary and financial control during the period under review.
The matter has been further examined in detail as desired, and the
required information is set out below:—

1. Eastern Railway.—(i) A provision for accommodation of
debit of 3.12 thousand in respect of certain charges for some elec-
trical works was made under grant 18, while provision for contra-
adjustment of minus debit under grant No. 5 was not made under
a misapprehension. The senior accountant incharge of the Office
held responsible for the omission having retired, no disciplinary
action could be taken against him.

(ii) A provision of 3829 in respect of a certain work had been
made under grant 16; but subsequently, on the basis of the alloca-
tion in the detailed estimate, the work was found to fall under grant
17. wherein necessary provision was duly made. without, how-
ever, surrendering the provision under grant 16. The examination
of the case has revealed that the dealing clerk did not surrender the
provision under grant 16 due to the verbal orders of the Chief
Clerk. The latter retired on 11.7-1958 and was finally settled up
immediately thereafter. In the circumstances, the dealing clerk
could not be he'd directly responsible, but he has been warned,
as he should have obtained instructions in writing in regard to such
a large amount.

2. North-Eastern Railway.—Inadequate provision to the extent
of 4,91 thousand under grant 5 comprised of two items vpiz. 2.20 and
2.71. The item of 2.20 related to expenditure on ghatshifts which
had to be incurred to avoid dislocation of traffic etc. The require-
ments of funds were not estimated accuratelv for budgetary pur-
poses. The Chief Clerk. Budget. has been held responsible for the
defect in estimating in this case, but a warning was considered suffi-
cient as it is difficult to budget for expenditure on ghatshifts with
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any reasonable degree of precision. In the case of the other item
of 2,71, the excess expenditure was due to unusually heavy repairs
to workshop machinery on account of its intensive use, for which
provision could not be made in the absence of a proper procedure
for maintaining liability registers for revenue expenditure such as
has since been instituted. Individual responsibility for the omis-
sion could not, therefore, be justifiably fixed.

(ii) The original provision of 25,00 in respect of the work ‘80
coaches body shells to be furnished and equipped’ had been made
under grant 17—Replacements, instead of grant 16—Additions, but
was subsequently transferred to grant 16 and the expenditure cor-
rectly booked thereunder. The individuals responsible, both in the
Mechanical Engineering and Accounts Offices, have been warned,
and the warning noted in their personal records.

3. As regards the other items of the above Railways, as also
those of the Northern and the Western Railways, the failure occur-
red generally due to unusual factors or expectations which did not
materialize, and particularly due to the procedure having fallen
into ineffective lines without the maintenance of liability registers,
etc. Instructions have been issued for the upkeep of a systematic re-
cord of the liabilities incurred against grants in the form of a regis-
ter and of other relevant events affecting the budget grant. It may
not be out of place to add that, on the Western Railway, the intro-
duction of the divisional system in the middie of the year, involv-
ing large scale administrative re-organisation, as a result of which
transfers of staff took place, the work in the Budget and Expendi-
ture sections of the divisional offices was affected during the transi-
tion period.

4. With regard to the excesses under ‘charged’ Appropriation
Nos. 8 and 9 dealt with in the concluding sub-para of para 5 of the
P.A.C’s (1958-59) 9th Report, reference is invited to Ministry of Rail-
ways’ O.M. No. 58-B(C)-2498/11/9th Report dated 6-11-1958, where-
in the action taken in the matter was reported. As a result of fur-
ther examination of the matter, it has been observed that this was
not strictly a case of omission to make provision in the budget or
revised estimates, but rather a case of provision having been made
under the ‘voted’ portion of the grant instead of the ‘charged’
appropriation. The P.A.C.'s observations have been noted for gui-

The great importance of budgetary control over expenditure was
brought to the personal notice of General Managers at the General
Managers’ Meeting with the Railway Board in August, 1958. As a
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result of this and of other measures taken and directives issued in
the course of 1958-59 (vide list enclosed), the Railway Ministry trust
that there will be substantial improvement in the accounts for

1958-59. -, g

Director, Finance,

| Railway Board.
DA: As above.

List of directives issued in connection with Budgetary Control over
expenditure etc.

1. D.F.’s D.O. letter No. 58—B—4109 dated 29-8-1958 to the Gene-
ral Managers.

2. F.C'’s D.O. letter No. 58—B-4109/Pt. dated 9-10-1958 to the
General Managers.

3. FC's D.O. letter No. 58—B—4257 dated 17-4-1959 to the

General Managers......... (not enclosed).
Copy -
C. T. VENUGOPAL, GOVERNMENT OF INDIA
Director, Finance. MINISTRY OF RAILWAYS
(Railway Board)
D.O. No. 58—B—4109. New Delhi, dated 29-8-1958.
My dear

SUB: —Budgetary Control

1 enclose a note indicating the important points on which action
is required as a result of the deliberations at Board’s meeting with
the F.A. & C.AOs. on 14th and 15th August, 1958.

This connects with item 6(i) of the agenda discussed at the
recent meeting of the Board with General Managers.

Yours sincerely,
Sd/- C. T. VENUGOPAL.

No. 58—B—4109. New Delhi, dated 29-8-1958.
Copy with a copy of the note to Shri
FA & CAO. Railway.

Sd/- C. T- VENUGOPAL,
Director, Finance,
DA: One Railway Board.



NOTE

Having worked well within the budget proportion upto Feb-
ruary, 1959, there was such heavy expenditure in March Accounts
that excesses have resulted both under the Working Expenses
and under Works Grants. The Final Modification Estimates
submitted by the Railway did not also give any inkling of such
heavy excesses. Suitable and effective means have, therefore, to be
ensured so as to eliminate in future to the maximum extent the
lacunae hindering proper budgetary control. While the rush of
expenditure adjustment in March accounts is not wunusual, the
steadily increasing importance of budgetary control requires that
detailed estimates of March adjustments are prepared as reason-
ably correctly as possible, in advance. with a view to perfecting the
machinery for budgetary control to the utmost extent.

The various details requiring special attention are summarised
below. Many of these are covered by extent rules and orders and
are being observed to a greater or lesser extent in practice. They
are, however, set forth below, for the sake of completeness, to
ensure that they are strictly observed in all respects:—

(a) Expenditure incurred is not always brought to account and
booked promptly, due to delays in preparing and/or passing bills—
caused also by delays in taking measurements in the case of con-
tractors’ bills for works—and due to delays in adjustments of stores
etc. As a result, in such cases the expenditure booked in the
accounts for a period is considerably below the expenditure actually
incurred in that period. The estimates made with reference to the
expenditure booked become largely surmises both on this account
and because of the absence of adequate records of stores requisitions
issued and other liabilities incurred. The net result is that reason-
ably correct assumptions at the time the Budget returns are prepar-
ed are vitiated.

(b) After the estimates are fixed, expenditure is not regulated
strictly with reference to the funds allotted. There may be indis-
criminate and uncontrolled issue of stores or there may be unregu-
lated enthusiasm to show satisfactory statistics of performance in
connection with say, claims payment drives or settlement drives
etc., without appreciating that all these drives are subject to the
overriding condition of availability of budgetary Grants. Any



more general assurance of executive officers that funds will be
found by re-appropriation, should not be accepted without question
by Accounts & Finance Officers, who should insist and verify that
specific savings are available for re-appropriation.

For check over expenditure not covered by the grant, expendi-
ture should be divided under the following two categories ‘avoidable
expenditure’ and ‘Unavoidable expenditure’. As for avoidable ex-
penditure, the Accounts Officer should address the administrative
Officer concerned suggesting postponement of the expenditure. If
still the administrative officer insists on incurring the expenditure,
the Accounts Officer should request the Administrative Officer to
address the G.M. or the Railway Board for additional funds before
incurring the expenditure. In very important cases of this nature,
the FA&CAQO could advise F.C. also demi-officially. As for unavoid-
able expenditure the accounts officer should request the adminis-
trative officer concerned to apprise the G.M. or the Railway Board, as
the case may be, of the position (vide paras 311—315 of the Indian
Railway Code for the Accounts Code Part 1—1957 issue.

(c) A great disturbing factor often is the adjustment for stores
issues. The theoretically correct position is that requisitions from
Departments should show the allocation; the Stores Department
should refuse to supply stores unless this requirement is fulfilled. It
transpires, however, that this requirement is often not observed. As
a result, the monthly summaries issued by the Stores Accounts Offi-
ces are not accepted and allocated for months together by the Depart-
ments and these heavy adjustments are not reflected in the accounts
and are postponed to the last month or months of the year. While
it is appreciated that it mav not be feasible in all cases to refuse
to issue stores because of absence of allocations, it should be ensur-
ed, through regular periodical review by COS&FA&CAO in consul-
tation with the departments concerned, that such cases are reduc-
ed to the minimum and gradually eliminated.

(d) Liability Registers should be maintained by each spending
officer on the Division even in regard to working expenses.

(e) Copies of letters likely to result eventually in payments etc.
and therefore, having financial implications, should be sent to the
FA & CAO or the Accounts Officer concerned and not merely copies
of actual sanctions to fresh expenditure. The FA&CAOs/DAOs on
their part will review the daily summary of Railway Board's dak
to see which letters prima facie have General Manager's financial
implications, so that copies thereof can be obtained at once and
kept in view at the time of framing the estimates. A suggestion
whether the Railway Board. instead of sending 2 copies of financial
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sanction to General Managers (1 copy meant for FA&CAOs) can-
not endorse the copy for FA&CAO direct to the FA&CAO instead
of routing it through the General Manager, is being looked into.

(f) The provision for credits on account of freight on railway
coal is made in the Railway Board’s office. The present procedure
should be looked into in order to effect improvements, if any.

(g) The directive to Railways that ‘detailed’ estimates should
be prepared for each new work to be included in the Works Pro-
gramme for 1950-60 (contained in the minutes of the recent
FA&CAOQOs’ Conference) be clarified, in order to ensure that this con-
forms with the extent orders of the Railway Board.

(h) The feasibility of maintaining allocation registers demand-
wise should be looked into in the Board's Office, also whether de-
mands 16 and 17 can be combined into a single demand.

(i) Shri Pothann (FA&CAO-W. Rly.) in collaboration with Shri
Sunder Raj (Dy. C.A.O—C. Rly.) will look into the question
of improving the estimates of earnings by obviating to the
utmost extent possible the difficulties of individual Railways in
framing estimates of and/or share of foreign traffic earnings. The
arrear adjustments of Earning from “through™ lraffic transactions
also vitiate estimates of Earnings, and it is essential that those
arrear adjustments should be assessed and indicated clearly by each
Railway to all other Rlys. at the time of the revised estimates.

{" A meeting of the Dv. FA&CAO: of the Rl'vs. mav be con-
vened shortlv bv Shri Ajit Sinch. so that ‘he procedure adopted on
the N Rlv. where budgeting seems to be maore real'stic than on other
Rlys., may be discussed. N. Rlyv. would circulate a note in this con-
nection, which would be the basis for the discussion

(k) As regards financial control, in view «of the  deteriorating
financial position. the utmost vigilance is necessary in insisting on
full justification for the expenditure, whether on establishment, or
on Stores etc.
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GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS
(RamLway Boarp)

J. Dayal,
Financial Com-
missioner.
D.O. No. 58-B-4109/Pt. New Delhi, dated 9-10-1958.
My dear .

You will recollect that when we discussed the matter of ‘Financial
and Budgetary Control’ in our meeting in August last, I indicated
certain unsatisfactory trends on the basis of the preliminary actuals
for 1957-58 available at the time. We have since received
the ‘Actual’ figures for the year and the position revealed by these
is quite disconcerting.

2. The surplus of about 31 crores as anticipated at the time of the
Budget Estimate, and 22 crores at the time of the Revised Estimate,
now stands at only 13:38 crores. As to the “Works” Grants the
position has worsened, the net excess expenditure being 16-50 crores
= spite of the fact that fairlv large supplementary grants had been
taken.

In this connection, I have tou observe that, even at the time of the
Final Modificatinn estimates late in March this vear, the Railway
Administrations were not awire of the magnitude of the excesses
either nnder the Ordinarvy Working Expenses or under the Works
Grants,

3. 1 cannot, therefore, help feeling that one of the reasons for
this is that the existing procrdure {ails to ensure that zll tvpes of
charges particularly  thase perttining ty Stores.  are not properly
and timely taken unote of to enthie the estimates to he prepared
with any reasonable derree of accurev.  All General Manngers had
agreed  at the  August meeting that the  existing machinery  for
budgeting and exercising 0 wateh over the preogress of expenditure
wis<t-ris budget provision required improvement. and thev kindly
undertook to look into the matter.

4. The question of how the budgetary eontrel could be improved
was recently the subiect of discussion which the Additional Mem-
ber, Finance. had with the Dv. Financial Advisers of the various
Railwavs, A note, based on the conclusions arrived at the meeting
and detailing the steps to be taken in this direction, is enclised. 1
shall be grateful if vou would kindly give urgent and careful con-
sideration to the changes indicated in this note, and unless vou have
any remarks. I would like vou to introduce them on vour Railwavs
as early as possible. 1 feel confident that with vour helo and
interest in the matter we shall be able to present a more satisfactory
picture in regard to the vear 1958-59. Yours sincerely,
Encl: One Note (4 sheets) Sd (J. Daval)



Note on the ad hoc and special measures for Budgeting procedure
and control of expenditure pis-a-vis Budget, besides the Code Rules
on the subject

Budgeting Procedure.

1. There should be an officer under each Controlling authority
and Head of Department for the proper compilation of budget esti-
mates in the discharge of their responsibility in terms of Rule
508-G, both in the Headquarters and in the Divisions. The precise
arrangements would be as per Annexure ‘A’ to the memorandum
circulated recently by Dy. F.A., Northern Railway to Dy. F.As. of
other Railways which will apply mutatis mutandis to Railways
working on a District pattern.

2. Under the Officer referred to in (1) above, a machinery should
be set up in the Divisions as well as in the Head Office, which
should secure co-ordination between the working departments and
the Budget Branches. The Budget Branch should keep a register
where all developments and factors advised by the working bran-
ches, such as additional staff, additional trains, rising prices, increase
in tender rates etc. which would lead to variations against the
sanctioned grants, are available so that the necessary provision is
watched in the relevant estimates.

3. There should be a machinery whereby all sanctioned and policy
decisions from the Railway Board and other local authorities, having
a bearing on the Budget, are advised to the Budget Branch at Head-
quarters and the Divisions.

Orders and instructions which might issue from the Board late
in the financial year but which have budgetary repercussions should
be followed up immediately. On a particular railway during 1957-
58 provision was not made on the basis of an order which issued
from the Railway Board in December of the year.

4. For proper appreciation of additional funds demanded through
the various estimates, and the justification for such demand, an 11-
column statement prescribed on the Northern Railway (Annexure
‘D’ to the Memorandum ibid). should also be adopted by the other
Railways.

5. For a check made on the adequacy of provisions made in the
various Budget estimates with reference to the trends of expendi-
ture in the past months and other periodical and special factors, a
proforma prescribed on the Northern Railway (Annexure ‘E’ to the
Memorandum ibid.), should also be introduced on other Railways

The Dy- F.A. should call the Budget meetings at appropriate
level where the various estimates, viz., the budget, the August Re-
view and the Revised Estimates and Final Modification may be dis-
cussed and finalised.
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6. A register should be maintained by the Budget Branch under
each controlling authority showing the sanctioned budget and pro-
gress of expenditure against each demand head from month to
month to keep an eye on the trends of expenditure, vis-a-vis Budget
grant, as also to serve as a guide for assessment of the monthly
Budget proportion for future years. Specimen form of the register
maintained on the Northern Railway is available with Dy. F.As. of
other Railways.

7. A convention should be established that Stores Depots should
not entertain indents or requisitions unless they bear allocation of
the work or service concerned. These instructions should imme-
diately issue through a Joint Administrative & Accounts Procedure

Order.

8. Verification of receiving officials should be obtained on the
Issue Vouchers accompanying daily summaries received from Stores
Accounts Officer, without waiting for the monthly debit schedule.
Where the debits have been accepted provisionally in absence of
the detailed allocation, a register should be maintained by the Exe-
cutive where such items would be entered in order to see that the
amount is adjusted in Accounts against the detailed allocation with-
out delay. Accounts Officer would review this register occasionally
in order to ensure that it is maintained properlv and serves the
purpose behind it.

9 A Stores Liability-cum-Chasing Register should be maintained
on each railway by the Stores Branch of the spending authority for
the Revenue Working Expenses as well as for Works Grants, in the
tforms in which it is in vogue on the Northern Railway. specimen
form whereof is available with Dy. F.As. of other Railways. with
vne more column showing the “Anticipated Delivery Date” added
to it. The registers will be utilised to ascertain unliquidated lia-
bilities and liabilities which are not expected to mature during the
course of the financial vear. Action to make necessary adjustment
in Budget provision <hould be initiated right from Revised
Estimates.

The feasibility and utiity ol maintaining similar  Liability
Registers for other than stores liabilities should be investigated by
the Railwav  Administrations in consultation with their FA &
C.AO. and u report sent to the Railway Board under a D.O. cover
by 10th November, 1958. to Additional Member (Finance).

10. In respect of Demand No. 5—Way and Works, the system on
the Northern Railway making provisions separately for regular main-
senance on the basis of the Units of assets and Unit costs should be
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adopted by other Railways. Statement showing the technique is
available with Dy. F.As. of other Railways. :

Similarly, for the maintenance of Rolling Stock, the procedure of
segregating the provision of regular maintenance and periodical over-
hauls should be adopted on other railways.

11. As regards budgeting under ‘Stores Suspense’ and other Sus-
pense heads, the procedure indicated in Procedure Order No. 6,
dated 26th April, 1955, copy at Annexure ‘F’ of the memorandum
ibid, should be adopted by other Railways.

Works which are included in the Works Programme should be
split up under Cash and Stores so that a proper assessment of the
store requirements of a railway can be made. Detailed estimates
for the works included in the Works Programme approved by the
Board should be got out expeditiously.

12. The Controller of Stores of each Railway should maintain an
indent-cum-chasing register for watching progress and compliance of
the requisitions placed with the various sources of supply. The
form of the register in vogue on the Northern Railway is available
with Dy. F.As. of other Railways. Action to make necessary adjust-
ment in Budget estimates should be initiated right from Revised
Estimates.

Control over expenditure vis-a-vis Budget Estimates.

13. Where the sanctioned grants fail short of the estimates sub-
mitted by the Administration, the fact should be brought out
prominently in the letier of allotments to the controlling authorities
and they should be asked to take prompt measures to limit the ex-
penditure within the sanctioned grant in terms of para. 423 Gl

14. The financial reviews shouid be compiled monthly from August
onwards except for the month of November when the Revised Esti-
mate is prepared and the month of March when the year closes.
These should be prepared Department-wise in a form devised in
consultation with the Heads of Departments concerned and should
also indicate the position of the various grants affecting that Depart-
ment. A summary for the Railway/Division as a whole should also
be prepared in Headquarters office. A statement should be prepared
by the Executive every month for discussion at the Principal Officers’/
Divisional Officers’ meeting showing correlation of expenditure on
works as shown in the Engineers Works Registers with their physical
progress. This should be done in the case of works costing Rs. 50,000

snd over.



. The overall appraisal should be made in a covering note by the
Dy. F.A. which should highlight the broad factors causing variations,
bringing out permanent and temporary variations separately. The
responsibility of the spending authority in the matter of non-
existence of funds, over-spending and control over expenditure as
per rules 427 to 430, 433 and 434 of the General Code should be
mentioned in every financial review.

15. Budget proportion should be fixed, splitting up the fluctuating
and non-fluctuating portion of expenditure relating to adjustments
which are usually made in the last 2/3 months of the financial year,
and even after March, till the closing of the final accounts, and a
proportion of the Budget should be segregated and kept aside for
these adjustments. Based on the estimates of adjustments, budget
proportion should be worked out only for the residual allotment.

16. These review: should be discussed in the Principal Officers’
meeting with General Manager at the Headquarter level and in the

Divisional Officers’ meeting with the Divisional Superintendent at
Divisional level.

The draft minutes of the meeting of the P.O.M. and D.O.M.
referred to should be vetted by the F.A. & C.A.O./D.A.O.

17. It is suggested that both in the Divisions and at Headquarters,
the graphs should be prepared showing:

{a) progress of expenditure monthly demand-wise, vis-a-vis
the sanctioned grant and budget proportion, for the
Railway/Division as a whole. Progress of earnings
monthly vis-a-vis the sanctioned estimate and the Budget
proportion for the Railwav as a whole should also be
shown in a scparate column.

(b) Progress of expenditure monthly demand-wise and depart-
ment-wise vis-a-vis the sanctioned Budget and budget
proportion of that department.

{c¢) For the last three vears showing the budget estimate, re-
vised estimate, final grant and the actuals for each
demand to highlight the growth of expenditure.

A department-wise graph referred to at (b) above should be sent
tc the Heads of Departments every month for information and return.

In these graphs unliquidated liabilities as advised by the Exe-
cutive should also be shown in pencil. This factor should also be
prominently brought out in the financial reviews.



Demand-wise graphs as at (a) above for the whole Railway shouid
be put up to the General Manager through S.D.G.M. every month
from the beginning of December onwards with a note by Dy. F.A.
bringing out where excesses and lapses or increase or shortfall in
earnings are indicated from the trends.

18. The estimates of adjustments should be obtained from the
Executive before the Budget proportion is worked out and these
should be kept in view when making necessary adjustments in
Budgei provision at various stages.

18. The aavisability of D.O. contact with FA & C.A.Os. of other
Railways from December onwards inviting debits if there are any
to be raised against the railway concerned should be considered.

20. Before making re-appropriations it is necessary that savings
are located under specific works or services, the exact amount of
savings is given and the reasons therefor and that the allotment
under particular sub-head under which savings are anticipated is
reduced accordingly before re-appropriation is made under any other
sub-head.

21. It is reiterated that the highest respect should be given to the
Budget orders issued by the Railway Board and allotments made
therein and any apprehension of excess should be promptly brought
to the notice of the Head of the Department and General Manager
by the spending authorities for necessary action.

22. List of the various sources from which debits are expected by
the various railways should be kept in a register with the quantum
of anticipated debits shown therein. A reference should be made to
such sources from December onwards at given intervals in order to
tind out what debits would eventually materialise from those

guariers.

23. It is seen that the estimate fur credits and recoveries under
Works Grants particularly under Demand No 16 is far from realistic.
As the estimates for credits have a repercussion from the wavs and
means angle on the plan allotment of the railways as a  whole,
emphasis should be laid on making & realistic estimate of such
credits. The progress of realisation of credits should receive the
same attent,on in financial reviews etc. as expenditure.




APPENDIX IV

MINISTRY OF RAILWAYS

{Ratniway Boarp)

A note stating the procedure followed in the Railways in the matter
of budget provision for maintenance of residential buildings, viz.
annual repairs etc. Has any ceiling, therefor or percentage of
the total capital cost involved been laid down in this behalf?

‘The procedure for budgeting for cost of repairs and main main-
tenance of residential buildings followed on most of the Railways
i given below:—-

The provision for a particular year is made on the basis of
the actual expenditure figures for the previous three
vears, together with an assessment of what additional
provision will be required in the ensuing vear taking
into account the following factors:—

(1) Any additions to the total number of residential build-
ings that may have been made, as a result of construct-
ing new staff quarters, taking into consideration the
vear when such residential buildings were completed,
and assessing the amount of expenditure that will be
involved in the maintenance of these additional assets.

111:  Any increase in wages and cost of materials.

According to another procedure a fixed rate per unit of 100 sq. ft.
uf plhinth srea of such buildings is taken as a criterion for working
out the budget requirements for maintenance of the residential
pu:ldings in a particular vear.

2. The guestion of introducing a uniform procedure for assessing
the {unds required for annual repairs and maintenance of residential
buildings on railways, with reference to capital cost ew. on fixation
of suitable ceiling in this respect on lines similar to  the system
existing in the CPWD (and the MES,). is alsc under active
consideration; recently Railways have been addressed to collect
detailed data and submit the same with comments on related factors
(e.g., heavy rainfall, vicious black cotton soil, nature of materials

used in original construction).

b



3. A prima facie review of data readily available, which pertains
to 1955-50 (kindly see statement attached), indicates that the annual
cost of repairs and maintenance varies from about 2.4 per cent. of
the capital cost on the Southern Railway to about 9 per cent. on the
combined North-eastern Railway. (The latter Railway has since
been bifurcated into the North-eastern and Northeast Frontier Rail-
ways). To understand the large variations in percentage in proper
perspective, due allowance will have to be made for the fact that the
bulk of ilie gquarters were built in the old days when the cost of
construction was low, thus relatively under-stating the capital cost
in reiation to repairs and maintenance expenditure incurred at pre-
sent-day level of high prices and thus correspondingly over-stating
the percentage of the latter to the former. Other important factors
explaining the large variations are special climatic or soil conditions
recossitating a higher building cost and other local conditions such
as the tvpe of construction adopted by some of the original Company
Railways leading to higher maintenance costs (as for instance in
certain jurisdictions of the combined North-eastern Railway). There
is also the factor of a large number of temporary and semi-permanent
quarters on certain railways, like those on the Assam Section of
the former North-eastern Railway (present Northeast Frontier Rail-
way) which include quarters built during. and inherited from the
war yvears and which involve relatively high maintenance costs

4. It will be appreciated that there are some 3,76,000 residential
quarters distributed over practically every State in Indie and in-
herited from such widely varying conditions as referred to in the
foregoing parsgraph. The fixing of anyv uniform ceiling for repairs
and maintenance, for the purpose of annual budget, either as a per-
centage ot the total capital cost or otherwise. therefore requires care-
ful consideration for which purpose detailed data have heen called
for irom the Railways.

This has been seen by Audit who have observed that facts and
figu.-es coniained in this note are under verification.

Encl. One statement. Additional Member. Finance.
! Railway Board.



Statement showing Railway-wise exrpenditure on repairs and main-
tenance of residential buildings in 1955-56 expressed as a percen-
tage of the total capital cost of the buildings as on 31-3-1956

(Figures ‘n lakhs)

Railway Total capital cost of res dz=ntial Cost of repa rs and maintenance
build.ngs as on 31- 3-56 iy 1955-56*
Rs, %age
Western 70860 42.59 (6%)
Cenrtal §s8°11 31.76 (5-7%)
South-Eastern 750°14 66.28 (8.89)
North-Eastern 760°87 68.51 (9%)
Eastern Bo7°39 58.84 (7-3%)
Sou hern 1,007°59 24.08 (2.4%)
Nor hern 683 5x" 42 38 (6. z%

@ Taken from he Capital & Revenue accounts of residential bulldmgs for 1955-56.

¢ Taken tro:n the Capital & Revenue Accounts (Financial Stateinents) of Railways
1955-56-—Awaiting veri fication by Aud.t,

** Approx. figures (Does not include class IV quar:ers).



APPENDIX V
No. PII-11(16) /37

GOVERNMENT oOr INDIA
MINISTRY OF WORKS, HOUSING & SUPPLY

Note for the Public Accounts Committee—Para 15 of Audit Report
(Railways). 1959—Avoidable erpenditure on sea freight

Question:

(i) The packing specifications which were received from the
Czechoslovakian firm by the D.G.1.S.D.. London, on 21st March, 1956
were referred to the Railway Adviser only on the 26th June. 1956.
What were the reasons for the inordinate delay?

(ii) It was reported to the Committee that the file on the subject
containing the quotations from the shipping concern was marked to
the Railway Adviser on the 4th May. 1956 but actually reached him
on 26th June, 1956. Have the reasons for this delay been investigat-

ed? If so, with what result?

Remarks:

(i) and (ii). In accordance with the procedure followed by the
1.S.D.. the shipping specifications submitted by the Czechoslovakian
firm, received in the Department on the 21st March. 1956 were refer-
red to the Conference Lines on the same day  The Conference Lines
submitted their quotation for freight on the 20th April. 1856, which
was received in the 1.S.D.. on the 21st April. 1956. Finally, the Con-
ference Lines quotation for this particular contract was accepted by
the Department, on the 29th Mav. 1956

Meanwhile, the specifications were referred to the Railway Adviser
on the 4th May, 1956. Although there is no record of the Railway
Adviser having seen the file on that date or immediatelv thereafter,
it appears from further minutes recorded on the file, that the same
had been withdrawn for discussions with the Railway Adviser regard-
ing specification submitted by another firm for certain other types of
wagons. These discussions between the Railway Adviser and the
Shipping Branch of the Department were recorded in a minute on the
file on the 17th May, 1956. The minutes of the discussions were also
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endorsed by the Railway Adviser on the 11th June, 1956. It is alsn
seen from the file that further discussions with the Railway Adviser
had taken place on the 26th June, 1956, and at the instance of the
then Assistant Railway Adviser, a comparative statement was drawn
up by the 1.8.D,, showing the different specifications and the relative
freight payable. After examination of these details, the Railway
Adviser gave his recommendations on the 5th July, 1856, to the effect
that the first 750 wagons should be packed according to the specifica-
tions followed by Messrs Simmering-Graz-Pauker, in order to avoid
assembly delays and cost in India.

It will thus be appreciated that it is not correct to say that the
specifications received on the 21st March, 1956, were referred to the
Railway Adviser only on the 26th June, 1956, and that the shipping
specifications, though marked to the Railway Adviser on the 4th
May, 1956, did not reach him till the 26th June, 1956. On the other
hand, minutes of the various discussions recorded in the file
(Annexure I) referred to above, will show that the shipping specifica-
tions had been under consideration by the Railway Adviser all the
time.

Question:

{iii) What action was taken by the D.G.1.S.D, on the letter from
the Mechanical Engineer, Visakhapatnam, dated the 18th July, 1956,
in which he had suggested that the wagons might be packed accord-
ing to the British specifications? Was this letter shown to the
Railway Adviser also? If so. what was his reaction?

Remarks:

(iil) The letter, dated 18th July. 1956, from the Mechanical
Engineer, Visakhapatnam, was addressed to the Railway Board, with
a copy to the 1.S.D. lL..ndon. No action was taken by the Depart-
ment on this letter as it was considered that this was only a recom-
mendation to the Railway Board, and, therefore, a final decision from
the Board had to be awaited. Furthermore, the Department felt
that the Mechanical Engineer's recommendation was another view
opposed to that of the Railway Adviser about the relative charges of
the re-assembly of the wagons on arrival in India.  This letter was,
however, not shown to the Railway Adviser by the Department.

Question:

(iv) Has any responsibility been fixed in the D.G.1.5.D.’s Office for
the loss of the Ministry of Railways (Railway Board) letter of 24th
August, 1956, in which the D.G.1.S.D. was instructed to adopt the
British Packing specification? A copy of the report furnished by
the officer who investigated into this matter may also be furnished.



Remarks:

(iv) The matter relating to the loss of the letter, dated 24-8-1958
from the Railway Board has been thoroughly investigated, but it has
not been possible to fix responsibility for the same. A copy each of
the report, dated 23-4-1958 made by the then Deputy Director General,
Director General’s observations, dated the 13th May, 1958 thereon and
the Ministry’s decision, dated the 26th May, 1958 are submitted for
perusal (Annexures II, III and IV).

2. It may be mentioned that an investigation on the possibility
of effecting some saving on freight by modifying packing specifications
was undertaken by the 1.S.D., London on the 7th August, 1959, and
recommendations were sent to this Ministry. It appears that whole
matter in respect of shipping is so complex that it is not possible to
adopt or lay down any standards for the method of packing for ship-
ment of such stores. This Ministry and the Ministry of Railways
have, therefore, tentatively decided that the 1.S.D. should confine
their attempts to making a comparative study of semi-dismantled
items and the rates for fully erected items (viz., heavy-lift items,
such as locomotives, wagons, coaches, underframes etc.) wherever
possible, and take advantage of saving in freight on the basis of their
past experience.

3. Audit have, however, made the following comments in this
connection: —

“There are no notings in the file of the Director General, 1.8.D,,
London on the disposal of the letter of the 18th July,
1956 from the Mechanical Engineer incharge of the ercc-
tion of the wagons at Visakhapatnam. It is also not
correct to say that the views of the Mechanical Engineer
were opposed to those held by the Railway Adviser
inasmuch as the only doubt the Railway Adviser had was
about the cost of re-assembly of the wagons in India and
this doubt was resolved in the letter of the Mechanical
Engineer wherein the latter had clearly stated that the
cost of erection in India would remain the same irrespec-
tive of the degree of dis-assembly of the wagons for the
purpose of shipping.”

New Dreumx;
The 28th November, 1959. Ji. Secy. to the Govt. of India.



Annexure I
ExTRACTS FROM FILE S.2187/55 (1.S.D., LONDON)
Min. 66A.
Shipping specifications for “O” type wagons to be supplied by
Strojexport, Prague (doc. 63) and for “CR” type wagons to be sup-
plied by Metalexport, Warsaw (doc. 65) are in the file for your kind

approval. It is understood from the firms that our Resident Inspec-
tors agree with these specifications.

(Sd./-) P. SINGH,

SHP-WAG.
The 19th June, 1956.
] *® [ ] *® 'y

R.A.
Min. 68.

Regarding the supply of C.R. type wagons from Poland, a discus-
sion wwus held between Mr. Banerjee (Frt. Section), Mr. Da Costa
(R.A) and Mr. Desai (Mertalexport’s Representative) and it was
agreed that the system of packing followed by Messrs Pressed Steel
Co. of the UK., also supplying the similar tvpe of wagons are more
advantageous to this Department. A copy . { Pressed Steel’s specifica-
tion was handed over to Mr. Dessi nd he was requested to follow
Messrs.  Pressed Steel's specification. Mr. Desai  stated that few
wagons have alreadyv been packed according to their specification at
doc. 65 and it would he rather difficult for the supplier to unpack
them and re-pack according to Messrs. Pressed Steel’s specification.
It has, therefore, been suggested by R.AL that those which are already
packed may be shipped as it is, but Messrs. Pressed Steel’s specifica-
tion must be followed for all the later shipments.

As advised by R A. a cepy of Messrs Pressed Steel’s specification
has been forwarded to vur Resident Inspector. Mr. Pant, and a copy
of the same is at doc. 70.

1. SHP/WAG Ltd.

2 RA.
(Sd./-) R BANERJEE,
SHP/FRT.
The 17th May, 1956
(Sd./-) R. G. DA COSTA,
The 11th June, 1956.
| ] [ ] [ ] L] *
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“
Min. T3.

According to Strojexport Specification at doc. 71, the Freight for
50 wagons to Vizag @ new tariff rate less 15 per cent. will be
£4,916-16-0 nett.

We are shipping similar types of wagons from U.K. to Vizag (Met.
Cammell) for which we pay Frt. £3,099-1-10 nett. per unit of 50 at
new tariff rate less 15 per cent.

(Sd./-) R. BANERJEE,
SHP/FRT,

The 19th June. 1956.
* * » [ ]
Min. 14.
Extract oF MiIn. 95 or S.1132/55 (1.S.D., LonpoN)

“Advise Strojexport that shipping specification of Simmering
Graz Pauker should be followed. Copy for R.LB. Inspector in
Vienna.”

(Sd./-) s @
The 19th June, 1956

[ ] L * [ ]
Min. 76.

Asst- R.A,, Mr. Puri, has advised me to draw a competitive state-
ment showing freight calculated on the shipping specifications sub-
mitted by different Suppliers for ‘O’ type wagons. Accordingly. a
statement is given below, the freight being based per unit of 50.

Metro Cammell (15-3-56 rate) .. £3,099-1-10 Nett. Bom.
Simmering Graz Pauker £4,814-0-0 Nett. Bom.
Strojexport .. £4916-14-0 Nett. Bom.

From the above statement, it will be observed that Messrs Metro
Cammell’s Specification is undoubtedly advantageous to this Depart-
ment. Three extra photostatic copies of Metro Cammell’s specifica-
tions are attached at doc. 75 for R.A. who might need them for any
action which might be necessary.

(5d./-) R. BANERJEE,
SHP/FRT,

The 26th June, 1958



1. SHP/WAG.
2. RA.

The question now is whether Strojexport should follow Min. 74
(i.e., S. G. Paukers’ specification) or whether they should follow
Metro-Cammell’s specification. The latter cost less freight.

R.A. may kindly advise the Inspector of his decision and this
Department will then inform Strojexport. Spare copies of both
specifications are in the file.

(Sd./-) P. SINGH,
SHP/WAG,
The 26th June, 1956.

The Inspector in Czechoslovakia has been asked to arrange for the
first 750 wagons to be packed according to the Simmering Graz-

Pauker Shipping Specifications so as to avoid assembly delavs and
costs in India.

Instructions regarding the balance of the wagons will issue on
hearing from the Director, Railwav Equipment.

Two copies each of the Metropaolitan-Cammell Carriage and Wagon
Specifications and of the Simmering Graz-Pauker Specifications have
been detached from the Stores File S.2187 for despatch to the Director,
RE, and Mr. T. C. Pant.

(Sd./-» R. G- DA COSTA,
R.4. to the HC. for India.

The 5th July, 1936.

1430¢ A1) LS4



Annexuare 11

Report on an inquiry held in regard to the loss of Railway Board
letter No. 55/649/14/RE, dated 24-8-56 addressed to the D.G1.S.D.,

London

1. As directed by D.G., I have, in conjunction with Mr. Guzdar,
Director (Shipping), inquired into the circumstances leading to the
loss of the above quoted letter with a view to determining who was
responsible for the loss.

2. All incoming mail is first received in the Central Registry. The
practice in this Department is to diarise only those communications
emanating from Departments etc,, in India. The missing letter is
entered in the C.R. Diary for the 31st August, 1956, and there is a note
against the entry that the letter was passed to Railway Inspection
Branch on the same day, though actually it ought to have gone to the
Railway Adviser as it referred to his letter No. RA'WIOITATRA,
dated 5-7-56. From the C.R. letters go to Sections and officers con-
cerned by messenger. No record accompanies letters sent out and
CR. get no receipts for what they send. This was in accordance
with the general practice in this Department. Going on the assump-
tion that the letter was duly handed over to the R.I.B., the person in
charge of the Branch at that time (Mr. Sharma) wwas questioned.
He explained that no sectional record of any incoming communication
was kept, and he had no knowledge of the missing letter. If the
letter had been received by him, and since it quoted an R.A'’s refer-
ence number, he said he would have put it in his out-tray to the R.A.
Again, from here a messenger would have taken the letter and placed
it in the R.As in-tray. My enquiries show that the then R.A.
(Mr. Da Costa) himself dealt with communications such as the miss-
ing letter. He kept his own files and was assisted by a P.A. sitting
in his room. Mr. Da Costa having gone back to India is not avail-
able for questioning. The P.A. at the time (Miss Herchenroder)
has also been gone since December 1956. Such records as are
available in R.A’s office have been gone through but there is no
trace of the missing letter.

3. My efforts to try and track down the letter from the time it
was passed on by the C.R. having failed, 1 then went back to the
original point of receipt (C.R.) to question the diarist who, according
to the records, is the only person known to have handled the letter in

46
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this Department. But here too, I struck a blank wall because'I
found that the person concerned (Miss Pathak) left the office in
November, 1957.

4. 1t is clear from what has been stated above and while there is
evidence that the letter was received in the Department and marked
to a particular Branch, there is nothing to show that the Branch con-
cerned received it, so no responsibility can be fixed on the Branch
concerned or any one in it. It has to be assumed that if R.I.B. had
received the letter they would have passed it on to R.A. and it would
hmave found its way on to the appropriate file. The only logical con-
clusion is that the letter got lost in the C.R. itself after being diarised
or by the messenger who carried it from the C.R. on the ground floor
to R.IB. on the second floor of our building. Miss Pathak having
gone and it being impossible to establish which of the messengers
carried the letter, it is not possible to fix responsibilities on any
particular individual.

5. The enquiry reveals a weakness in the present system of
handling and distributing incoming communications. True, it saves
some time and labour, but when an important communication goes
astray, it is not possible, under the present system, to trace it, not to
fix responsibility. Even at the risk of adding a little to the work
of the C.R. and our Branches and Sections, a system will have to be
introduced to ensure first that C.R. get & receipt for communications,
etc. handed over to Branches and Sections and second that the
Branches and Sections have a record of what thev receive. Given
these two things, it becomes relativelv easy to establish where res-
ponsibility lies if a letter goes astray or is not duly actioned by the
Branch or Section concerned. The system proposed to be introduced
is to instruct the C.R. to diarise all communications in triplicate
(carbon copies) Section-wise. Each Section's dak will be accom-
panied by two carbon copies of the diarv sheet. The Section in
charge will check the entries with the dak handed over and sign and
return as a sectional record in a loose leaf folder. The C.R. will
maintain Section-wise the receipted diary sheets returned to them.
It will be their responsibility to ensure that thev get back properly
receipted diary sheets for all dak sent out.

(Sd./-) J. BYRNE,
Deputy Director General,
The 23rd April. 1958.



Annexure I
India Store Department, Londor. .

Ref: S.2986/56/JDS|DG 13th May, 1958.
My dear Kumaremangalam,

Please refer to your endorsement on your lelter No. PII-11(16) {57
dated the 6th February, 1958, addressed to the Director of Audit,
Indian Accounts in the UK., on the subject of Audit para on Wagons
“Q” type. As required by the Ministry I had a thorough and detailed
enquiry instituted by J. Byrne, Deputy Director-General (Defence and
Administration). He has gone into the matter very thoroughly and
questioned all available officials concerned. 1 enclose a copy of his
report dated 23rd April. You would see from this that there is a4 weak
point in the registration of communications but it is not as if this hos
been due to any oversight or lack of study of the matters involved.
Major Gill, Director of Purchase (Administration). whom I asked to
examine the implications of giving effect to the recommendation of
the D.D.G. made in para 5 of his enquiry report. has made the
following comments:—

“As directed by D. G., I have made enquiries from DP(R) who
was the officer in charge Administration prior to March
1957 and was advised that a svstem of registration of
letters similar to the one now proposed by DDG (D&A)
was in being in India Store Department upto March, 1953.
It appears that the staff in Registry Branch in those days
was unable to cope with the large number of daily
receipts and despatches and consequently there was a
considerable accumulation of letters in Registry Branch
and as they could not find any solution to the problem
without any increase in staff it was decided that the
registration of Mails should be discontinued and after
opening of letters they were passed immediately to the
Branches concerned. The change-over from the old
system to the present one resulted in approximately
10,000 letters being released from Registry at once.

The system proposed by DDG (DA) is practically foolproof
and is desirable but it will mean an increase in the staff
in Registry Branch and possibly some assistance to the
Branches also if the normal work of the Department is
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not to suffer. Even after the proposed system is intro-
duced there is no guarantee that letters will not get lost
but pin-pointing of responsibility will undoubtedly be-
come much simpler.

DDG (DA) has suggested that the system of registration
should apply to all incoming letters. If the system is to
function properly it seems essential that outgoing com-
munications from Branches should also be properly
receipted. It may happen that some letter which should
have reached the indentor in India or a firm is signed
and issued but does not reach Registry Branch for on-
ward despatch. In such cases it would be equally diffi-
cult to pin-point responsibility.

A rough assessment of the extra clerks required for this pur-
pose is four in Registry and possibly one in ILW. and an
additional clerk for HAL and V.P. Directorates. The
Draft Orders for introducing the new registration sys-
tem will be prepared if D.G. agrees in principle that we
must introduce the system even if it means additional
stafl being asked for.”

As you would see, up to 1953 we had e system something like that
recommended by the D.D.G. now but it had to be abandoned for the
over-all advantage of getting things done quickly. This is, as you
know, the perennial problem in administration: whether we should
make such complete arrangements to prevent particular defects aris-
ing that in the process of tying up everything we damage the main
purpose, that is, of achieving things quickly; it is quite possible so to
frame rules as to prevent as far as humanly possible loss of papers,
vet the effect of such rules would be to hold up business or at least
considerably slow down the progress of work. In such circumstances
it is hardly satisfying that in order to create a safety wall for the
officials in the Department we have given up the main objection, that
is of very quick efficient functioning of the Department. On the other
hand, it can be that in order to achieve things quickly and in a desire
to increase the tempo of work, such lacune in business may be left
as may really create a situation something like the present. There-
fore a balanced view has to be taken. If we have the system of
registration as recommended by DDG both for the incoming and out-
going letters (for the principle will apply to both) six or seven extra
clerks will be required. As you know there has been considerable
retrenchment of late in the interest of economy and it was a job so
to re-order business and re-allocate it as to get the maximum out of
the reduced staff. If six or seven persons are now diverted and put
on this work, which though theoretically justifiable and perhaps the
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only answer to w situation as the present one, you would see that
there would be a reduction of actual workers on actual work. Also,
though this loss is most regrettable, it should not be imagined that
these are frequent occurrences and it still remains arguable whether,
because this loss has happened we should now go the whole hog and
divert six or seven persons to achieve more rigidity on this side; and
yet I feel that even on administrative principle it is objectionable that
there should be a lacuna like this whether the loss of an important
paper may occur and responsibility cannot be fixed. Perhaps in view
of the present case arising there will be no choice but to give effect
to the recommendations of the DDG and divert six or seven persons
to registration work. However, before I do this I would like to
know your reactions.

I write this to you not to present you with a problem but because
of the very anxious thoughts I have been having on matters like
these. There are many matters in a big Department where even
though foolproof arrangements do not exist, business goes on very
well and profitably for Government and yet if something goes wrong
one can always place one’s finger on some lacuna somewhere.

For example, here is a matter which both from a theoretical and
practical angle seems to me of even greater importance than the point
involved in the present case. This is about the issue of tender
enquiries to firms. When I joined this Department I was struck at a
very early stage by the limited responses which we got in some cases
where limited tender enquiries issue. Of the firms addressed, some
quote and some are good enough to write that they cannot quote but
there are usually a number of firms who do not reply at all. Now
there is nothing to ensure that the tender enquirv has reached these
firms. It is quite possible to imagine that some firm who could quote
did not get the enquiry at all, where the enquiry miscarried or was
not posted through negligence or otherwise. I therefore suggested in
a discussion with Heads of Branches that we might institute the sys-
tem of sending registered acknowledgement-due enquiries. There
was considerable opposition to this for it is obvious that for safe-
guarding a few occasional cases which might arise we shall be incur-
ring a heavy running expenditure. I therefore abandoned myv plan
on the over-all consideration that as business was going on all right
everything cannot be regulated by rules without blocking up pro-
gress, and also as some trust has to be the basis of all business. Now
it is quite possible that in some case of limited tender enquiry a firm
who could quote comes up later saying that the enquiry did not reach
it. In such a case an Enquiry Officer would not find it difficult to
put his finger on the obvious weakness which exists in the issue of
tender enquiries at present. This example I only give you to suggest
that everything is not regulated by rules even in a Government
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Department, otherwise there would be further accumulation of what
may mostly turn out to be infructuous activity. There is so much
criticism about rules and regulations in Government Departments
and yet when you investigate into the origin of a rule you always
find that it was devised to meet some very remote and rare contin-
gency; and yet when you multiply such rules the accumulative effeet
is rather to slow down business and make it cumbersome which
result is not compensated for in practice by the prevention of defects
which very rarely arise and for which these various rules were
framed.

To take another case, which to my mind is of great importance.
There is no recording of receipts or issues at the Central Registry
«at India House. A number of officers and branches sit at India House,
including Financial Adviser, Legal Adviser, Deputy High Commis-
sioner, etc. Our files are marked to these Officers and taken by the
Despatch Rider from the Registry in India Store Department and
then deposited at a central place at India House. Here the files are
sorted out and sent out to respective officers where the respective
officer’s sections register the receipts. Now if a file is marked out
from the India Store De:partment Registry but is not marked in, say
at the Financial Adviser's Section, it will not be possible to trace
where it was lost. There will be no entry in the Central Registrv in
India House neither of receipt from 1. S. D, nor its issue to a particu-
lar officer. This serious matter I have discussed with the Establish-
ment Officer who pleaded inability to set up e recording machinery
because it would require a tremendous number of men and there was
no staff available. The matter is still under discussion for it has
security, financial and administrative aspects. (This Registry at
Indm House registers only receipts of letters marked to “the High
Commission”. but not others). However, in principle it is necessary
that if an office handles files and receipts from one Department to
another it should have a record but here also, as I said, is the problem
of man-power. In fact there have been several occasions when files
could not be traced and it has given us an anxious time to locate the
files; but fortunatelv so far there have been no losses and files have
been traced.

However, in view of this case having arisen I shall be willing to
give effect to the recommendations made by the DDG.

Sd/- J. D. SHUKLA.
Shri J. G. Kumaramangalam,
Deputy Secretary to the Govt. of India,
Ministry of Works, Housing and Supply,
New Delhi.



Annexure IV

By Dip. Air Bag
J. G. Kumaramangalam, Ministry of
Deputy Secretary. Works, Housing & Supply
No. PI1-11(16) /57.
New Delhi, the 24th May, 1958.

26th
My dear Shukla,

Please refer to your d.o. letter No. S. 2986/56JDS /DG dated 13-5-58
on the subject of audit para on Wagons ‘O’ type vis-a-vis loss of
papers in the ISD.

We appreciate the position as contained in your letter and agree
that the ISD need not for the present introduce a fool-proof procedure
for registration of letters, In accordance with the suggestions of Shri
Byrne as this will only be possible if either staff is withdrawn from
regular purchase work for this purpose or additional staff is sanction-
ed for the Mission. We would not like to prejudice your efficiency
in day-to-day purchase work merely to introduce a procedure the
expenditure on which may not be commensurate with the returns,
considering the very infrequent occasions on which documents are
missing. It is also not possible, in view of the financial stringency
prevailing at present, to create additional posts for this purpose.

Yours sincerely,
Sd'- J. G. KUMARAMANGALAM.

Shri J. D. Shukla, ICS,
DG, ISD..
London.



APPENDIX VI
MINISTRY OF RAILWAYS
(RarLway Boarp)

Para 15 of Audit Report, Railways, 1959—Avoidable expenditure om
sea freight

1. (i) What action was taken in the Railway Board’s Office on
the Railway Adviser’s letter of 14th December, 1955,
seeking certain clarifications as to the economic method
of packing of wagons? (The letter was addressed to

the Inspecting Officer, Vienna and copy endorsed to the
Railway Board).

(ii) A copy each of the letter referred to above and the noting

thereon in the relevant files in the Railway Board’s
office may also be furnished.

Dealing first with sub-item (ii), a copyv is enclosed of Railway
Adviser’s letter No. RA/W/TCA dated 14th December, 1955 to the

Railwavs Inspecting Officer at Vienna (Austria) the endorsement
of which to the Railway Board reads as follows:—

“Copy for information to the Director, Railway Equipment,
Railway Board, Ministry of Railways, New Delhi. It
may be noted that the two suppliers of ‘O’ type wagons
under TCA Scheme have adopted different degrees of
assembly and that it is not quite clear which is the
cheaper method to adopt. In one case there are savings
in shipping costs—in the other savings of time and cost
in erection. I am instructing both firms to continue their
present methods and we await in due course the actual

statement of costs for shipment and erection for guid-
ance in future”.
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2. The above letter dated 14th December, 1855 from the Railway
Adviser, London, dealt with the packing specifications adopted by
Messrs. Simmering-Graz-Pauker of Austria as compared to that of
Messrs. Metro-Cammell of UK. It made no reference to the packing
specifications of Messrs. Strojexport of Czechoslovakia whose wagon
supply contract is the one under reference in the Audit Para. In
fact, there could have been no such reference, as the Strojexport’s
proposed packing specification was received, by the India Stores
Department only on 21st March, 1956 and was referred to the
Railway Adviser for technical acceplance on 4th May, 1956. It is
admitted, however, that had the Railway Board issued any directive
with reference to the Railway Adviser’s endorsement of 14th
December, 1955, this directive would have served as a guide when
the packing specification by M/s. Strojexport was received in March,
1956.

3. The noting in the relevant files in the Railway Board’s Office

in connection with the CB of Railway Adviser's letter of 14-12-55
which he endorsed to the Railway Board is reproduced below:—

“We may perhaps await the actual statement of costs for
shipment and erection as suggested by Railway
Adviser. As no further action is called for, the P.U.C.
may be filed. JDM.E. may also see.

Sd./- V. C. PARANJAPE,
(Dy. Director, Rly. Equipment I)
21/1

J.D.M.E (W.)

D.D.R.E.(I). may please show this to O.S.D. (Wagon Erection)
when he comes here on the 23rd or 24th January.

Sd./- L. T. MADNANI,
(Jt. Director, Mech. Engg. W/shops).
13/1
D.D.RE.(I)
Put up when Mr. Mathur is here.
Sd./- V. C. PARANJAPELE,
13/1
File put up on 23rd January, 1956 as desired.
Shown to 0.8 D. (Wagon Erection).”

4. It would be seen from the above notings that the copy of
Railway Adviser’s letter of 14th December, 1955 was given due and
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prompt attention by responsible officers. It is admitted, however,
that unfortunately it was not readily appreciated that the charges
paid for the assembly of the wagons, under the contract executed
in July, 1855 would be the same irrespective of the degree of
knocked-down condition in which they were received. The omis-
sion to connect with the terms of the relevant wagon erection con-
tract appears to be due to a bonafide belief that the actual statement
©of costs of shipment would be received in due course from the
Railway Adviser, whose letter of 14th December, 1955 had only
indicated shipment costs approximately and whose endorsement
had expressly stated “I am instructing both firms to continue their
present methods and we await in due course the actual statement
of costs for shipment and erection for guidance in future”. On the
face of it, therefore, this endorsement did net call for any imme-
diate action; the construction put by the Railway Adviser, in his
letter No. RA/W/O/TATRA dated 5th July, 1956, that he had asked
for some “guidance”, in his earlier letter of 14th December, 1955,
does not therefore, appear to be strictly correct. It was only in
his aforesaid second letter of 5th July, 1956 that he furnished up-to-
date shipping costs and indicated that it appeared to him that the
Metro-Cammell packing specification would be cheaper in over-all
picture. In the circumstances the Ministry of Rmilways submit
with all due respect that there was no negligence or disregard of
Government’s interest, on the part of anv of the officers who dealt
with Railway Adviser’s endorsement of 14th December, 1955. The
Railway Adviser, while sending his subsequent letter of 5th July,
1956 to the Railway Board, endorsed a copy to the Officer-in-Charge
of the Wagon Assembly Plant, who replied promptiv—on 18th July,
1956—to the Railway Board, with a copy to LS.D., London—re-
commending that the Metro-Cammell specification for packing
should be adopted. This recommendation was considered by the
Railway Board in consultation with their Internal Finance. and the
decision of the Board to the adoption of Metro-Cammell packing
specification, provided no exira expenditure was involved due to
this change-over, was communicated to the L.SD., London in Board’s
letter of 24th August, 1956. The interval between the date of
receipt of the recommendation of the wagon assembly plant officer’s
letter dated 18th July, 1956 in the Railway Board’s Office and 24th
August, 1956, the date on which this recommendation was supported
and endorsed in a letter from Railway Board to D.G.I.S.D., London,
could probably have been curtailed somewhat, but time was taken
in the necessary processes of Secretarial procedure involving con-
sultation between the Stores, Mechanical. and Finance Directorates.
The entire time taken after receipt of Railway Adviser’s specific
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reference dated 5th July, 1956 was thus quite reasonable. It is
anfortunate that the Railway Adviser did not couch his earlier
leiter as a specific reference as he did later and did not also endorse:
a copy of his letter to the Officer-in-Charge, Wagon Assembly Plant..

This has been seen by Audit who have observed as under:—

“It is clear from the penultimate sentence of the Railway
Adviser's letter of 14th December, 1955 to the Railway’s:"
Inspecting Officer at Vienna that the purpose of endors-
ing this letter to the Railway Board was to obtain the-
over-all costs of the wagons in India for guidance in
future contracts. The Railway Adviser knew the costs
of shipping and he had indicated the same in his letter.
He was only not sure about the erection costs in India,
and on this point the Railway Board were in a position
to issue necessary instructions to the Railway Adviser
in view of the fact that the contract for erection of

these wagons at fixed rates was awarded by them on
28th July, 1955.”

DA: As above.

Additional Member, Finance,

Railway Board.
New Delhi,

Dated 5th September, 1959.
[Case No. 57-B(C)-3062].

Copy of D.O. letter No. RA, W ,TCA, dated 14th December, 1955 from
Railway Adviser, D.G.1.S.D., London, addressed to K. S. Rajan,

Esq., C/o Wiener Lokomotirfabrik, Brunner Str. 57, Vienna,
Austria.

Re: Shipment of “O” type wagons under American Aid.

1 have to thank you for your letter of the 2nd December, with
the packing list proposed and being followed by Simmering-Graz-
Pauker for their knock-down “O” type wagons and have compared

it with the Metro-Cammell list in consultation with the Shipping
Department here.

It is noted that Simmering-Graz-Pauker are undertaking a larger
degree of assembly which will make a substantial reduction in the
assembly work in India, but on account of this unit their vacks
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occupy a larger volume. There are two considerations in the assess-
ment of shipping costs—namely weight and volume whichever is
higher. The present Metro-Cammell shipment costs £54. 11s. 4d. per
wagon whereas the less compact packing from Simmering-Graz-
Pauker will cost £82. 4s. 11d. It is different in cost for shipment
per wagon of approximately 274 pounds but it is likely that the
speedier erection and reduced work in assembly in India will cost
approximately the same and that the overall cost of the wagons
will be similar as far as the Indian Railways are concerned.

Perhaps you could arrange for the scroll irons to be left un-
assembled in order to reduce the volume of the underframe packs.
It after this change you can keep the difference in shipping costs
to below £ 24 per wagon I expect S.G.P. pack will not prove worse
than the Metro-Cammell arrangement.

At this stage it is undesirable to make any other change as we
have insufficient data on the total costs to determine precisely what
is the most economical method. Such data would not be available
from India till after all the wagons have been delivered and it is
necessary therefore to make an urgent decision so as to avoid delays
in shipment. For the present we are allowing Metro-Cammell also
to continue to ship exactly as they have been doing. These are
the first shipments of “O” type wagons and I will ask the Director-
Railway Equipment to obtain the actual over-all costs in India and
to vass them to this office for guidance in any future centract.

With kind regards.

RGC/CH

Copy for information to the Director, Railway Equipment, Rail-
wav Board. Ministry of Railways, New Delhi. It may be noted
that the two suppliers of “O" type wagons under T.C.A. Scheme
have adopted different degrees of assembly and that it is not quite
clear which is the cheaper method to adopt. In one case there are
savings of shipping costs—in the other savings of time and cost
in erection. 1 am instructing both firms to continue their present
methods and we await in due course the actual statement of costs
for shipment and erection for guidance in future.



RAILWAY ADVISER TO THE HIGH COMMISSIONER FOR INDIA
Government Building,
Bromyard Avenue,

Acton, London, W.3.
5th July, 1956.

Ref: No. RA/W/O/TATRA.

The Director, Railway Equipment,

Railway Board,

Ministry of Railways,

New Delhi.

Dear Sir,

RE. Method of Packaging “O” type wagons for despatch in knocked-

down condition

Will you kindly refer to my letter RA/W/TCA of the 14th
December, 1955, to our Inspector in Vienna and a copy to you in
which 1 asked for some guidance regarding the best method of
packaging ‘O’ type wagons so as to cut down transport costs or
alternatively erection cost and time.

At that time we compared the costs for shipping according to
the Metropolitan-Cammel Specification for shipment and according
to the Simmering-Graz-Pauker arrangement. [ attach one copy
of each of these shipping specifications for your study and for pass-
ing on to the wagon assembly plant for further scrutiny. In
December our Estimates of the difference in shipping costs was ap-
proximately £ 274 per wagon in favour of the Metropolitan-
Cammel] arrangement but it will be noted that in this arrangement
the body sides are not rivetted as complete sub-assemblies and the
firm were despatching the panels, angle irons. stanchions and doors
separately. This arrangement would result in extra assemblv work
in India with increased costs for erection and extra time in pro-
duction.

We were not definite at this end which of the two arrangements
would be cheaper and so did not compel Simmering-Graz-Pauker to
fall into line with the Metropolitan-Cammel Shipping Specifications.
Since December freight charges have risen and the latest figures
given to us by the Shipping Section of the 1.S.D. based on units of
50 knocked down wagons is:

Metropolitan-Cammel .. £ 3099. 1s. 10d.

Simmering-Graz-Pauker .. & 4814. 0s. 0Od.
This gives an average difference in shipping costs of £ 34 and it
would appear to me now that it would be cheaper in overall picture
to ask Strojexport who are now building ‘O’ type wagons for us,
to pack these wagons according to the Metropolitan-Cammel Ship-
ping Specifications. Initially Strojexport have been given the
Simmering-Graz-Pauker Shipping Specification to follow and so
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that they can proceed with their planning they will be asked to
make these arrangements applicable for the first 750 wagons. We
hope that in the meantime you would indicate whether the present.
arrangement should continue or whether it would be better for the:
firm to pack according to the Metropolitan-Cammel Shipping Speci-
fication. On the Stores File I am noting that the Simmering- Graz-
Pauker Specification will be applicable for the first 750 wagons and
that further instructions will issue for the balance.

Yours faithfully,
Sd./- R. G. da COSTA,

Railway Adviser to the High Commissioner for India.

Copy for information to:—

(1) The Chief Mechanical Engineer,
Indian Railway Wagon Assembly Plant,
Vizagapatam.

{(2) T. C. Pant, Esq.,
Senior Indian Railway Inspecting Officer,
C o Skoda Works. PLZEN, Czechoslovakia, with one copy
each of the Metropolitan-Cammel & Simmering-Graz-
Pauker Shipping Specifications. He may kindly examine
with Tatra the possibility of arranging a cut-in point in
the shipping arrangements in case the Board desires a
change over to the Metropolitan Shipping Specification.

(3) D.G.1.S.D. for Stores File No. S. 2187



APPENDIX VII
MINISTRY OF RAILWAYS
(RaiLway Boarp)
MEMORANDUM

Para 16 of the Audit Report, 1959—Extra expenditure in the
purchase of locomotive component parts and assemblies

The tenders received from the manufacturing firms were open-
ed in the Railway Board's office on the 6th March, 1957.
What were the reasons for the delay in making a refer-
ence to the Ministry of Finance for the release of foreign
exchange on the 14th May. 1957, when it was clear from
the tenders that the offers were open only upto 3lst

May, 1957. Has any responsibility been fixed in this
case?

After the tenders were opened on 6th March, 1957, detailed
item-wise abstracts showing the Registration No. of tender, name
-of the firm, delivery particulars, particulars of items and remarks
in regard to terms of pavment etc. offered by each firm, had to be
prepared and submitted for check by the Finance Branch of the
Railway Board’s office. Considering that these statements covered
52 items (some of the items covering more than one sub-item),
in respect of tenders from 9 firms, the clerical work involved was
considerable and took about 4 weeks; checking these in detail in
the Finance Branch also involved a great deal of work and took a
further week. Immediately after this work was completed, the
lowest 55 quotations of the various firms were sent, on 12th April,
1957, to the Research, Design and Standardisation Organisation,
‘Chittaranjan for their technical advice. As has been indicated in
the Audit Para., the technical report in respect of the quotations
-‘was received from that Organisation on the 27th April, 1957.

2. The draft note to the Ministry of Finance, for obtaining foreign
exchange sanction, had in the meantime been framed and put up
by the Deputy Director of Stores (then Equipment) Directorate of
the Railway Board’s Office on 20th April, 1957; it was amended by
the Joint Director, Finance concerned and returned on 26th April,
1957 for incorporating information as to how many locomotives
were likely to be “helped”. The intervening period between 20th
and 26th April, 1957—which included Sunday 21st April, 1957—
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incidentally also covered the time for the movement of the files
from one building of the Railway Board’s Office to another (viz.
State Entry Road off Connaught Circus to North Block of Central
Secretariat). On 4th May, 1957—again allowing time for transit of
the files—the Deputy Director, Stores, asked for the advice of the
Joint Director, Mechanical with reference to the information which
the Joint Director, Finance, had suggested, on 26th April, 1957, for
inclusion. A fresh draft note to the Ministry of Finance, framed
by the Joint Director, Mechanical, on 6th May, 1957, was amended
-on 8th May, 1957, under the direction of Joint Director, Finance—
7th May, 1957 being Sunday—to incorporate the class-wise holding
of locomotives over 10 to 16 years old (as on 31st March, 1957).
After the information was worked out and incorporated in the
draft, the fair copy was signed by Joint Director, Finance on 1ith
May, 1957; but this actually was despatched to the Ministry of
Finance on 14th May, 1957 after two intervening holidays (12th
May, 1957, Sunday and 13th May, 1957 being Buddha Purnima).
In the result, therefore, it took 24 days in three different Direc-
torates of the Railway Board’s Office for the note of the Ministry
-of Finance to be finalised and issued (viz. from 20th April, 1957 to
14th May, 1957). but it will be appreciated that advance action for
preparing this draft had been taken on 20th April, 1957 pending
receipt of the technical report which. as already mentioned, was
received from the Research, Design & Standardisation Organisation
(Loco Wing). Chittaranjan only on 27th April, 1957. It will also
be appreciated that there was no undue delay in finalising the draft
note to the Ministry of Finance (after 27th April, 1957 and upto
14th May, 1957), having regard to the attempts made in the differ-
ent directorates of the Railway Board’s Office to revise and enlarge
the draft so as to cover all possible enquiries that the Ministry of
Finance were likelv to make in the then acute foreign exchange
position. ’

‘

.

3. As indicated in the foregoing paragraph.. the r);ote X 1o the
Ministry of Finance, though issued on 14th May. 1957, had actually
been signed on 11th May. 1957, on which date it was not known
that a letter from the local representative of the British firm was
being issued on the same date expressing the inability of their
principals to extend the validity of their offer beyond 31st May.
1957. The Railwayv Ministry's note to the Ministry of Finance was
issued in the belief that the firms, when requested to keep their
offers open upto 30th June, 1957, would comply with' the request
in accordance with what was known, and is still known, to be the
position in regard to many of such requests. It was, therefore,
legitimately assumed that there was sufficient time (i.e. before 30th

1430 (Ai)LS—5.
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June, 1957 within which the Ministry of Finance could give the
sanction. The firms including the British firm had been requested
by 8th May, 1957 for extending the validity of their tenders.

4. The letter of 11th May, 1957 was received from the British
Firm on 14th May, 1957. Another letter of 16th May, of the British
Firm’s local representative—enclosing copy of their earlier letter of
11th May, 1957 and agreeing to extend the availability period
beyond 31st May, 1957 but subject to a price increase of 10 per cent.
was received on 17th May, 1957 by the Dy. Director, Railway Stores.
It unfortunately did not occur to this officer that this letter should
be sent immediately on to the Finance Branch of the Railway
Board's office for alerting the Ministry of Finance in regard to giv-
ing foreign exchange sanction in advance of 31st May, 1957. Neces-
sary procedural improvement is being effected to ensure that all
such letters from tenderers agreeing to extend the date of validity
of the tenders subject to a price increase, are immediately brought
to the notice of the Finance Branch of the Railway Board's Office
and that the notings etc. in that connection also prominently stamp-
ed to indicate the fact.

5. Summarising, the Ministry of Railways submit that the time
taken between 6th March, 1957 (the date of opening of the tenders)
and 14th May, 1957 (the date on which the Ministry of Finance
were addressed for release of foreign exchange) was occupied in
making necessary and reasonable enquiries by the officers of the
Stores, Mechanical and Finance branches of the Railway Board’s
Office. There could. perhaps, have been some curtailment in the
time taken, after the technical report on the quotations had been
received that is, after 27th April, 1957, but considering the large
value of the tender, which ran into several lakhs of rupees, the
Ministry of Railways plead that the time taken for the different
processes and stages of work, in the course of Secretariat procedure.
was not unreasonable and that there was no delay such as can be
ascribed to inattention or neglect in any particular quarter.

This has been seen by Audit.

Additional Member, Finance,
Railway Board.

[Case No. 59-B(C)-31186).
New Derni,
Dated November, 1959.



APPENDIX VIII
MINISTRY OF RAILWAYS
(RaiLway BoaRp)

Arrears in the recovery of rent for land leased for growing food
crops—para. 30 of the Audit Report, 1959

What progress has been achieved in the recovery of arrears of
rents from the State Governments in respect of lands leased
for Grow More Food crops?

Railways are making special efforts to approach the Revenue
Authorities in the State at appropriate levels to obtain the requisite
information (regarding area which have been leased out each year,
rents fixed therefor. amounts due to Railways, which has not been
given by the State Governments in many cases) to enable the
Railways to maintain a watch over recovery of amounts due.

In regard to the realisation of rents the remittances are made
initially in the local Treasuries. The amounts due to the
Railways are passed on through the Accountants General concerned;
and in certain cases though the parties are said to have remitted
the amounts, the credits have not been passed on to the Railways.
In a number of cases it has also been found that full particulars of
rents realised have not been made available, thus making it difficult
to link the transactions. The Railway Board's instructions issued
on 29th June, 1959 enjoin on the Railways to maintain registers to
record the areas of land handed over and the amounts together with
the period for which they are outstanding as also to tighten up the
procedural machinery so as to link the payment with the dues.
Vigorous efforts are being made by Railways to bring the recover-
ies up to date. The latest position obtaining on each of the Railways
is as follows:—

Central Railway

On the information now available. against an amount of
Rs. 8796-33 due to the Railway from 1951-52 upto the end of 1958-
59, an amount of Rs. 2052-53 has been recovered.

Eastern Railway

An amount of Rs. 91,998-09 has so far been received from the
different Accountants General for the period from 1953-54 upto
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June, 1959. A further amount of Rs. 137,81418 is reported to have
been remitted, but they could not be linked up with credit advices.

The Accountants General concerned have been requested to furnish

particulars of bank adwices through which credits have been
afforded.

Northern Railway

Excepting Delhi Division, information in respect of which is
not yet available, against the rent due Rs. 117,895'83 for the
period between 1949 and 1959, the actual realisation of rent has
been of the order of Rs. 89,003-08, while an amount of Rs. 1,702-70
is still to be credited to the Railway. The cultivators, however, are
reported to have deposited the amount with the civil authorities
The civil authorities concerned are being reminded by the Railway
to clarifv the position and arrange credit to the Railway of all back
dues.

North-Eastern Railway

An amount of Rs. 6,90.374 is due as rent from 1951-52 to 1957-58
on the basis of assessments so far known to the Railwav. Of this,
credits to the tune of Rs. 4.17.572 have been realised by the Rail-
way. while an amount of Rs. 1,14,648. which is stated to have been
remitted in the treasuries in Bihar State, has not so far been passed
on by the Accountant General to the Railwav.

Northeast Frontier Railway

The Railway has deputed staff to the concerned offices to collect
full data. An amount of Rs. 35.157'21 has so far been deposited
by the State Governments, but remittance particulars for a major
portion of this have not been made available either by the treasuries
or by the Accountants General. The matter is under reference
with the State Governments.

Southern Railway

During the period from 1942-43 to 1958-59. the amount of rent
due is approximately Rs. 528,526-67. The realisation of payvments
has been of the order of Rs. 1,42,897-98. In addition, the Railway
has received credit to the extent of Rs. 76,973°16 in respect of which
it has not been possible to link up details of fasli number, village,
vear etc.

South Eastern Railway

The credits realised from 1942-43 onwards upto 30th June, 1859
so far are in the region of Rs. 1540665 while remittances are of the
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order of Rs. 18,057'15 have been intimated and the particulars re-
garding the credit of the latter amount are under verification.

Western Railway

The assessment of rent recoverable from Bombay State is about
Rs. 9,889-08 pertaining to the period of 1950-51 to 1959-60, of which
credit of the order of Rs. 7,496:59 has been realised.

The question regarding levy of rent and the realisation thereof
in respect of land leased out in Rajasthan State has been under
protracted correspondence between the Railway and the State Gov-
ernment. In addition to requesting the Rajasthan Government to
issue instructions to the Collectors to finalise the rate of rent, the
Western Railway Administration proposes to depute a senior officer

for a high level meeting with the senior officers concerned of the
Rajasthan Government.

Summarising the position roughly is that so far known, arrears
of rent of the order of Rs. 1355 lakhs are due to the Railways
(excluding the Eastern. South Eastern and Northeast Frontier
Railways whose figures are vet to be advised by State Govern-
ments). The realisation of rent credited to the Railways so far is
about Rs. 10-35 lakhs (including Rs. 2'98 lakhs for the three Rail-
ways). A further sum of Rs. 1-16 lakhs is stated to have been
credited to Treasuries. though not passed on to the Railways yet..

As this Memorandum contains only tentative figures furnished
by Railways which it may not be possible for Audit to verify
readilv. the Memorandum is sent direct without Audit verification.

Director, Finance,
Railway Board.
New DevHI,
Dated the Tth September. 1959.
[Case No. 59-B(C)-3107].



APPENDIX IX
MINISTRY OF RAILWAYS

(RaiLway Boarp)

A note giving the detailed reasons for the continued losses being'
incurred by the Railway Administrations on account of depart-
mental catering and the specific measures adopted to improve
the position.

Departmental catering on the present scale was introduced on the
Railways in pursuance of the recommendations of the High Powered
Committee on Catering which was appointed in 1953 to go into all
aspects of catering and to advise appropriate measures for alround
improvement in catering arrangements on Indian Railways.

2. In the year 1955, the railways were accordingly directed to pro-
gressively introduce the departmental catering from 1-7-1955.

3. The object underlving the introduction of departmental catering
on Railways on which it was not functioning previously was to set
the standards for the suppiv of wholesome food at reasonable prices

It was aimed. at the same time 1o run the organisation on a “no
profit no loss™ basis; and the Railways were specifically asked to take
the necessary measures to this end. The objective of ‘no profit, no
loss’ in the long run was also made clear bv the Railway Corruption
Enquiry Committee in the following terms:—

“Refreshments and meals on trains shouid be provided at popu-
lar prices by the department and departmental catering
should provide a wide range of food and snacks. Aim
should be to run catering establishments on ‘no profit, no
loss' basis in the long run. To start with if the depart-
mental catering suffers any loss. it may be considered as
spent on advertisement and partly put to account of pas-
senger amenities’’

4. Some of the measures which were then suggested by the Rail-
way Board to economise in expenditure were:—

(i) The despartmental organisation should not be made top
heavy and expenditure on stafl etc, must be modest and
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not disproportionate to the volume of business to be catered
for. '

(ii) Different types of catering, such as Refreshment Cars, Res-
taurants, Refreshment Rooms, and vending, where neces-

sary, may be combined to form an economic unit for depart-
mental working.

(iii) At a station chosen for departmental working, the entire
catering and vending arrangements including the sale of
other articles, such as Pan, Bidi, Cigarettes, aerated waters
etc.. should be departmentalised. But the sale of fruits
should be excluded from the scope of departmental cater-
ing, both on account of difficulty in controlling the purchase

price and the difficulty in making allowances for wastage
due to deterioration.

(iv) With & view to keeping down establishment costs, the
vending of eatables should be done, so far as possible,
through vendors appointed on commission basis.

(v) Where any dining car service is taken up for departmental
working the entire run should be serviced by one Railway.

(vi) Supply of free food to the staff in the departmental estab-
lishments newly introduced should be avoided.

(vii) Appointment of part-time workers. where wholetime staff
are not justified. should be considered.

(viii) Execution of certain works, e.g.. washing of utensils and

serving of meals. should be arranged on contract basis, as
far as possible.

5. The main reasons tor the losses which are still being incurred
in the running of departmental catering on Railways are:—

(i) Staff Costs: The staff costs are high owing to the application
of the pay scales applicable to the other Central Govern-
ment servants and their service conditions. The contractors
were paying their staff much less. The Railways have nct
anly to pay their staff at the comparatively higher prescrib-
ed scales of pay. but also bear the cost of leave, reliet for
complying with Hours of Emplovment Regulations etc.

The siaff costs amounted to about Rs. 50,83,000 in the year
1957-58. At the wages paid by the contractors the staf:
costs would only have been about Rs. 25 lakhs in that year.



In other words, if the financial results of departmental catering
establishments are judged on the basis of what the contrac-
tors were paying to their staff, there would be no loss but
some profit, even without any allowance for the better
quality of food served. '

(ii) Improved service to the public and better quality of food-
stuffs in departmental catering establishments.

Apart from better service responsive to public opinion, the qua-
lity of ingredients used in the preparation of foodstuffs in
the departmental catering establishments is generally
accepted as being very much better and more wholesome
than what was being used by the contractors. Making
available provision of good quality has naturally added to
the costs.

(iii) Rise in the prices of foodstuffs without imcrease m the sale
prices.
The cost of foodstuffs has gone up betwecn 1935 and 1958

The rise in the price of the important commodities has been as

under:—
8. No. Commod * es Wholesale price during )
April, 1955 April, 1958 §
I. R ce, medium qual Rs. 18 42 Re. 22 <
{Calcutta® per md. per md.
:. Wheat, medium qual 1 Re. 12 2% Rs. 15 28
“Hapur} per md. ﬁcr md.
2. Sugar {Kanpur Rs, 29 6: S, 348
r md, r md.
4- Caffee s, 220 ¢ 3. 235w
}gcr cwt, rew’,
5. Edible " Groundrut sl S 192,90 $. 323 .50
ols. J per sor jbs, per <20 lbs.
Vanaspat: Rs, 784 per 101ts.  Rs10°89 per 10lbs.
6. Fuel (Coke; Rs., 15.-g Rs. 23 62

per ton, per ton,

6. The departmental catering already exisied from a long time
back on the South Eastern and Southern Railways It was introduced
on a few units on the Eastern and Northern Railways in 1955-56 and
similarly on the Central, Western and North-castern Railways during
1956-57. Some more units were taken over in 1957-58.

7. In terms of absolute amounts the losses have risen with more
units being brought under departmental working; but as the Railways
gained experience and as a result of economy inherent in fairly large-
scale operation as also as a result of specific steps taken. the losses:



have tended to show a decline
detailed below:

in terms of percentage of turnover as

Year Sale turnover Loss Percentage of the loss
10 the turnover
Rs, Rs,

1955-56 53,52,000 11,01,00C 20.57

1956-57 1,08,26,000 17,52,000 16. 1%

1957 8 1,79,14,000 21,98,000 12.27

1958-59 2.06,04,060 18,16,000 ‘Revised 8.81
Estimates;

1959-60 2,16,08,000 18,38,000 (Budget 8.51
Estimates,

Note: The figures for 1955-56 are as furnished by the Railway
Administrations along with their Budget Estimates for 1957-58, and
those for the remaining vears have been taken from Annexure ‘C’ to

Demand No. 9 as it appears in the book of Demands for Grants for
19568-59 and 1959-60.

8. Active steps are being taken to reduce the losses in the working
of departmental catering establishments.

9 An Officer on Special Duty was appointed in 1958 and asked to
make recommendations. among other things. on the feasibility of
reducing substantially. if not eliminating aliogether, the losses being
incurred on departmental catering. His recommendations have since
been received and action is being taken on them.

1. Broadly, the measures that nter alia have been. and are being
taken. to improve the financial results of departmental catering, are:—

(1) Reviewing and tightening up of the arrangements for the
purchase of provisions, so that the purchases may be made
at the best possible prices;

(1) Adopuion of the svstem of sales by vendors on commission
basis as far as possible, both 1o maximise sales and to mini-
mise expenditure on staff costs;

{111) Abolition of posts of cleaners by introducing the cleaning
contract svstem at more stations;

(iv) Tighteming up of the schedule of ingredients for the prepa-
ration of meals, snacks and beverages;

(v) Use of cheaper forms of fuel, with suitable types of ovens;

(vi) Increasing the sales by various measures such as, offering of
larger varieties of dishes, snacks etc; and
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(vii) Arranging for the Profit and Loss accounts to be kept regu-
larly on the basis of each departmental catering unit, so as
to make the concerned staff economy conscious.

11. So far, no general increase in the prices of foodstuffs sold at
the catering establishments has been made, as it has been considered
that all avenues of economy should first be explored.

12. This has been seen by Audit who have observed that the com-
putation that on the basis of wages paid by contractors, the staff
cost would only have been about Rs. 25 laFhs in 1957-58, and the con-
clusion that on this basis departmental catering is not running at a
loss and also the statement that costs have gone up owing to the use
of better quality of ingredients in the foodstuff prepared by the
departmental catering establishments than what was being used by
the contractors, made in sub-paras (i) and (ii) of Para 5. are not sus-
ceptible of verification by Audit.

Additional Member, Finance,
Ratlway Board.

New DeEeLH1;
Dated 6-9-1959.
{Case No. 59-B-3130).



APPENDIX X
MINISTRY OF RAILWAYS
(Ran.way Boarb)
MEMORANDUM

Para 7 of the Audit Report (Railways)—1957—Southern Railway—
Excessive rates for handling work paid to a contractor at a station

Reference Serial Nos. 6 and 7 of the Recommendations in the 15th

Report of the Public Accounts Committee (2nd Lok Sabha)
1958-59.

A clause providing for the termination of contracts by either party,
on giving notice covering a stipulated period without assigning any
reasons, is included, as a rule, in most contracts viz. Engineering con-
tracts, Catering contracts, ctc., executed by Railway Administrations.
The Railway Ministry thus generally observe in substance the direc-
tions of the Public Accounts Committee as embodied in Para. 68 of
their Tenth Report (1953-54). As regards including a provision inva-
riably in all agreements strictly on the lines suggested by the Com-
mittee iz, “providing for revision in the agreement. whenever con-
sidered necessary according to circumstances, by the contracting part-
ies,” it is understood that the Ministry of Communications to whom
the Committee’s recommendation was specifically addressed with
reference to an agreement entered into by that Ministry with a pri-
vate party, have sent a report to the Lok Sabha Secretariat setting

forth certain difficulties in regard to adopting the recommendation
literally.

2 The general form of handling contracts. on which the particular
agreement under reference was based contained no provision for ter-
mination of the contract. except on the ground of unsatisfactory ser-
vice. ‘This was based on the view held at the time the Standard Form
of Agreement for handling contracts was drafted, that provision of a
termination clause without assigning any reason might adversely
affect the interests of the Railway, since in times of scarcity of labour
and rise in wages etc., it may rive the contractors an opportunity to
terminate their contracts before they run their full course. The posi-
tion has since been changed by the inclusion of a clause in handling
contracts, as in other railwayv contracts generally, for termination of
agreements without assigning any reason on three months' notice by
either party.
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3. As regards the question of disciplinary action against the staff
who were responsible for the incorporation of the liberal provision
for two separate payments in the Agreement, the ad-hoc committee
consisting of two Additional Members of the Railway Board and the
General Manager came to the following conclusions:

“I. The loss resulted from want of due care and thorough-
’ ness on the part of the Tender Committee consisting
of three senior scale officers from the three departments
(Engineering, Traffic and Accounts) in dealing with
this matter, when the recommended acceptance of the
rates in a tender, without relating it to the relevant

clause of the Agreement.

II. We do not hold the Regional Traffic Superintendent who
supported and forwarded the recommendations of the
Tender Committee, or the Chief Operating Superintend-
ent who accepted the recommendations, blameworthy.
The officers in the Chief Operating Superintendent’s
Office who dealt with the Regional Traffic Superintend-
ent’s letter, cannot also be blamed.

II1. We consider that the Chief Operating Superintendent
erred when he lightly disposed of the offer from the
same contractor a few days before the recommendation
of the Tender Committee was received. to do the work
in the tranship dump shed “under the agreement for the
tranship shed.” The implications of this offer should
have been appreciated by the Chief Operating Superin-
tendent and he should have recorded that this letter
should be put up when the recommendatinns of the
Tender Committee were received. We consider that
this was somewhat an error of judgment on the part of
the Chief Operating Superintendent and fec] that the
needs of the caze would be met by the communication
of the Railway Board’s displeasure to him."

4. The Railway Board in generally accepting the conclusions of
the Committee took note of the Enquiry Committee’s elucidation
that the adoption of the Standard Agreement in the present case of
a tranghip dump shed was in itself “not altogether inappropriate”
and that the main fault was in the Tender Committee “not making
due allowance for the particular clause when considering the tender-
ed rates in relation to the difference between the working conditinns
at a dump shed on the one hand and at a goods shed or a tranship
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shed on the other”. It was further observed by the Engtiry Com-
mittee that “none of the officers at higher levels can be held blame-
worthy for not having gone sufficiently into the details of the Agree-
ment to have detected the error of the Tender Committee, though
it would have been creditable if any of them had done so”. The
Enquiry Committee also stated that “the Regional Accounts Officer
on the Tender Committee having offered his recommendations as
part of the ,Committee, that Chief Operating Superintendent
was justified in  believing that the financial concurrence on
behalf of the Financial Adviser and Chief Accounts Officer existed”.
In all the circumstances of the case and having regard to the consi-
deration that the Tender Committee was dealing with a contract
in respect of a Transhipment Dump Shed for the first time, it was
decided by the Railway Board that the disciplinary aspect of the
case would be met sufficiently by imposing the penalty of censure
on each of the three Senior Scale Officer constituting the Tender
Committee and this has since been done. '

5. As regards the Chief Operating Superintendent, the Railway
Board while agreeing with the Committee, that there was “some-
what an error of judgement” on his part at one stage, have decided
not to pursue the matter further. taking into consideration also the
fact that the officer retired from  railway service in September
1957.

6. General instructions have been issued to Railway Adminis-
trations (copy enclosed) emphasising the responsibility of the
officers serving on the Tender Committee.

7. This has been seen by Audit.



GOVERNMENT OF INDIA

MINISTRY OF RAILWAYS
(RaiLway Boarp)

No. 57-B (C)-3024 New Delhi the 28th May. 1958,

To
The General Manager,

All Indian Railways.

A case has come to the Board's notice, through an Audit Para, in
which a clause in the Standard Form of Agreement for handling
contracts applicable to a Goods Transhipment Shed was applied on
a certain Railway to the case of Transhipment Dump Shed without
an adequate appreciation of the somewhat different circumstances
prevailing in a dump shed. Also. the Tender Committee, who con-
sidered the various offers. failed to bring out in their recommen-
dations that due allowance would be necessary for the implications
of the particular clause in the context of the conditions likely to
operate in a Dump Shed.

The Board desire that Railway & Project Administrations should
notify the Tender Committees, that in addition to their generally
known responsibilities, they have a special responsibility to careful-
ly scrutinise the rates tendered with reference to the scope of the
various provisions in the Agreement governing the contracts. Such
a scrutiny should be done with the object of ensuring that no unin-
tended benefit accrues to the contractor on the basis of certain
clauses in the Agreement. which may be appropriate for one kind
of contract but mav not be so for another category.

This may kindly be brought to the notice of all concerned.
Receipt of this letter may please be acknowledged.

For Director. Finance,
Railway Board.
No. 57-B(C)-3024 Dated the 28th May, 1959,
Copy forwarded for information to:—
1. The General Manager, Chittaranjan Locomotive Works.
2. The Chief Mechanical Engineer. ICF, Perambur, Madras.
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10.
11
12.
13.
14.

15.
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(3
. The General Manager, & Chief Engineer, Rly. Electrification,
Calcutta. .
The General Manager & Chief Engineer, GBP, Mokameh.
. The Railway Liaison Officer, New Delhi.

. The Chairman, Railway Service Commission, Bombay'
Calcutta;Allahabad Madras.

. The Director Research, RT & RC, Lucknow.
. The Director, Mechanical Engg.  Standardisation,

Chittaranjan.
The Director, Civil Engg. Standardisation, New Delhi.
The Director, Rail Movement, Calcutta.
The Principal, Railway Staff College, Baroda.
The Dy. Director, Rail Movement, Moghalsarai.
The Secretary, Railway Rates Tribunal, Madras.

The Engineer-in-Chief, Metre Gauge Coach Factory and
Locomotive Component Works, Varanasi.

The General Secretary, Indian Railway Conference Associa-
tion, New Delhi.

. F(PP), F(X)1, F(X)II. RS., Mech.. Works and Electrical

Branches, Railwav Board.

For Director. Finance,
Railway Board.

No. 59-B(C)-3024 Dated the 28th May, 1959.

Copy to the A.D. A 1. (Railways) for information.

For Director. Finance,

Railway Board.



APPENDIX XI
MINISTRY OF RAILWAYS

(RAILWAY BoARp)
MEMORANDUM

Para 11 of the Railway Audit Report, 1957—Outstanding freight bills
against a firm—S. E. Railway

A copy of the Report of the Committee that had been appointed
to hold an enquiry and to fix staff responsibility in this case has
already been furnished to the Lok Sabha Secretariat under Ministry
of Railways (Railway Board's) Office Memorandum No. 57-B (C)-3027
dated 10th September. 1958.

2. The Railway Board have accepted the finding of the Com-
mittee that in the absence of relevant records, it is not possible to
fix specific responsibility on the booking staff for having given to
the firm concerned the facilitv  of booking under “weight only
svstem” without proper authority.

3. So far as the responsibility of the Accounts staff 15 concerned,
it has been possible to fix this onlv on one dealing clerk and a sub-
head who had however, already demitted service and been settled up.

4. The question why staff hLability was not followed up earher
has also been gone mto by a Committee of Officers in March, 1959.
The Committee have observed that though the question of irregular
bookings by the forwarding stations was known during 1952, the
question of staff liabilitv was apparently lost sight of while dealing
with the more important and immediate issue of recovery of as much
amount as was possible to mitigate the financial loss to the Railway.
They have found that in view of the large number of officers who
had dealt with the case at one time or the other, both in the Accounts
and the Commercial Departments, 1t 1s not possible to fix responsi-
bility on any individual officer for the staff liability not having been
followed up then and there. Their conclusion has been acceptled by
the Railway Board.

5. As regards the question of obviaung the recurrence of  such
frregularities, the Enquiry Committee came to the conclusion that
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the irregularity arose due to non-observance of a procedure that had
been laid down. Arrangements have since been made to enforce
the procedure and further detailed instructions in that connection
have been issued by the Railway Administration.

This has been seen by Audit who have reserved their comment.

1430 (Aj) LS—6.



APPENDIX XII

MINISTRY OF RAILWAYS
(RaiLway BoARD)

NOTE

Sus: —Non-recovery of siding charges at revised rates on the Western

Railway—Recommendation No. 12 contained in the
Repont of the Public Accounts Committeee

Sabha).

15th
(2nd Lok

Item (ii) of recommendation No. 12 of the Public Accounts Com-
mittee and Railway Board's interim remarks thereon are reproduced

below in juxta-position:—

Recommendation of the
P. 4.C.

Even granting that some delay
was inevitable the Railway
Administration should have
taken steps to caution the siding
owners in time about the con-
templated revision and commu-
nicate the actual amount pavable
after making nccessary calcula-

tions as was done at the time of

second revision. Such a course
would have avoided the controv-
ersy over the date of effect of the
revised rates and facilitated the
recovery. The Committee desire
that this suggestion be examined
by the Riilway Boerd and a
trocedure evolved to bz followed
by all the Railway Admiaistrations
in such cases of revision of siding
charges in future,

Rarlway Board's remarks

While certain siding vwners may not
object to the revision of siding charges
from a specificd date. if they were
cautioned sufficiently in advence but
without specifving the revised rate of
siding charges, it is  possible that
certain other siding owners may regard
such # ‘“cautioning” as inadequatc
compliance with the provisions of the
Agreement with the railway, if the
revised rate is not intimated to them
six months before the proposed date
of reviston.  The qusstion whether
in such cases, it would be possible for
the railways legally to enforce the
revised siding charges from the pro-
posed date, has bren referred to the
Law Ministry £nd on receipt of “heir
advice, the matter will be further
considered and a suitable procedure
evolved to be followed by all the
Railway Administrations in such cases.

2. The agreements in force on the Western Railway in respect of
the sidings in question could be grouped under four different cate-

gories, namely: —

(i) those having both the termination clause as well as the
clause for enhancement of the siding charges after giv-
ing six months notice in writing;

7
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(ii) those having no clause either of termination or of enhance-
ment of siding charges;

(iii) those having termination clause (requiring six months or
one month’s notice) without having any clause of
enhancement of siding charges;

(iv) those having only enhancement clause but no termina-
tion clause.

3. Ministry of Law were asked for their opinion on the following
points: —

(1) whether in the case of siding which came in the first and
fourth groups referred to in the preceding paragraph,
mere cautioning the siding owners in advance, of the
railway's intention to enhance the siding charges without
specifying the actual revised rates to be introduced,
would have been an adequate compliance with the pro-
visions of the agreements, or whether it was necessary
that even at the time of cautioning the siding owners
the revised rates to be introduced should have been
specified; and

(i) in the case of sidings which come in the second and third
groups referred to in the preceding paragraph—

(a) what procedure was necessary to follow to secure an
enhancement in the rates of siding charges; and

(b) if any advance notice was necessarvy, whether mere
cautioning the siding owners of the railway’s intention
to enhance the siding charges without specifying the
actual revised rates to be introduced would have been
an adequate compliance with the requirements of ad-
vance notice.

4. The Ministry of Law has expressed their opinion in the matter
as under: —

“The right to revise siding charges will be available only
where such right has been specifically reserved or pro-
vided for in the Agreement. Accordingly in the case of
Agreements coming under Groups (ii) & (iii) referred
to in para 2 supre the Railway cannot unilaterally raise
the rates. The only means of securing any increase in
the charges stipulated in the Agreement is by ‘consent
of the other party, i.e, by agreement between the Rail-
way and the siding contractor. There is no question of



advance notice or caution in such cases. The actual
amount of increase as well as the date from which such
increase should take effect should be agreed to by the
party concerned.

As regards the agreements containing a clause reserving the
right to alter the rates, the clause provides for a speci-
fic period of notice of “such intent”. A mere “caution”
will not therefore, suffice. There should be a specific
notice of six months of the intention to make the
change. The further question whether the actual
amount of increase should be specified in the notice is
not, however, free from doubt. The ‘intent’ may be
the mere intention to enhance the amount or it may
mean the actual enhancement. The safer view to take
would be to give in the advance notice the actual
increase contemplated wherever possible.  Where,
however, it is not possible, it would be sufficient to
give in the advance notice some approximate estimate
of the contemplated increase with the proviso that the
actual increase will be worked out in due course.”

5. The advice as given by the Minisrty of Law is being studied
and appropriate instructions to Railways will issue after further
consultations with the Law Ministry, which seem necessary to
evolve a suitable course of action in the case of the sidings covered
by agreements of tvpes (ii) and (iii), paragraph 2 above.

6. Lok Sabha Secretariat also desired to know whether the
agreements entered into with the siding owners mentioned the rates
of siding charges. From the four agreements obtained from the
Western Railway for reference, representing the four different
tvpes of agreements, it has been observed that rates of siding
charges are specifically mentioned in each of those agreements.

This has been seen by Audit.

Additional Member, Finance,

Dated the 20th November, 1959. Railway Board.



APPENDIX XIII
GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS

(RAaiLwAy Boarp)

New DeLur;
No. 59-B(C) |[PAC{11{15th Report|18 dated the 20th Oct., 1959,

OFFICE MEMORANDUM

Sus: —Public Accounts Commictee—Action taken or proposed to be
taken by the Ministry of Railways (Railway Board) on para
62 of the 15th Report of the Public Accounts Committee.

The undersigned is directed to refer to Lok Sabha Secretariat

(Public Accounts Cummittee’s) O.M. No. 2(IX) (2)-PAC 59 dated
14th August, 19539

2. As desired by the Public Accounts Committee in para 62 of
their 15th Report (Second Lok Sabha), the question why the Divi-
sional Engineers in charge of the work viz.,, Doubling of Delhi-
Agra Section ete. failed to exercise the necessary check over the
Permanent Way materials has been investigated further by the
General Manager of the Central Railway. As a result of this in-

vestigation, it transpires that the loss of materials occurred over the
following four works: —

(i) Mathura-Delhi Doubling—Stage 1. April 1948 to Decem-
ber, 1950.

(ii) Mathura-Delhi Doubling—Stage II:  January. 1949 15
December, 1951.

(iii) Agra-Delhi Section Relaying—Stage I: May, 1949 to
Septemiber, 1949,

(iv) Agra-Delhi Section Relaying—Stage II: March, 1951 1w
July, 1951

Further, during this period there were changes in the incum.
bents of the post of the Divisional Engineer no less than 9 times
while 5 temporary Assistant Engineers and 3 Assistant Engineers
(ClL. 1I) were in charge of the various works from time to time.
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With the violent disturbances in the officer position in the years
following Partition, this was largely unavoidable. It may be correct
that neither the magnitude of the work nor the circumstances under
which it was executed are sufficient reasons in themselves to con-
done the failure of the Divisional Engineers, or other officials for
not enforcing the necessary check of the Material-at-site Ajccounts.
The Railway Ministry would, however, plead that the difficult cir-
cumstances of the immediate post-partition period and the extreme
urgency with which these Works had to be carried out, may be
taken into consideration as mitigating factors. Though the Divi-
sional Engineers and the Asstt. Engineers issued instructions to
their subordinates regarding the maintenance of the material-at-
site accounts, the frequent changes in the incumbents and the pre-
occupation with the execution side of the works on hand unfortu-
nately led to omission in the matter of seeing that these instruc-
tions were carried out and that nor was a detailed check made of
the material-at-site Accounts. In fact, on the completion of the
first stage of Delhi-Mathura Doubling the then Chief Commissioner,
Railways, congratulated all these connected with the speedy exe-
cution of these works and this will show the over-riding importance
of the quick completion of the works in the view of the Govern-

ment at that time.

As regards the Permanent Way Inspectors, there were 8 Inspec-
tors who were in charge of the section from time to time during
this period. One of them is dead and another has since retired and
has been settled up. As it is very difficult to pin-point specific
responsibility for failure to maintain material-at-site Accounts cor-
rectly on these Inspectors at this distant date. it is considered that
it would be sufficient if the displeasure of the General Manager is
conveyed to the Inspectors still in service. and recorded in their
Confidential Reports files. The Railway Ministry once again sub-
mit, for the consideration of the Public Accounts Committee, that
as the work undertaken under abnormal conditions of the post-parti-
tion period, and was carried out under a tight time schedule, the
Committee may kindly take a lenient view of the case and close
it finally. Strict instructions will, however, be issued to Railways
to ensure that regular checks are carried out by the Divisional
Engineers and other officials in future, as required under the extant

orders.

The AD.AI, (Railways), to whom the above memorandum has
been shown, has offered the following comments:—

“Audit is of the opinion that the fact that there were changes
in the incumbents of the posts and that the work was
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carried out under a tight time schedule may not be
sufficient justification for not taking action against the
officers responsible.”

Additional Member, Finance,
Railway Board.

The l.ok Sabha Secretariat,
(P.A.C. Branch),
New Delhi.



APPENDIX X1V
MINISTRY OF RAILWAYS
(RaiLway Boarp)
NOTE

SuB:—Para 10 of Audit Report (Railways), 1958—Charges on
account of haulage of oil products at Budge Budge.

In paragraphs 71 to 74 and in Recommendation No. 21, reproduced
below, of their 15th Report, the Public Accounts Committee raised
the general question about the levy of siding charges where a sid-
ing is to the mutual benefit of both the Company and the Railways.

“In case where a siding is to the mutual benefit of both the
Company and the Railways, the decision regarding levy
of siding charges should be fair and not at the cost of
the exchequer. The Committee desire that the matter
should be reviewed bv the Railway Board in the light
of their observations.”

The self-contained note* forwarded under Railway Board's
Memorandum No. 59-B(C)/PAC/2/XV dated 22-8-59 therefore,
merely dealt with the general question and it is presumed that the
points made therein and the conclusions reached have been accepted
by Audit.

2. It now remains to apply these conclusions to this particular
case.

3. So far as the specific case of sidings in the West Yard at
Budge Budge is concerned. no records are available to indicate
whether initially the initiative to lay the lines in the particular
location was taken by the Railway and the Oil Companies there-
after constructed their installations close to the railway lines at
Budge Budge or whether the initiative for choosing the location was
with the firms.

4. In the year 1930, the following principle was enunciated by
the Agent, ex-Eastern Bengal Railway: —

“Speaking generally where the facilities are provided as a

convenience for Railway woking there is no charge

but where the siding is more expensive than required

[P S . - JEOC—, — PR ———

* Not printed.
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for Railway working in order to provide facilities for

the convenience of the consignee, charges should be
levied.” ‘

In accordance with that principle it was then decided not to levy

any siding charges for the sidings in the West Yard at Budge
Budge.

The conclusion is, therefore, warranted that the position was
specifically examined and the facilities in question were considered
as having been provided for the convenience of Railway working.

5. As regards the point that there are 24 loading and unloading
points, which are exclusively used by a few Oil Companies, and
that the Railway could have laid 3 or 4 general loading points. for:
different kinds of oil products leaving it to the Company to bring
their products for transport from and to these points, due regard
has to be had to the following facts:—

(i) that the number of points to be provided depends on the
volume and variety of traffic to be handled and the
mere fact that 24 such points are provided does not by
itself imply that the arrangements are for the conveni-
ence of the Companies;

An idea of the volume of P.OL. traffic dealt with at Budge
Budge can be obtained from the fact that the terminal
earnings alone on P.O.L. traffic dealt with in the West
Yard at Budge Budge during the year 1957 amounted
to Rs. 559 lakhs approximately.

(ii) that the traffic being in ‘dangerous’ liquids would call
for the provision of a separate loading point for each
variety of oil and for each Qil Co. separately as the
loading will be by pipe lines.

(iii) that the regulations on the subject in the Red Tariff
have to be taken into account.

5. A sketch map of the Budge Budge Yard, indicating, inter alia,
the dernarcation line between the Railway Yard and the Calcutta
Port Trust Land has been called for from Eastern Railway and will
be sent shortly.

This has not been seen by Audit in view of the limited time
allowed for the reply.

Nrew Deunn; Additional Member, Finance,
Dated, the 24th October, 1959. Railway Board.



APPENDIX XV
MINISTRY OF RAILWAYS
{RAaiLwAay BoaRD)
MEMORANDUM

Sus:—~Para 12 of Audit Report, Railways, 1958—Avoidable
expenditure on water charges—Central Railway.

Recommendation No. 23 contained in Appendix 11 of the
15th Report of the Public Accounts Committee (Second
Lok Sabha)—1958-59.

The question of the time taken over this case at different stages
has been further investigated as desired by the Public Accounts
Committee, with a view to assess the failure to warn the Munici-
pality in time that payments during the interval were provisional.
A chronological statement of events as received from the Railway
Administration is enclosed as Annexure ‘B’, and indicates the diffe-
rent stages of correspondence from the time the draft agreement
was received in April 1952 by the Chief Engineer of the Railway
from the Municipality. (i.e. some time before the expiry of the
eurrency of the earlier agreement, which was for a duration of
10 vears from 10th May. 1942) until the new agreement was finalised
in 1956-57.

2. Admittedly. there was failure on the part of the Railway
Administration to reach, at a sufficiently early stage, a firm under-
standing with the Municipality to the effect that, whatever agree-
ment was reached in renewal of the one which had expired, would
apply from the date of expiry of the old agreement, and that 1n the
meantime any pavments made should be regarded as  nronaisional
and as being subject to readjustment eventually in accordance with
the renewed agreement. The position, however. has 1o be consider-
ed in the light of clause 15 of the earlier agreement which reads as
follows: —

“This Agreement holds good for a period  of 10 vears
from 10-5-1942 and therefore until the expiration of §
months’ notice which can be given by cither party to
the other desirous of terminating the Agreement”

The Railway Ministry respectfully submit that the Municipahty
are not likely to have agreed to any understanding of a provisional
nayment. Judging by the Municipality's later attitude as when.
in their letter of 20th May, 1857 they refused to agree tu
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retrospective effect of the new agreement in the absence of 6 months’
notice as prescribed in clause 15 of the old agreement, it is very
likely that the Municipality would not have accepted anything less
than a formal notice. Such notice would not have been altogether
feasible, because, the Railway was entirely dependent for its water
supply on the Municipality and there was no certainty that the new

agreement would be finalised within those 6 months to the satisfac-
tion of the Railway.

3. It will be seen from the statement appended as Annexure ‘B’
that the officers of the Railway, in fact, made every effort to seek
to embody in the new agreement such beneficial clauses as existed
in the former agreement, though, unfortunately these measures did
not prove successful. The fact that the Municipality, in the new
agreement, proposed to delete the provision of two separate rates,
viz., (i) a lower rate for ordinary conditions and (ii) a higher
‘famine’ rate, for water supply to the Railways, and indicated only
one rate approximating to the earlier ‘famine’ rate, made it neces-
sary for a certificate to be obtained that water shortage would con-
tinue to be a permanent feature. It has to be admitted that, in the
course of this correspondence, the Railway Administration was
under a genuine belief that the new agreement, when finalised,
would take effect from the date of the expiry of the earlier agree-
ment; this belief was strengthened both by the Municipality’s letter
of April 1952 which implied that new rates would apply to water
supplied after 9-5-1952 and by a further letter of 12th November,
1955 from the Municipality to the Chief Engineer of the Railway in
which a reference was made to “renewal” of the agreement. Even
after approval to the revised agreement was conveved to the Muni-
cipality in May 1956, the Municipality signified their concurrence
to the revised agreement onlv on 15th January, 1957, and as from
1-1-1957, as will be seen from the attached Annexure ‘B". It would
appear therefore that the Municipality took full advantage of the
Railway's dependence on them for water supply as an opportunity
10 continue the ecarlier agreement, which was more favourable to
the Municipality, as long as possible.

4. There was admittedly protracted correspondence at different
levels of the Railway, which could have more effectively covered
a shorter period, in which case the additional expenditure to the
Railway would have been reduced. Considering. however, that time
was taken by different offices in making reasonable enquiries in the
public interest before finalising the new agreement. the Railway
Board plead that the case may not be treated as one of such delay
or negligence as to call for further pursuing of the question of
fixing responsibility. Remedial instructions have also been issued
by the Railway Board to prevent the recurrence of such cases in
future as far as possible.
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This has been seen by Audit who have observed that they

do not agree with the hypothetical opinion in the latter part of
para 2 of the Memorandum.

(COPY)
No. CE 355.
MEMORANDUM
Under Registered Post Dt. 22-4-1952.
From

The City Engineer, Municipal Corporation, Jabalpur.

To
The Chief Engineer, Central Railway, Bombay V.T.

Sus:—Water supply to Jabalpur, Central Railway.

The present agreement of water supply for 10 years to the GIP
Railway (Central), Jabalpur terminates on 9-5-1952. For the supply
of water after the said date, it is necessary to draw a {resh agree-
ment. In this behalf I herewith enclose a draft agreement for
favour of vour perusal and approval please. One approved copy
may please be returned to the undersigned for taking necessary
action in the matter.

Enc: Draft agreement in duplicate.
Sd/- City Engineer,
Jabalpur Corporation, Jabalpur.

(COPY)
MEMORANDUM
Letter No. TS;3702. Dated 8-10-1955.
From
The Secy., City of Jabalpur Corporation, Jabalpur.
To ’

The Chief Engineer. Central Railwayv, Bombay.

Ste:-—Demand for water meter charges and the executing of
water supply agreement.
Kindly arrange to execute the water supply agreement early for
want of which the meter charge bills are pending for payment.
Sdi' SQCY~.
Jabalpur Corporation, Jabalpur.
Copy forwarded to the Divisional Engineer, Central Rly,
Jabalpur, with reference to his No. Accs. J. 3'139 of 30-8-1955.
Sdi-B. P. Wadia,
Secy., Jabalpur Corporation, Jabalpur.
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(COPY)
MEMORANDUM

Office of the City Engr., City of

Jabalpur, Jabalpur Corporation, Jabalpur (MP).
Dated the 12-11-1955.
No. CEW.W.|55

The Chief Engineer,
. Central Railway,
Victoria Terminus, Bombay.

Sus:—Jabalpur water supply agreement with Central Railway,
Jabalpur.

The renewal of the agreement of water supplv between the
Jabalpur Corporation, Jabalpur and the Central Railway, Jabalpur
is pending since a very long time. In this connection, certain infor-
mation asked for by the Divisional Engineer, Central Railway,
Jabalpur have been furnished by this office but nothing has been
done so far.

1 shall be grateful if you kindly look into the matter and arrange
to execute the required agreement immediately as the water supply
to the Central Railway, Jabalpur without an agreement has been
<bjected to by the Audit Department.

Thanks.

Sd/- City Engineer,
Jabalpur Corporation, Jabalpur.



GOVERNMENT OF INDIA

MINISTRY OF RAILWAYS
(RAiLwAY BoaRb)

No. 59-B(C) .PAC 11:15th Report:23. New Delhi, 29th June 1959.
To

The General Managers, All Indian Railways.
General Manager, C.L.W., Chittaranjan.

General Manager & Chief Engineer. Railway Electrification,
Calcutta.

Chief Administrative Officer, ICF, Perambur, Madras—27.

Director General, RDSO, New Delhi, with spare copies for
Director, Railway Research, Lucknow etc.

Engineer-in-Chief, Loco Component Works, Varanasi.
Principal, Railway Staff College, Baroda.

Sus: Ensuring effective attention to the interests of the
Government in connection with renewal of execu-
tion of agreements involving payments in Railway
authorities to outside parties.

A case has come to the notice of the Public Accounts Comnut-
tee, through an Audit paragraph. in which pavments to an outside
party, which were being made at a certain rate specified in an
original agreement, continued to be made at that rate even after
the expiry of the currency of the agreement, pending the execu-
tion of a fresh agreement for a further period. This was obligatory
under the contractual provision stipulating that the earlier agree-
ment would operate even after its expiry. unless the prescribed
notice of termination was issued by either party to the other In
the particular case, the outside party had submitted to the Railway
Administration, before the expiry of the earlier agreement, the
draft of a fresh agreement on terms which prima facie were sume-
what more favourable to the Railway Administration than those
contained in the earlier agreement. While the Railwav Adminis-
tration continued to press for still more favourable terms, it was
not appreciated that, in the meantime, payment at the less favoura-
ble terms applicable under the earlier agreement had to be made,
as the mere submission of a fresh draft agreement by the outside
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party to the Railway did not constitute the requisite notice under
law. The Railway Administration, without checking up the con-
tractual provisions of the earlier agreement, acted in the belief
that the new agreement, when finalised after negotiations, would
apply retrospectively from the date of expiry of the original agree-
ment. The outside party eventually refuted this understanding; in
the absence of requisite notice, such retrospective application could
not be enforced, with the result that there was some avoidable
additional expenditure over a certain period.

2. In view of the lapse in this case, the Railway Board desire
that Railway, Project and other Administrations should review all
agreements involving pavments to outside agencies, with a view to
see that whatever action is necessary, either to renew the agree-
ment on terms more favourable to the Railway Administration than
those operating earlier or to terminate it, is initiated sufficiently in
advance and completed effectively and speedily keeping in view the
date of expiry of the earlier agreement.

3. These instructions may be conveved to all authorities sub-
ordinate to you.

Bncl. Nil (C. T. VENUGOPAL),

(C. T. VENUGOPAL)
Director. Finance, Railway Board.



Annexure

Chromslogical statement of cvents from the time the draft agreement was recetved in

N, Datwe

D . . S T e ik . it Mo O Al il . S i i N i i ot omnimn e .

1 22-4-1952

2 19-6-19%52

1 22-6-19%2

4 23-6-1952

< B-9-1952

Letter

1956-57

Jabalpur Municipality

Chief  Engineer

Divisional Engincer, Jabal-
pur

Chief Engineer

Divisional Enginecr, Jabal-
pur

To

1952 until the new agreement was finalised i

Precis of correspondence

Chicf Engincer

Draft agreement received for approval.

Divisional Engincer, Jabalpur The Divisional Engineer was asked to exa-

Jabalpur Corporation

Do.

Chief Engincer, Bombay

mine the implications of the draft agree-
ment and have discussion with the Mu-
nicipality and report.

The Divisional Engincer reminded the
Corporation to return the Notes Discussed
on the revised draft agreement.

The Corporation was informed that the
draft agreement will be discussed with
them by the Railway representative.

‘'The Notes taken during the discussion on
14-8-1952 with Municipality were sent
to them for confirmation, by Divisional
Engineer, Jabalpur confirmation was
awaited.

(4}



6 17-11-1952

7 17-2-1953

8 24-2-1953

9 6-3-1953

10 13-3-1953

11 19-3-1953

Divisional Enginecr, Jabal- Chief Engineer, Bombay =~ The Divisional Engineer reported that the
pur Municipality returned the Notes and the
draft agreement on 11-11-1952, which he
forwarded to C. E’s Office on 17-11-1952

for further orders.

Chief Engineer, Bombay Financial Adviser and Concurrence of the Financial Adviser and
Chief Accounts Officer,  Chief Accounts Officer to the enhanced
Bombay rates {s.¢., water and m:ter rates) provided

in the New Agreement was sought.

Chicf Engineer, Bombay Jabalpur Corporation The  Corporation was advised that the
enhanced witer and meter rates  were
under examination.

Financial Aldviser and Chief Chief Engineer The Financial Adviser and Chief Accounts

Accounts  Officer Officer asked the Chief Engineer to re-
quest the  Municipality to agree to a
cheaper rate fr water supply in view of the
large  quantity of water taken by the
Railway and put in Railway meter instead
of payiag hire charges for municipal
meters.

Chief Engincer, Bombay =~ Divisional Engineer, Jabal-' Copy of Financial Adviser and Chief Ac-
pur counts  Officer’s letter dated 6-3-rg9s3
sent to the Divisional Engineer, Jabalpur

for remarks.

Divisional Engineer, Jabal- Chief Engineer, Bombay The Divisional Engineer, Jabalpur re-
pur plicd on 19~3-1953 that thes rate of Re.
1/- per 2,400 gallons was lower than
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Letter
S.No. Date Precis of correspondence

From To

Re. -/8/- per 1,000 gallons charged bY
the railway to the outsiders for any kind
of water but the Railway was losing heavily
on the present rate.

12 14-4-1953 Chief Bngineer, Bombay The Financial Adviser and The Financial Adviser and Chief Accounts
Chief Accounts Officer Officer was advised on 14-4-1953 in
terms of Divisional Engineer’s letter

referred to aoove.

13 1-5-19$3° Financial Adviser and Chief Chief Engineer, Bombay The Financial Adviser and Chief Accounts
Accounts Officer Officer again advised this office to take up
with the Municipality for reconsidera-
tion of the revised rate and not to apply
to the Railway the rate for supply of
water to outsiders and also required the
details of rates and quanrities consumed
by others in relation to Railway’s con-
sumption and rates for domestic and
industrial purposes.

4 12-5-19%3 Chief Engineer, Bombay Divisional Engincer, Jabal- The Divisional Engineer’s report on the
pur Financial Adviser and Chief Accounts
Officer’s queries was asked for.

15 26-6-1953 Divisional Engincer, Chief Engineer . Divisioral Engineer’s report received with
Jabelpur a copy of the Municipality’s letter dated



16 3-7-1953

17

18

19

20

21

21-7-1953

23-7-1953

27-10-1953

26-11-1953

30-11-19§3

24-6-1953, water supply details called
for by Financial Adviser and Chief
Accounts Officer.

Chief Engineer Financial Adviser and Chief The Firarcia! Adviser and Chief Accounts
Accounts Officer Officer was advised of the details.

Financial Adviser and Chief Chief Engincer, Bombay  The Financial Adviser and Chief Accounts
Accounts Officer Officer again stressed that efforts should
be made to get lower rates as the Railway
is consuming 1/3 of the total water supply.
Since the Municipality was charging
Re. 1 per 4000 gallons for domestic use
and Re. 1 for 2400 gallons for non-domestic
use, it was to Railway’s advantage to
segregate  the requiremcnts for domestic
purposes and enquired how much was
for domestic use.

Chief Engineer Bombay Divisional Engineer, Jabalpur The Divisional Engineer was asked to
comment on Financial Adviser and Chief
Accounts Officer’s letter.

Divisional Engineer, Jabalpur Chicf Enginecr, Bombay  As there was a change of officers in the
Municipality a report was promised by
them later.

Chief Enginecr, Bombay Divisional Enginesr, Jabal- The Divisional Engineer had been reminded
pur in the matter.

Divisional Engineer, Jabal- Chief Engincer, Bombay  The Divisional Engineer had informed that
pur Corporation’s reply was awaited,




S. No, Dute

Letter

From To

Precis of correspondence

a3

33

s

3-12-1953

20-2-1954

27-2-1954

8-3-1954

Divisional Engineer, Jabalpur  Chief Engineer Bombay As the Municipality did not reply, the

Divisional Engineer fixed up a meeting
for discussing the subject with the Muni-
cipality.

The Divisional Engineer sent a report with
2 copy of the Municipality’s letter No.
CE/WW/10821, dated 1-2-54. The Mu-
nicipality was not prepared to apply
two rates for domestic and non-domestic
uses as it would involve loss to the Muni-
cipality and other consumers would ask
for similar treatment.

Chief Enginer, Bombay Financial Adviser and Chief The Financial Adviser and Chief Accounts

Accounts Officer

Financial Adviser and Chief  Chief Engineer, Bombay
Accounts Officer

Officer was advised in terms of above send-
ing a copy of Municipality’s letter and
was also informed that there was not
alternative but to accept the rate of 2400

gallons per rupee.

The Financial Adviser and Chief Accounts
Officer accepted justification to take water
at 2400 gallons per rupee on obtaining
General Manager’s sanction.
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29

30

31

12-3-1954

23-3-1954

7-4-1954

1-7-1954

7-7-1954

15-7-1954

20-7-1954

Chief Engineer, Bombay
Financial Adviser and Chief

Accounts Officer

Divisional Engincer, Jabal-'
pur

Chief Engineer, Bombay

Chief Enginecer

Genera] Manager, Bombay

Chief Engineer, Bombay

Fmancial Adviser and Chief ‘The Firancial Adviser ard Chief Acoounts
Accounts Officer Officer was asked to convey his confirma-
tion to the chnanced meter rates also.

Chief Engineer, Bcmbay The Firancial Adviser and Chief Accounts
Officer’s concurrence to the enhanced
meter rates received on 23-3-1954.

Chief Engineer, Bembay Divisicral Ergineer asked the Chief En-
ginecer whether a certificate from the
Public Works Department in regard to
famine conditions as required in the old
agreement was required or not for passing
current water bills.

Financial Adviser and Chief The Financial Adviser and Chief Accounts
Accounts Officer Officer’s concurrence to the issue of the
certificate from Public Works Depart-

ment was sought.

General Manager General Manager’s sanction for the en-
hanced rate of water and meter was re-
quested so that the same could be in-
corporated in the fresh agreement.

Chief Engineer General Mangger's sanction to the revised
rates for water and meter was received
on 15-7-1954.

Divisional Engincer, Jabal- The Divisional Engineer was informed of
pur General Manager’s sanction to the revised
rates and further action to the execution




S No.

Date

Letter

Precis of correspondence
From To

33

30-7-1954

14-9-1954

1-10-1954

30-11-19¢4

8-12-10%4

of the agreement would be taken on
receipt of a reply from Financial Adviser
and Chief Accounts Officer o C.E.s
Office query made on 1-7-1954.

Chief Engineer, Bombay Divisional Engincers, Jabalpur The Chief Engineer was informed by the
Financial Adviser and Chicf Accounts
Officer that a certificate by an independent

party such as Public Works Department
was required.

Chief Engineer, Bombay Divisicral Engineer, Jabal- ‘The Divisioral Ergineer, Jabclpur was
pur advised of the above.

Divisional Engineer, Jabal- Chicf Ergireer, Bombay . Chicf Ergireer’s Cffice was advised by the
pur Divisioral Enginecr, Jabalpur that
the Municipality was requested to submit

the certificates.

Finarcial Adviser and Chief Chicf Engineer, Bembay . The Finarcial Adviser and Chief Accounts
Accounts Officer Officer reminded C.E.’s office about the
certificalcs so as to pass the water bills.

Divisional Ergireer, Jabal- Chicf Ergircer, Bombay . The Divisicrel Ergireer, Jabalpur  inti-
pur mated that the Municipality has been
reminded about the certificates.



38

39

40

41

43

4-2-1955

14-2-1955

5-3-1955

1-9-195§

10-11-195§

12-11-1955$

Financial Adviscr and Chicf
Accounts Officer

Chief Enginecr, Bembay

Divisional Enginecr, Jabal-

pur

Divisional Engineer, Jabal-
pur

Chief Engineer, Bombay

Jabalpur Corporation

Chicf Engineer, Bombay . The Financial Adviser and Chief Accounts
Officer again reminded for certificate to
pass the bills.

Financial Adviser and Chief The Firancial Adviser and Chief Accounts
Accounts Officer Officer was informed that certificates
were awaited frem Municipality.

Chicf Ergircer ard Firan- The Divisicral Engineer informed the
cial Adviser and Chief  Municipality to submit the necessary
Accounts Officer certificates  regarding water  shortage

to expedite the execution of the proposed
water supply agreement as the same was
pending for a long time and urged them
to expedite their reply.

Chief Engineer and Fin- The Divisional Engincer informed Chicf
ancial Adviserand Chief  Engineer’s Office that necessary  certi-
Accounts Officer. ficates from Municipality were received

rezarding water shortage and therefore
requested that arrangement be made for
executing the water supply agreement with
the Jabalpur Corporation.

Financial Adviser and Chicf A copy of the revised agreement sent to
Accounts Officer Financial Adviser and Chief Accounts
Officer for approval and to say whether
General Manager’s approval thereto should

be obtained.

Chief Engineer, Bombay . The Corporation advised Chief Engineer
that since the information as required by

G6



Letter
Date

From To

Precis of correspondence

46

47

48

24-11-195§ Chief Engincer, Bombay Jabalpur Corporation
16-1-1956 Chief Engincer, Bombay Financial Adviser and Chief
Accounts Officer

3-2-19%6 Financial Adviser and Chief  Chief Engincer, Bombay
Accounts Officer

18 20-2-1956  Chicf Engincer, Bombay Giencral Manager

8'9-3-1956 General Manager Chief Engineer, Bombay

the Divisional Engineer, Jabalpur was
supplied, the agreement may be executed
as their Audit had objected to the
supply of water without an agreement.

Chief Engineer informed the Corporation
that the agreement was sent to Financial
Adviser and Chief Accounts Officer and
he will be advised further.

Financial Adviser and Chief Accounts
Officer reminded to return the agree-
ment approved.

Financial Adviser and  Chief Accounts
Officer replied that General Manager’s
approval to the revised agreement was
necessary.

General Manager’s sanction to the revised
agreement asked for.

The General Manager conveyed his sanc-
tion to the revised draft agreement with
certain amendments in Clauses 4, 9 and

13.

- 001
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51

52

33

34

3-4-1956°

9-4-1956

4-5-1956°

16-5-1956

16-5-1956

31-1-1957

Chief Engincer, Bombay Divisional Engincer, Jgbal- While intimating the G.M’s sanction to
pur the revised draft agreement with amend-
ments the Divisiona] Engineer, Jabelpur
was  asked to have jt typed on proper
Paper and get the same €xecuted with the
unicipality,

Divisional Engineer, Jabal-  Chjef Engineer, Bombay The Divisional Engineer  gasked Chief
Engineer 1o Say whether the Munici-

pur
pality’s approval to the  revised draft
agreement should be obtained before fingi
execution.
Chicf Engineer, Bombay Divisional Engineer. Jabal- The Divisional Engineer wag asked 1o
pur obtain the approval of the draft agree-
. ment from the Municipality.
I')ivisinnallinginccr, Jabal- Jabalpur Corporation Revised drafy agreement  was sent to the
pur Corporation.

Divisional Engineer, Jabal-  Chier Engincer, Bombay Revised draft agreement was  sent to the
Municipality by Divisional Engineer

pur
and Chief Engineer intimated of the

same,
Divisional Engincer, Jabal- Financial Adviser and Chief The Divisional Engineer sent a copy of
pur Accounts Officer,  and Municipality's letter No. C.E.WW/57 of
Chief Engineer 15-1-1957 saying that the revised agree-

Jient was arproved by them with effecy
from I-1-1957
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APPENDIX XVI
MINISTRY OF RAILWAYS

(Rarrway Boarp)
MEMORANDUM

Re: Para 15 of Audit Report, 1958—Central Railway—Purchase
of Buffer Outer Cases

Recommendation No. 25 of the Public Accounts Committee in
this connection, as embodied in Annexure II to their 15th Report
(2n Lok Sabha), 1958-59, focusses attention on the question how,
when the action to submit the indent was initiated in October 1955,
an emergency purchase nearly a year later was justified and whe-
ther the emergency was not the result of inactivity of the Rail-
way Administration during this interval. A statement is enclosed
as Annexure ‘A’—based on details supplied by the Railway Admi-
nistration—showing in chronological sequence the steps taken dur-
ing the intervening period. While it is now clear that there was
no slackness or inactivity as such, there was admittedly delay in the
final assessment of the demand through inter-departmental corres-
pondence. The time taken was unavoidable to some extent and
arose from the need to decide the type of buffer cases for which in-
dents should be placed, as the buffer cases then used (W-360) had
become obsolete. In the meantime, as the trend of consumption
had gone up and the item NA-18 had not been stocked during the
preceding three years, the Works Manager assessed the require-
ments afresh and asked the local Assistant Controller of Stores
to procure 1310 numbers of NA-18 outer buffer cases instead of W-

360 type.

2. The period of 4 months which was taken after the direct pur-
chase was sanctioned is not considered abnormal having regard to
the normal time occupied in the issue of tender enquries and place-
ment of orders. It is noteworthy, however, that after the stocks
of NA-18 buffer cases were exhausted in September 1953, the Rail-
way Administration made commendable efforts for about two years
to keep wagons requiring these outer buffer cases in service, by
using available stocks of W-360 buffers, using NA-18 buffers re-
moved from condemned wagons and by repairing damaged NA-18
and W-360 buffers to an extent not normally done.
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3. As regards the wisdom of the purchase made at the -higher
rate, about which the Public Accounts Committee have expressed
a doubt, it is explained that, after the order was placed on 7-1-1857
and the import licence secured on 23-4-1957, the first lot of 402
numbers was received in December, 1957, i.e., roughly within 7
months’ period from the date of receipt of the import licence as sti-
pulated in the purchase order and the order was completed by 26th
February, 1958. Had the order been placed on the lowest offer, the
material could not have been received till nearly 12 months after
the period of receipt of the consignment against the higher offer.
During the period from January to October 1958, i.e., immediately
after receipt of the consignment of NA-18 buffer cases, as many as
2313 wagons requiring such buffers were dealt with in the Railway
Workshops; but for the timely receipt of the buffers from Decem-
ber, 1957, wagons would have been put out of commission with pos-
sible loss of revenue, quite apart from the hold-up of traffic offering
for movement. The procurement of the material through D.G. S. & D,,
allowing the normal period of 9 months taken by that authority to
issue acceptance of tender, would have involved an additional period
of about 2 months during which, even on the basis of 200 wagons
put out of commission per month, there would have been consider-
able loss in earnings (average earning capacity of Rs. 33/- per wagon

per day).

4. The Railway Board plead that, in the circumstances as they
developed, purchase at a higher rate on emergency basis proved to
be justifiable, but admit that the additional expenditure could have
been avoided to some extent had the initial process of assessing th-
demand etc., been completed quickly through personal discussion.
Considering, however, that the delay took place in a number of
offices. the maximum delay being only 2} months at one stage being
in the office of the Assistant Controller of Stores, who had already
retired and been settled up and was only on temporary re-employ-
ment till January, 1959, the Railway Board plead for the case being
now closed. Remedial instructions have also since been issued (copy

enclosed).

This has been seen by Audit who have observed that the facts
and figures given in the memorandum are under verification by

them.



Annexure ‘A’

Statemsent showing in  chronological sequence the steps takem from QOctober
41935 80 Fa143y 1957 for the Procuremme of NA-18 Buffer Cases.

(1) Asstt. Controller of Stores, Jhansi, placed a re-
coupment memo on Controller of Stores, Bom-
bay, for 375 Nos. W. 360 buffer cases . 31-10-5§

(2) This was returned to Assit. Controller of Stores,
Jhansi, by Controlier of Stores, for resubmission
along with relevant drawings after re-check of
the description to the drawing . . 28-11-5%

(3) After making further investigation and re-

checking, Asstt. Controller of Stores, Jhansi,

called for drawings W. 360 from the Chief Mu:hn-
nical Draughtsman, Bombay . . 14-2-56

(4) Chief Mechanical Draughtsman, Bombay, advised
the Asstt. Conuroller of Stores, Jhansi, that
drawing W. 360 had been cancelled and  was
superseded by W. 392 . . 18-2-$6

(5) Asstt. Controller of Stores, Jhansi, wrote to Works
Manager, Jhansi, asking whether W. 392, which
was a stock item, could be used instead of W. 360 25-2-56

(6) Works Manager, Jhansi, referred this to Chief
Mechanical Draughisman, Bombay, and  asked
for check and confirmation that W, 392 could be
used in place of W'. 360 14-3-56

(7) Chief Mechancial Draughtsman, Bombay, advised
Works Manager, Jhansi, that N.A.-18 could be
used in place of W. 360 which had been cancel-
led . . . . . . . 31-3-56

(8) Works Managcr, Jhansi, taking into account
all factors at the time assessed the consumption
and advised Asstt. Controller of Stores, Jhansi,
to arrange procurement of 1310 Nos. of NA-
18 instead of W. 360. This item was not stocked
previously by the Stores Dcparuncm during
the last three years . . . . 1-5-56

(9) ACOS JHS's letter forwarding to COS Purchase
Application for 1310 Nos. NA-18 stating that
this item was being recouped in licu  of
W. 360 and asking for procurement against W'. 360

wide item (1) to be stopped . . . 12-5-46
(ro) ACOS JHS's letter (item 9) received in the
stock Control Section, COS's Office . . 17-5-56

1M
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(x1) Check exercised for availability in surplus list of
C. Rly. and all Rlys. list and passed to minor
purchase section . . . .

(12) Minor purchase section collected drawings from
CME and scrutinised the application and found it
to cost more than Rs. 10,000/- . .

(NoTe.—Minor purchase section received during July
1956 on an average 352 applications and these are
taken up on “first come, first served’ basis for
inviting tender. The average time taken for
manufactured item requiring drags. and specns.
is about 6 weeks).

(13) Minor purchase section passed on papers to Ma-
jor purchase section to treat as special power pur-
chase with sanction 1o waive procurement through

D.G.S.&D.

(14) Action 1aken in the Major purchase section as
indicated in the progress shect maintained in that
section copied below :

P. A. reccived from DHQ/PI/PII/DCS/PIII in
MPS. . . . . . . . )

Referred 10 indenting officer for drgs. or clarification
of dcmand . . . . . .

Orders issucd abcut mede of purchase, 1.e., Limited
Tenders;Advertised Tenders

File sent 10 Acccurts Cflice for corcurrence
File received back after concurrence

File sent 10 G. M. for sanction of Emergency Purchase—
File received back from G. M. after sanction

Draft tender documents approved

Draft tender sent to Typing section to cyclostvle the
documents . . . .

Tender documents received back in MPS

LTs issucd (1) letter issued o Press for advertisement
(2) to appear on 17 and 19-9-56 )

Opening date

Summary of tenders prepared and sent to Accounts
Office for pre-check . . .

Summary of tenders reccived back from  Accounts
QOffice . . . . .

Notes prepared for Tender Committee and circulated
announcing date for the mecting of the Tender
Committec . . . . .

25-5-56

7-7-56

13-7-56

13-7-56
20-7-56

26-7-56
26-7-56
31-7-56

24-8-56
24-8-56

25-8-56
28-8-¢6

' 12-9-$6
22-10-56

24-10-56

26-10-56

8-11-56
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Proceedings of Tender Committee prepared
Proceedings signed

File sent to GM’s Office for acceptance
File received back from GM’s Office

File sent to Accounts Office for pre-chcck of letter of
acceptance

File cxl;ceo;wed back from Accounts Oﬂicc duly che-

Letter of acceptance sxgned
Letter of acceptance despatched

13-11-56

4-12-56
15-12-56
22-12-56

31-12-56

5-1-57
s-1-574
7-1-57



GOVERNMENT or INDIA
MINISTRY OF RAILWAYS
(RamiLway BoARD)

No. 58-B(C)|PAC|II|XVI25 New Delhi, dated 1-7-1959
To | :

General Managers, All Indian Railways including General Mana-
ger, Chittaranjan Locomotive Works.

General Manager & Chief Engineer, Railway Electrification,
Calcutta G.B.P.

Chief Administrative Officer, 1.C.F., Perambur.

Director General, RD.S.O., New Delhi with spare copies for
Director, Research, Lucknow etc.

Engineer-in-Chief, Loco Component Works, Varanasi.

Principal, Staff College, Baroda.

Sus.: Ensuring effective attention to the financial interest of the
Railways before resorting to direct purchase.

While dealing with an Audit paragraph pertaining to a direct
purchase by a Railway Administration on the ground of emergency,
the Public Accounts Committee observed that, in their opimion, the
emergency was the result of the inactivity of the Railway Admi-
nistration for a prolonged period. On further examination of this
case, it has come to notice, that, after the urgency of the require-
ment came to notice, there was delay in final assessment of the
demands as a result of ineffective inter-departmental correspon-
dence and the decision was not taken quickly through personal dis-
cussion as required in an emergency. As a result, the argument
of emergency did not have quite the same force at the time the direct
purchase eventually was made.

2. The Railway Board desire that Railway Administrations, be-
fore resorting to direct purchase under their special powers, should
ensure not only that there is an urgent outstanding demand and no
stocks, but should also see to what extent the situation has not
arisen as a result of lack of effective action at an earlier stage. It is

107
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also necessary to assess as precisely as possible, at the time of decid-
ing on direct purchase, what net advantage would accrue to the
Railway Administration on comparison with what would be the re-
sult if the purchase is made through the DGS&D at that stage. A
careful assessment is also necessary if, in connection with such
direct purchases, any offer higher than the lowest offer is accepted,
to make certain that the purchase at the higher rate is not of doubt-

ful advantage in the circumstances of delayed action such as might
have developed.

3. These instructions may be conveyed to all authorities concern-
ed subordinate to you.

(C. T. VENUGOPAL)
Director, Finance,
DA:—Nil Railway Board.



APPENDIX XVII
MINISTRY OF RAILWAYS

(Rannway BoaARp)

MEMORANDUM

Para 121 of the Fifteenth Report—Wasteful exrpenditure due to

the excessive sanction of cleaners in the Loco Running Sheds of a
Division.

The Public Accounts Committee, in the course of the discussion
on item 11 of Appendix I of their Fourth Report with Railway Board
on 25-7-1958, expressed the view that they were not satisfied with
the punishments awarded to the staff at fault in this Case. They felt
that the higher officers had been dealt with too lightly.

2. The officers including non-gazetted staff against whom action
was taken in this case, the nature of punishment awarded and the
monetary equivalent of the punishment, where such assessment is

feasible, are given below:—

Officials

Punishment
awarded

Monectary
equivalen-

Assistan’ Personnel
Officer
(s nce re ired).

Withholding of 59,
of he Special Cont-
rbution to P.F,
othcrwise payable
to him,

Rs, 526.75 nP. L

Gazetted
2. Divisional Accounts Censure Officers.
Officer. —
3. Divisional Mecha- Communication of
nical Engineer. Board's displeasure. -
4. Accountant Withholding of 159,
(since retired). of he Special Cont-
ribution to P, F,
. otherwise  payable
to him, Rs. 866.00 Non-
gazetted,
§. Sub-head Withholding of “he
(Time scale Rs. next increment for a
160—10—250). period of two years
without affecting \
the future incre-
ments. Rs. 360.00 J
109
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3. As desired by the Public Accounts Committee, the Railway
Board have reviewed the case with specific reference to the rela-
tive punishments awarded. They have come to the conclusion that
the higher otficers have not been dealt with lightly, and that the
punishments awarded to them are equitable and in conformity with
the lapses on the part of each individual. In the case of the
Accountant however the punishment has been reduced to withhold-
ing of 734% of his Special Contribution to Provident Fund amounting
to Rs. 433/- instead of 15%.

4. In this connection, it may also be pointed out that the Assis-
tant Personnel Officer concerned had preferred an appeal to the
President against the Railway Board’s order withholding 5% of his
Special Contribution to Provident Fund. The U.P.S.C. to whom the
appeal was forwarded considered that there were no grounds for
interference with these orders and that the officer’s appeal might
be rejected. The advice of the Commission has been accepted by
the Ministry of Railway.

5. This has been seen by Audit.



APPENDIX XVIII
MINISTRY OF RAILWAYS
(RaiLway Boarp)
MEMORANDUM
Indian Railway Conference Association

(i) What were the main considerations for setting up of this
organisation?

(ii) When was it set up?

The Indian Railway Conference Association came into existence
in 1904-05. At that time the old NW., EB, O&R and R&K Rail-
ways were the only ones under Government management and the
rest of the major railways in the country were managed by Com-
panies incorporated in England. With such independent railway
administrations it became essential to have a central organisation—

(a) to frame rules for management of interchanged traffic;
(b) to maintain wagon pools; and

(c) to conduct neutral examination of wagons at interchanged
points.

To begin with, these were the main functions of the Indian Rail-
way Conference Association.

In course of time this central organisation became the forum for
the railways to interchange views and discuss matters of mutual
interest. In their capacity as experts, the Members of the Indian
Railway Conference Association also advised Government on rail-
way matters. It was, however, alwavs understood that the LR.C.A.
would not interfere with the internal administration of any railway.

(iii) (A) What are the present functions of this Association?

About the year 1923 the Railway Board, more or less in its pre-
sent form, was created as a Department of the Government of India
for managing railways, and about the same time, two major sys-
tems which had till then been Company managed, namely the EI
and G.IP. Railways were transferred to Government manage-
ment. Later on, Government took over a number of Company
managed systems and the position by the end of 1950 was that all
Class I Railways in the country were Government managed.
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These changes naturally resulted in substantial changes in the
working of the LR.C.A. Despite the Government of India increas-
ing the extent of its direct control of railways, the Indian Rai'way
Conference Association has been allowed to continue to handle its
essential tasks regarding rules in respect of interchanged traffic,
wagon pools and neutral control, because it is not only unnecessary
to alter the established procedure and practice in these respects but
also this arrangement is useful and convenient. Accordingly, it
has also recently been decided to revive the various interchange
committees.

From April, 1952, therefore, the functions of the IR.C.A. had been
limited to the following only:

(a) to frame rules for the management of traffic interchanged
between Indian Railways;

(b) to maintain records of wagon interchanged—B.G. and M.G.
separately—between Indian Railways as well as between Indian
Railways and Railways in Pakistan, as directed by the Railway
Board; and

(¢) to conduct the neutral control of examination of Broad Gauge
and Metre Gauge wagons at interchanged junctions and other points.

Details of the above functions are given in Annexure 1.
(B) How is it financed?
The Indian Railway Conference Association consists of the follow-
ing Branches:—
(a) General Branch
{(b) Wagon Interchange Branch
(c) Metre Gauge Wagon Pool Branch
(d) Neutral Control Headquarters Branch

(e) Neutral Control Junctions including Neutral Umpices.

The expenditure incurred is allocated to the different member
Railways as follows: —

General Branch:

The following railways pay a fixed sum per year as indicated
below towards the expenditure of the General Branch and the balance
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of the cost of this Branch is borne by the Indian Government Rail-
ways in equal proportion:—

Railway Fixed amount to be
contributed
Rs.
Bukh'iarpur Bihar Light

Bombay Port Trust
Calcutra Port Commissioners

Dehri-Rohtas Light 1,500/~ each.
Madres Port Trust

M/s McLeod & Co.’s Light

M/s Martin Burn Ltd. 3,000/-
Associate Mcmbers 1,500/~

The rate of contribution is to be reviewed every three years, on
the basis of actual expenditure incurred during the previous three
years.

Wagon Interchanged Branch:

Broad Gauge.—The cost is borne by all the Broad Gauge Railways
(including Calcutta Port Commissioners Railway), in proportion to
the total number of wagons interchanged between the Broad Gauge
Railways.

Metre Gauge—By all the metre gauge railways, parties to the
metre gauge wagon pool, in proportion to the total number of wagons
interchanged between those raiiways.

Neutral Control Headquarters Branch.——The cost is borne by the
Railways having a junction or junctions under Neutral Control, in
proportion to the total number of wagons interchanged at the respec-
tive Neutral Control Junctions.

Neutral Control Junctions:

(i) At junctions of two milways the cost is borne equally bet-
ween the two railways.

(ii) At junctions of more than two railways, in proportion to
the number of wagons interchanged to and from each
railway, except that the cost of any work performed
solely for the working railway (of the Neutral Control
Junction concerned) shall be borne wholly by the work-
ing railway.
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(iv) What control (Administrative, Financial and other) is
exercised on the affairs of this body by the Railway
Board?

A list of Railways party to the LR.C.A. is enclosed as Annexure II.

Except for an associate member (Burma Railways) and for minor
privately managed Railways such as Martin & Burn Ltd. Railways,
the entire membership consists of Government Railways. Most oi
the work of L.LR.C.A. is therefore connected with, and is of largest
interest to, the Indian Government Railways. The Railway Board,
being the controlling body for the Indian Government Railways,
naturally condition the working. The extent of specific control exer-
cised by them is as indicated below:

Budget

The Budget prepared by the General Secretary of Indian Railway
Conference Association in conjunction with the Association’s
Accounts Officer and as approved by the Association is submitted to
the Railway Board for their sanction.

Financial Powers within the Budget sanction and powers in
establishment matters: Subject to the general condition that the
expenditure is covered by Budget provision, the Indian Railway
Conlerence Association exercises the same powers in establishment
and cognate matters, as are exercised by the General Managers of
Indian Government Railways, with certain limitations.

The Railway Board exercise the powers of sanction in those cases
which are beyond the puwers of the Association, as laid down in the
Fundamental Rules and General Constitution etc. of the Indian Rail-
way Conference Association.

Service Conditions of employees

The conditions of service of the employees of the I.R.C.A. are more
or less the same as are applicable to the staff of Indian Government
Railways. The provisions of the codes and rules applicable from
time to time to Indian Railway Establishment in matters relating
to pay, Provident Fund, pension, gratuity, etc., as well as free medi-
cal attendance, free passes and privilege ticket orders are applicable
to the staff of the LR.C.A.

The I.R.C.A. have their own Provident Fund known as LR.C.A.
Employees’ Provident Fund which is generally invested in Govern-
ment securities.

Powers in respect of other matters

The work of the L.R.C.A. is inter-related in many ways with the
work in the Railway Board’s office.
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All interchange rules contained in the LR.C.A. Publications, as
well as the rules and conditions contained in the Tariffs issued by the
LR.C.A,, are controlled by the Railway Board, and any alterations or

additions therein are given effect to only with the approval of the
Railway Board.

The records of wagon interchange are maintained in the LR.C.A.

Office as directed by the Transportation Directorate of the Railway
Board.

Also, the particulars of Daily Interchange Wagon Balances and
their summaries, Interchange Brakevan balances, balances of end-
falling trucks, loading figures etc. are furnished by the Indian Railway
Conference Association Office daily to the Transportation Directorate
of the Railway Board for the purpose of day to day control and regu-
lation of the wagons in the Board and the Metre Gauge Wagon Pools.

The expansion of the Neutral Control examination of wagons at
various points has been and is being done at the instance of the Trans-
portation and Mechanical Directorates of the Railway Board.
Changes in the rules regarding the Neutral Control Wagon Examina-

tion are notified only after they are authorised by the Railway
Board. i

(v) What are the types of cases which are normally referred to
the Indian Railway Conference Association?

The following types of cases are generally referred to the Indian
Railway Conference Association:—

(a) Regarding changes considered necessary in the existing
rules contained in the LR.C.A. Conference Rules and
other publications relating to interchange of traffic, with-
in the country as also with Pakistan.

(b) Classification of new commodities for the purposes of
freight charges.

(c) Changes in the existing packing conditions of commodities

or when new packing conditions are required to be laid
down.

(d) Enquiries for particulars of movements of wagons from ong
railway to another, for the purposes of tracing missing
consignments and disposing of unconnected wagons.
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(e) Cases for settlement of inter-railway liability in regard to
compensation claims paid by a railway on through booked
consignments.

(f) The introduction of wagon examination by ‘Neutral Exami-
ners’ at junctions between Railways where it has not
been previously done.

(g) Examination of wagons repaired in major workshops by
Neutral Examiners to ensure working to @ proper stand-
ard of repair work.

It may also be stated that the future of the I.R.C.A. as an indepen-
dent organisation was also reviewed by the Railway Board in 1957.
The point for decision was as to which of three alternative courses
should be adopted:-—

(i) to leave the L.LR.C.A. as an independent organisation;,

(ii) to retain the organisation in its present form but as an
Attached Office to the Railway Board;

(iii) to disband the LR.C.A office and incorporate the work and
organisation in the respective Directorates of the Board’s
office.

Tn addition to the Indian Government Railways, a number of Light
Railways, Port Trust Railways and Burma Railways are at present
parties to the LR.C.A. It was felt that the unitary character of the
Association should not be disturbed. The Board have, therefore,
decided that the LR.C.A. should continue functioning as en indepen-
dent organisation, as at present, for the time being.

New DELur; Director, Finance,
Dated: 22-7-19539. Railway Board.
Case No. 58-B(C)-2498.



Annexure 1

Functions |

Indian Railway Conference Association

The existing functions of the Indian Railway Conference Asso-
ciation are:—

(1) to frame rules for the management of traffic interchange
between railways;

(2) to maintain records of wagon interchange Broad Gauge
and Metre Gauge separately—between Indian Railways,
as well as between Indian Railways and Railways in
Pakistan, as directed by the Railway Board.

(3) to conduct the Neutral Control of Examination of Broad
and Metre Gauge wagons at interchange junctions and
other points.

Function (1)
2. In regard to item (1) of the functions mentioned above, the
I.R.C.A. publishes the following books and tariffs: —

(i) Conterence Rules, Part II, containing rules for the inter-
change of rolling stock and traffic between Indian
Railways.

(ii) Conference Rules, Part III, containing rules tor train
examiners and for the equipment and maintenance of
rolling stock for the purpose of interchange between
Indian Railways.

(ili) Fundamental and Subsidiary Rules for the interchange
of traffic between India and Pakistan.

(Iv) Railway Telegraph Routing Instructions, applicable over
Indian Railways.

(v) Railway Telegraph Code for use on Indian Railways.

(vi) Alphabetical List of Railway Stations in India.

(vii) Concessions on Railways of foreign countries to em-
ployees of Indian Railways.

(vili) Safety First Manual.

(1x) Goods Tariff containing General Classification of Goods
and General Rules for acceptance, carriage and delivery
of goods, applicable over Indian Railways.
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(x) Goods arranged according to classes, etc.

(xi) Coaching Tariff containing General Rules for the cone
veyance of passengers and the rules, rates and condi-
tions for the conveyance of trains carrying passengers
or other traffic such as luggage, parcels, animals, etc.,
applicable over Indian Railways.

(xii) Railway Travel Concessions allowed to students and
others.

(xiii) Military Tariff containing rules, rates and conditions
for the conveyance by railway of traffic for the Army,
Navy and Air Force, applicable over Indian Railways.

(xiv) Red Tariff containing rules and rates for the convey-
ance by rail of explosives and other dangerous goods,
applicable over Indian Railways.

(xv) All-India Railway Time-Table (English edition).
(xvi) All-India Railway Time-Table (Hindi edition).

(xvii) Quarterly Directory of Principal Railway Officers,
Deputies and Divisional Superintendents with  their
Headquarters.

(xviii) Railway Map of India.
(xix) Broad Gauge Map showing track restrictions.
(xx) Metre Gauge Map showing track restrictions.

(xxi) Statement containing data of generating stations, etc.,
on Railways.

(xxii) Statement showing particulars regarding maintenance
of train lighting equipment on Railways.

[Note—The publications mentioned at items (vi), (ix),
(xi), (xii), (xiii), (xiv), (xv), (xvi),
(xvii) and (xviii) are priced publications, the sale
of which to the public is arranyed by this office].

3. The functions of the Commercial Committee which consisy of
the Chief Commercial Superintendents of Railways, are as under: —

(a) To consider and recommend alterations or additions to
the General Classification of Goods.

(b) To examine and make recommendations on proposals
affecting rates and conditions and all 1iatters tcnding
towards uniformity and simplification o' the tari¥s.
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(c¢) To consider and recommend alterations or additions to the

General Rules for Goods and coaching traffic, including
Military traffic.

This Committee meets four times a year to dispose of the subjects
referred to it. On an average more than fifty subjects are dealt with
at each meeting. This Committee also functions as an Arbitration
Committee for settlement of inter-railway liabilities in regard to
compensation claims paid by a Railway on through consignments,

when inter-railway liability cannot be determined under the normal
rules. |

Under the Commercial Committee there is a Sub-Committee
consisting of the Rates Officers of the Railways represented on the
Commercial Committee. This sub-Committee meets along with the
Commercial Committee to examine and make recommendations to the
Commercial Committee in regard to the classification of new commeo-

dities and their packing conditions as well as revision or alteration of
the existing classifications.

\

4. In regard to item (2) of the functions, the records relating to
the following are maintained in this office:—

Function (2).

(i) Total number of wagons made over from one Railway to
another at an interchange Junction. This information
is received telegraphically every day from each

interchange junction (including Pakistan)-—both Broad
and Metre Gauges.

(ii) Total number of brake vans made over from one railway
to another at an interchange junction. This information
is received telegraphically every day from each inter-
change junction—both Broad and Metre Gauges.

(iii) Movements of individual wagons passing an interchange
junction including Indo-Pakistan interchange junctions—
both Broad and Metre Gauges—and passing through
certain specific points in India other than Interchange
junctions and transhipment points. The particulars of
individual numbers of wagons are submitted by each
of these stations daily on an approved proforma. Regis-
ters are maintained in this office containing the individual
wagon numbers of all Broad and Metre Gauge Railways
in India and Pakistan in which the movements of wagons
are posted.

(iv) A 10-day statement is furnished to each Railway, including
Pakistan Railways, showing the particulars of wagons
interchanged cach day during that period and the debit
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and credit position of each Railway in the Wagon Pool.
This is compiled from the returns received from inter-
change junctions.

(v) Separate books are maintained containing the individual
numbers of wagons owned by each Broad and Metre
Gauge (including standard wagons of Pakistan Rail-
ways), their types, carrying capacities, etc. Each Rail-
way (excluding Pakistan Railways) sends an advice to
this office every month containing the particulars of the
individual numbers of wagons added and deducted. Up-
to-date records of ownership of wagons are thus kept in
this office. :

(vi) Similar registers are maintained containing the individual
numbers of brake-vans owned by each Broad and Metre
Gauge Railway. Each Railways (excluding Pakistan
Railways) sends an advice to this office every month
containing the particulars of the individual numbers of
brake-vans added and deducted- Up-to-date records of
ownership of brake-vans are thus kept in this office.

(vii) Particulars of loading of wagons on each railway each
day are furnished to this office telegraphically and these
are recorded in specific registers. Each Railway also
furnishes to this office periodically a statement of loading
of wagons. The month is divided into 3 periods—I1st to
10th; 11th to 20th and 21st to the last day of the month.
From these statements this office prepares a comprehen-
sive statement for each 10-day period containing the load-
ing particulars of each Railway and this statement is
submitted to the Indian Railways and the Railway Board.

(viii) A monthly statement is received from Railways contain-
ing the particulars of wagons temporarily out of service
in the previous month. These particulars are also
recorded in a register.

(ix) A monthly statement is prepared and furnished by this
office to Railwayvs and the Railway Board indicating the
wagon performance on each Indian Railway, i.e., owner-
ship of wagons, wagons temporarily out of service, inter-
change wagon balances, loadings, turnround, etc.

(x) To ascertain the actual number of Indian Railways’ wagons
on Pakistan Railways as well as their individual numbers,
a stalement is prepared each month and furnished to the
Pakistan Railways for verification. A similar statement
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of Pakistan Railways’ wagons in India is also prepared
for verification of the statement when submitted by
Pakistan. '

(xi) To have a check and to decide the correct wagon balance
of each Railway, a periodical wagon census is he!d on all
Railways, including Pakistan Railways. The Railways
furnish all particulars of the wagons enumerated on each
Railway to this office, from which particulars the final
census results are struck by this office and the details are
furnished to Railways.

(xii) When certain types of wagons (which are marked ‘N.P’
indicating non-pooled) belonging to one country, are de-
tained beyond a specific period in another country, a
penalty is leviable. This office keeps separate records of
these wagons and raises penalty where due against Pakis-
tan Railways as well as accepts or rejects on behalf of
Indian Railways when similar claims for penalty are
preferred by Pakistan Railways.

(xiii) Hire charges are pavable by debtor Railwavs to creditor
Railwavs in the Wagon Pool. A monthly statement of the
Hire charges to be debited and credited to the Railways,
including Pakistan Railwavs is prepared by this office and
sent to the Accounts Officer as well as to Pakistan Rail-
ways.

(xiv) To trace missing.consignments in regard to compensa-
tion claims preferred against Railwavs, each Railway
makes enquiries from this office about movements of
wagons concerned. This office furnishes full information
about “he movements of wagons passing different inter-
change junctions and other specific points, when asked for
by Railwavs. The number of such enquiries during the
period from January 1957 to June 1957 is 15,227, the
average per dav being 106.

Function (3).

5 In regard toitem (3} of the functions, the IR.C.A.
conducts, as a Neutral authority. the mechanical examination of
wagons at important interchange points between the various Railways,
thus ensuring that no wagon passes from one Railway to another that
is unsafe to run and that a mechanical standard of maintenance as
high as circumstances permit is sustamed This examination is con-
ducted as under:—

Trains on arrival from the Using Railway are given a prelimi-
nary examination by Neutral staff who indicate to the
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Railway staff by chalk-marking all deficiencies, damages,
loose fittings; wagons found unfit being rejected. On the
expiry of the time allowed for repair. the Neutral Staff
examine the trains, record damages and deficiencies and
bill the same against the Using Railway. On receipt of
the train ordering advice from the Transportation staff.
trains for despatch to the Using Railway are given a
preliminary examination by Neutral staff who indicate to
Railway staff by chalk-marking all deficiencies, damages
and loose fittings. On the expiry of the time allowed for
repairs, the Neutral staff examine the trains, record
damages and deficiencies and bill the same against the
Working Railway, wagons found unfit being rejected.
After completion of repairs by the Working Railway staff,
the Neutral Staff obtain the Driver's signature on the
vacuum brake memo. regarding efficiency of the
vacuum brakes on wagons and then issue to Transporta-
tion staff a fit certificate for the trains.

Damage-labelling of rejected wagons and issue of fit and unfit
certificates as also issuing of memos. for transhipment
of contents of wagons rejected is done by Neutral staff.

Note (1)—The time-limit normally allowed for examination,
repairs, etc., are—

for trains from Using Railway .. 2 hours.
for trains to Using Railway .. 2 hrs. 15 mts.

Note (2)—Although inter-Railway adjustment of expenditure
has been discontinued, billing for damages, deficiencies
and loose fittings continues to be carried out in accordance
with the Schedules of charges laid down in rules for the
purpose of comparative statistics.

This examination is conducted by trained technical outdoor staff
appointed under the I.LR.C.A.

As the usefulness of the Neutral examination of wagons has been
fully recognised, trained staff under the I.R.C.A are also posted at
almost all the Workshops for examination of wagons turned out after
repairs.

For similar reasons, Nrutral Control staff are also posted at certain
important Marshalling Yards.

From each point where Neutral Control staff are posted, the
following statements are furnished by the Neutral Control staff to
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this office which are summarised and circulated to Railways bring-
ing to their notice all salient points to enable Railways to take suit-
able action for a high standard of maintenance of wagons:—

(i) Monthly statement on prescribed forms of damages, defi-
ciencies and loose fittings charged on interchanged
goods stock at each junction.

(ii) Statement from junctions showing detentions to damage-
labelled wagons at the various stages in the passage of
the wagons through junctions and detention to through
wagons.

(iii) Statements showing typical instances of heavy deten-
tions to individual wagons at all stages in the passage
of wagons through junctions.

(iv) Weekly statements from each junction showing number
of wagons interchanged, rejected, amounts of charges
for damages, deficiencies, etc.; chief items charged for,
detentions to wagons, percentage of rejections, average
debit per wagon.

(v) Statement showing shortage of material at each junction.

(vi) Statement showing wagons if any detained for over 10
days awaiting receipt of non-standard repair material.

(vii) Statement showing wagons examined in Workshops and
noticed with damages, etc.

(viii) Statement showing wagons on sick-lines at Marshalling
Yards, etc.,, examined and noticed with defects,

(ix) Statements showing wagons offered by Railways in
interchange and rejected by Neutral staff under rules
for reasons which could have been prevented by Rail
way staff.



Annexure II.

List of Railways party to the Indian Railway Conference Associa-
tion.
Railways.
Bukhtiarpur-Bihar Light.
Bombay Port Trust.
Calcutta Port Commissioner.
Central.
Dehri Rohtas Light.
Eastern.
Madras Port Trust.

Arrah Sararam, Futwah

) Islampur, Howrah Amta,
Messrs. Martin Burn Ltd. Howrah Sheakhala and

Rlys. Shadara (Delhi) Saharan-
pur Light Railways.

Ahmadpur Katwa, Burdwan Katwa
and Bankura

Damodar-River Light Railway.

Messrs. McLeod &
Co.’s Rlys.

Northern.

North Eastern.

Southern.

South Eastern.

Western.

Burma (Associate member),
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APPENDIX XIX
MINISTRY OF RAILWAYS

(RaiLway Boarp)

Note containing further information relating to ‘the working of
the Indian Railway Conference Association.

l. The I.R.C.A. is publishing certain books and pamphlets such as
Railways Telegraph Code, Alphabetical List of Railway Sta-
tions. All Indian Railway Time-Table (English and Hindi Edi-
tions) Railway Map of India, etc. Are these the legitimate
duties for LR.C.A.?7 Could not the publication of these be ar-
ranged more appropriately by the Railway Board’s Office?

The publications referred to such as the Telegraph Code, Alpha-
betical list of Railway Stations etc., contain information about, and
are required for reference by, all stations/Railways in India, irres-
pective of whether they are Government Railwavs or Company
Railways.  Therefore, the 1.R.C.A.. which deals with all inter-
change matters and is a body made up of both Government and
non-Government Railwavs, is the appropriate organisation to be
entrusted with the publication of such books.

Quite apart from it being inappropriate for the Railway Board,
which is the Central administrative authority for the Government
Railways, to undertake the publication of these books covering all
Railways, nothing would be gained bv such a  high level body
undertaking the work of printing, which is a matter of detail calling
for very little exercise of judgement.

The availability of the requisite machinery in the LR.C.A. for
printing ol books such as the Goods and the Coaching Tariffs at
regular intervals, provides further justification for entrusting the
printing of books such as the Teiegraph Code also to that body.

2. What is the approximate cost of printing of the various publica-
tions brought out by the LR.C.A. during the last three years
(year-wise) and how the exrpenditure was met?

The publications printed by the LR.C.A. fall under two catego-
ries, namely, (i) those intended purely for departmental use and
(i) those which are available to the public also. In costing the
former i.e. those intended for departmental use, in addition to the
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d:rect cost of paper, printing etc. 50% thereof is added to cover
overheads. As for the latter category, a further 256% is added as.
margin of profit. Recoverier made from the public or from the
Railways, as the case may be with reference to actual supplies of
publications made, are credited to the working expenses of the
IR.C.A. while the bills for printing charges etc., are debited thereto.
The net expenditure which includes also the net effect of the above
debits and credits during the year is divided among the parties to
the L.LR.C.A. as explained in para (iii) (B) 0o° the memorandum
sent with this Ministry's O.M. No. 59-B(C)-2498 dated 23rd July,
1959. The approximate expenditure in bringing out the various
1R.C.A. publications during the last three vears nd the income
by sale whether to the Railwavs or to the public is given below:—

Total cost of Income by Sale Excess of

publicat.ons of neom:* oWer
I.LR.C.A. Ra lways Public Total expenditre
1 2.8 2 b, 24C 3 2icy- 1)
1956-§~ 6-200 - 121300 - 10000 - 131300 - 64300 -
19558 142400 - 186000 - 9200 - 195200 - <2800, -
1958-59 280000 /- 22300 - 1h400 - 228700 - ANTOU -

Nott.—(a) The cost of publications does not show all the liabilities
incurred during the vear. It represents only the bills
actually paid during the vear whether pertaining to
that vear or the previous vear.

(b) Similarly., the amount realised by sale of publications
to Rlvs. shows the credits  actually received during
the year whether pertaining to that vear or the pre-
vious yvears.

(c) The cost of stocks is not evaluated annualiv but s
carried forward numerically. The evaluation of the
stock has been done on cost basis as below:.

1956-57 . Rs. 9,500
1957-58 .. Rs. 16,900
1958-59 .. Rs. 38.000

3. The IRCA maintains statistics of movement and interchange of
wagons and furnishes pertodical returns to the rarwus Railways.
Could this work not be handled by the Transportation Directorate
of the Railway Board’'s Office.

The details of work done by the Wagon Interchange Branch
have been given in the annexure appended to the Memorandum
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furnished to the Public Accounts Committee under this Ministry’s
O.M. No. 59-B(C)-2498 dated 23rd July, 1959.

The statistics of movements and interchange of wagons are
maintained in the I.LR.C.A. Office on behalf of all Railways.
Periodical returns and such other information as are required by
Railways relating to movements of wagons are furnished to Rail-
ways by the LR.C.A. These statistics are compiled from the daily
returns furnished direct to the I.LR.C.A. by the Interchange junc-
tions and other stations concerned.

The work done consists of items such as posting of various perio-
dical returns, preparation of daily interchange balances of wagons,
compilation of periodical traffic reports and monthly wagon per-
formancé statements, preparation of hire accounts and checking of
hire accounts submitted by Pakistan Railways, maintenance of
records of railways’ ownership of wagons etc. with periodical recon-
ciliation, recording of movements of individual wagons  passing
through interchange junctions, undertaking census of wagons, trac-
ing of missing wagons, etc. etc.

The work, thus, is mainly of a routine nature, involving compila-
tion of data for which there has to be correspondence directly with
lower formations like stations. divisional offices etc.

It would. firstly, be somewhat inappropriate for a central admi-
nistrative authority like the Railway Board to deal directly with
stations, divisional offices etc.

Secondly. as has been explained in the note dealing with Subject
No. 4, entrusting the work to the Railway Board will not result in
any economy. On the contrary, it will result, to a greater or less
extent, in diversion of the attention of the Railway Board from the
important functions of administration. making use of the statistical
figures compiled and presented by the LR.C.A.. to the routine work
of compilation itself.

4. Is 1t considered necessary for the type of work handled by the
MR.C.A. in ils present set up, a Neutral and independent Organi-
sation as it was originally envisaged in 1905 should continue?

The type of work now being done by the I.R.C.A. may be broadly
classified as under: —

(1) Framing and publishing the Rules and Regulations for the
interchange of traffic:

(ii) The giving of advice on commercial matters to the Rafl-
way Board by the Commercial Committee;
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(iii) Maintenance of statistics of movements etc. of interchang-
ed wagons; and

(iv) Neutral control i.e. neutral inspection of wagons at inter-
change points and workshops, to ensure that wagons.
are in a state of good repair and deficiencies etc. are
appropriately made good.

2. (i) As regards the first item, namely, the Rules and Reguia-
tions for through booking of traffic, this is a matter concerning
not only the Indian Government Railways but also the non-Gov-
ernment Light Railways and the Port Trust Railways which are not
under the administrative control of the Ministry of Railways but
have arrangements for through booking of traffic with the Main Line
Railways. The Commercial Committee of the I.LR.C.A. functions as
a consultative and co-ordinating body for all the above Railways in
matters dealing with interchange of traffic. This particular func-
tion could be effectively discharged only under an independent
organisation like the LR.C.A. in view of the differing interests
involved (viz. Main Line Railways, Light Railways and Port Trust
Railways). Historically, the LR.C.A. was no doubt evolved when
a substantial portion of the Railway syvstem in India was Company-
owned and or managed. Even though in the recent years all the
major Railwayvs have come  under Government ownership and
rnanagement (under the control of the Railwav Board) the existence
of the Light Railways etc. necessitates the continuance of the his-
torically evolved common organisation. namelv the TRCA. for
purposes connected with interchange of traffic.

(ii) Another important function of the Commercial Committee
of the ILR.C.A. is to advise the Railwav Board on matters referred
to them by the Board. The independent character of the Commer-
cial Committee enables it to arrive at decisions after free and frank
expression of opinion by the Members at equal level. The same
Committee functioning under the aegis of the Railway Boeard,
instead of an independent organisation like the .LR.C.A., would not,
it is considered, be equallv effective, as the presence of the superior
administrative authority (namely of a senior officer of the Railwav
Board) would in practice tend to limit the free exchange of views.
The Committee, under the present system, is also in a position to
discuss, with representatives of the Trade across the table and at a
non-governmental level, subjects such as classification of commodi-
ties for freight charges. In view of these advantages known in
actual practice to be derived from the independent character of the
Commercial Committee functioning under the I.LR.C.A., the Railway

-
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Board have, in fact, recently decided, in principle, to revive certain
other Committees and Technical Sections in the L.R.C.A. previously
functioning, such as the Operating Committée and the Engineering
Section. '

(iii) As regards item (iii) paragraph 1, namely, statistics of
movements and interchange of wagons, it has already been explain-
ed in the Memorandum under Subject 3, that the nature of the
work is such that it would be somewhat inappropriate to have it done
under the aegis of the Central administrative authority like the
Railway Board.

(iv) As regards item (iv), namely, neutral control, the work is
©of a routine, executive nature, done in the field, at widely distributed
points. This work is a very useful instrument in ‘maintaining the
-condition of wagons to a better standard. The staff employed for
this purpose are Train Examiners and Wheelmen whom it would
not be quite appropriate to place directly under a central authority
like the Railway Board. Further, the neutral control serves also
the C.P.C. Railway, which is not under the administrative control
of the Ministry of Railways.

3. The issue that arises really is, whether on grounds of economy
or efficiency any change in the present arrangements should be
effected.

4. The staff dealing with the items of work under consideration
are almost entirely engaged in executive functions and would be
required in the same numbers elsewhere if the work is transferred.
‘The supervisory posts in the I.R.C.A. are also few, so that the scope
for economy by relieving them of the work of supervision is practi-
<cally NIL. Thus no economy will accrue by the transfer of these
items of work from the I.LR.C A. to the Railway Board or some other
organisation.

5. From the aspect of efficiency also, burdening the central admi-
nistrative authority, namely, the Railway Board, with the work of
collection of data and statistics from lower formations like stations
etc., as well as with the executive work of wagon inspection, would
hardly be desirable, and will, to some extent, tend to divert the
attention of that high level body to routine executive matters.

6. It has been explained in para 2(i) above that need still exists
for an independent organisation to deal with matters of common
interest of the Main Line Railways and other units like the Light
Railways and the Port Trust Railways. Once the need to have such
an independent body like the IR.C.A, to deal with problems of
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interchange rules for through traffic, is recognised, in the light of
what has been stated in paragraphs 2 (iii), 2(iv), 3, 4 and § it would
be a definite advantage to entrust to that body the other items of
work now performed by the LR.C.A. as well.

7. It is submitted, that in all the circumstances explained, it
would be best if the unitary character of the I.LR.C.A. is not disturb-
ed and it is ullowed to continue to function as an independent
organisation, as at present.

5. At present the employees of the company-managed Railways are
also entitled to a free travel concession on the Indian Govern-
ment Railways. What is rhe financial implication of this con-
cession?

Government Railways at present interchange with the non-
Government Railways privilege passes and PTOs on the usual scale
applicable to similar staff of Government Railways. The financial
implications of these concessions are not easily computable. The
number, class, etc., of passes issued to the company Railway staff
for journeys on Indian Government Railways is not readily avail-
able and it will be an enormous task to get full details thereof and
then evaluate the same in money terms which quite apart from the
considerable labour involved. may not also represent the correct
picture inasmuch as the concessions are of a mutual nature. For a
broad appreciation it may be stated that considering that the num-
ber of staff on company Railways is approximately only 111 gazetted
and 5,741 non-gazetted as against 4,009 gazetted and 1.107,013 non-
gazetted for Indian Government Railways, the effect of the conces-
sion should not be relatively very material.

6. What is the estimated cost of the I.R.C.A. publications which are
supplied free to the non-government Railways and bodies
(figures in respect of last three years under each non-govern.
ment railway etc. may be given)?

A statement is enclosed showing the estimated cost of the I.LR.C.A.
publications which were supplied free to the non-Government
Railways. (Statement ‘A’).

The I.R.C.A. publications are not supplied free to any other non-
Government bodies.

One copy of each publication is supplied free to the National
Library and one copy of each of certain publications to the Director-
General of Intelligence and Statistics. The cost of the publications
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supplied to the National Library and to the Director-General of
Intelligence and Statistics is shown in Statement ‘B’.

Copies of the All-India Railway Time-Table are supplied free to
Ministers, Deputy Ministers, Parliamentary Secretaries, Lok Sabha
and Rajya Sabha Secretariats and the Members of the National
Railway Users’ Consultative Committee. The cost of free copies of
the All-India Railway Time-Table supplied to Ministers, etc. is shown
in statement ‘C’.

This has been seen by Audit who have observed that they make
no comments on the opinions expressed in the note and that the
figures given under questions No. 2 & 6 are not susceptible of
verification by Audit.

New DELHI; Additional Member, Finance,

Dated the 30th September, 1959. Railway Board.



Statement ‘A’
Statement showing the estimated cost of the I.R.C.A. publications (includ-
ing All-India Railway Time- Table) which were supplied free to the Non-Govern-
ment Railways, during 1956-57, 1957-58 and 1958-59.

1956-57  1957-58  1958-59

S. Non-Government Railways Cost of Cost of  Cost of
No. publica-  publica- publica-
tions tions tions

Rs. Rs. Rs.

(1) B.B.L. Railway . . . 100 95 96
(2) B.P.T. Railway : . ) 219 184 179
(3) C.P.C. Railway . . . 95 97 11
(4) D.R.L. Railway . . ) 101 106 119
(s) MUP.T. Railwayv . . . 184 158 155
(6) Martin & Co. . . . 166 152 156
(7) McLeod & Co. . . . 163 142 151
(8) *Burma Railway . . . 15 15 21

Statement ‘B’

Chist of feez copies of the LR.C.A. publications supplied to the National
Library :—

Rs. nP.
1956-57 . . . . . . 10°00
1957-58 . : v . : . 11-00
1958-59 . . , . : . 11-50

Chist of fres copies of the [ R.C.A puhlications supplied to the Director-
G :1>ral of Intelligence and Statistics \—

1956-57 18-25
1957-58 15:00
1958-59 1200

*Through an overs gh*, certa n publ ca- ons d;r ng !he lan' 1 yan werc "no'. lup-
plied ‘o Burms Ra lways The cost of free copies of these publica: ons it as under :. -

i

Rs. oP,
1956-57 . . . . . . . . . 9°00
1957-58 . . . . . . . . . 32°28
1958-59 . . . . . . . . . 332
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Statement ‘C’

Cost of free copies of the All-India Railway Time-Table supplied to the
Ministers, Deputy Ministers, Parliamentary Secretaries, the Lok Sabha and
Rajya Sabha Secretariats, Members of the National Railway Users’ Consulta-
tive Committee : — o C

Rs.
1956-57 . . . . . . 498
1957-58 . . . . . . 528

1958-%9 . . . . . . 5;8



APPENDIX XX

MINISTRY OF RAILWAYS
(RaiLway Boarp)

Note in regard to the points arising out of para 14 of the Audie
Report (Railways) 1959.

“Whar were the dates on which the formal agrecments were entered into with
the conrractors by the Railway Board. Was any date or time limit speci-
fied by the Railway Board to the Iron and Steel Centroller for  releasing
the material 27

— e ——

The Railway Board coaveved their decision to place orders on 9 firms
on 27-5-55 on the basis of tenders submitted by the firms and the contractors’
acceptance of the same virtually constituted the contract. Formal agree-
ments were, however, executed later either with the individual railways or
with the Railway Board according to the value of each agrecment. The
following are the details of the dates on which such agreements were exe-
cuted :

Rlv. to which  Quantity

Name of the firm supplics on Order Datc of the agree-
were 1o he {Tons) ment
made
1 2 3 4
1y ‘A° . . N. Riv. 1000 BG No agrcement was
NE. Riy 1o0c MG executed
(25 C. . . N. Rlv. 1000 MG 15-2-56
(3) ‘B . . N. Rh. isoo BG 13-8-5¢
NE. Rlv. 1soo MGG No agrecment was.
executed.
(43 ‘I . . NE. Rlv. <00 MG 18-1C-55%
(s) ‘H” . . N. Riv. 26000 BG
.- 1500 MG 6-4-56
. Riv. 11500 MG Not executed®
6 ‘G . . E. Rly. 18000 BG  9-T-s5.
.. Riv. 6500 .. 27-5-89
N. Rh. 1500 ., 17-8-%¢
W. Rly. i2000 MG Not cxecuted®

*Such delays have been taken up generally with the Rly. Administra-
tions (Copy of Bd’s letter of 18-7-58 enclosed).

134
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1 2 3 4
(n FE . . W. Rly. 12000 BG Not exccuted*
S. Rly. 4000 MG 17-1-56
C. Rly. j000 MG 28-12-56
8 ‘D . . S. Rly. 17000 BG 8-10-55
E. Rly. 8oc0 BG 6-7-55
W. Rly. 10000 MG Not executed®
(99 ‘F . . N Rily. 4000 BG 18-6-56
S. Rly. 4000 MG 6-12-55

No time limit as such™was placed by the Railway Board on the Iron &
Steel Controller for releasing the material. In Railway Board's letter No.
55/W/219/6 dated 27-5-55 addressed to the Ministry of Commcrce & Industry
and the Iren and Steel Controller, it was suggested that allotment of the
quantities ““may pleasc be made and supplies arranged as soon as possible”.

*Such delays have been taken up generally with the Rly. Administra-
tions (Copy of Bd’s letter of 18-7-58 enclosed).



(COPY)
GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS
(RaLwAY BoARD)
No. 57/ W-6/MSC1/23 New Delhi, 18th July, 1958.

To
The General Managers,
All Indian Railways.

Rer: Execution of agreements relating to the Manufacture and
supply of Cast Iron Sleepers.

It has come to notice that agreements in respect of the orders
placed on the firm for manufacture and supply of Cast Iron Sleepers
plates are executed long after the acceptance of tenders. The Board
desire that in future such agreements should invariably be executed
as expeditiously as possible and in any case within three months
from the date of placing the order.

Please acknowledge receipt.

(Sd.) Deputy Director (Works),
Railway Board.
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APPENDIX XXI
MINISTRY OF RAILWAYS

(RAiLwAY BOARD)

Note in regard to the points arising out of para 14 of the Audit Report
(Railways) 1959 regarding purchase of Cast Iron sleepers.

What were the reasons for the mon-inclusion of the condition, viz.
that contractors could supply 4 tons of Cast lron sleepers for
every 3 tons of pig iron supplied to them by Government in
contract agreement?

A reference is invited to the letter issued by the Ministry of
Railwayvs to the Iron & Steel Controller on 27-5-1955, indicating 75 per
cent. raw material against each of the orders placed-—copy of which
letter was also endorsed to the firms. It will be seen from this letter
that the tonnage ordered in each of the contract agreements was com-
puted on the basis of 4 tons of cast iron sleepers to be supplied by the
contnuctor for every 3 tons of pig iron (raw material) arranged by the
Ministry of Railwavs. It was evidently considered that the contract
agreements in effect covered the position which had been notified in
the instructions to the tenderers in the following terms: —

“Approximately 1.08,000 tons of Tata off-grade and IISCO low
Manganese Grade III Pig Iron will be available for allot-
ment to Firms upto 75 per cent. of the order placed on
them. Tenderers must state, as provided for in the
Tender Schedule form, particulars of the materials they
expect to use to meet the balance of requirements of Raw
materials and melting losses and the price taken into
account when tendering.  No such materials will ordi-
narilv be supplied by Railwayvs but should the Railwayvs
find any such scrap available, they will have the option
to ask suppliers to take over the scrap with suitable
adjyustment in prices, if required.”

It may be observed in passing that if the supplyv of pig iron had
been actually made as anticipated and indicated in the tender, the

need for inclusion of a separate specific clause regarding supply of 4
tons of sleepers for every 3 tons of pig iron would not have arisen

at all.
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APPENDIX XXI1I
MINISTRY OF RAILWAYS
(RaiLway BoARp)
MEMORANDUM

SuB: —Para 40 of Railway Audit Report, 1951—Heavy Station out-
standings.

The Ministry of Labour & Employment have stated that various
proposals for amendment of the payment of Wages Act are still under
their active consideration and that it would take some time more
before these are finalised. They have also asked the Ministry of
Railways on 8-6-1959 to advise them of the specific amendments to
the Act which would meet the Railway Ministryv's requirements,

In regard to the outstanding traffic debits, there has unfortunately
been some deterioration in the position as revealed by the latest
figures ending November 1958. The table given below shows the
amount of admitted debits outstanding for the last 4 vears: —

Dae Balance of adm rted Toral station Raihwvavs' ncome
deb:its outstand ng
" n lakhs. in crores’ ‘! n crores
30-11-5% 25.90 453 6 D 198S5-56
30-11-56 23 9N 3.7h 34710 1Q5H-8°
30-11-5" 19 4~ & 00 379 N 19 ™-sN
30-11-5° 26 6y 9 42 3194 In 19SR-%9

‘Revised Estimates:

A certain portion of increase in the magnitude of admitted debits
outstanding can be attributed to the increase in the traffic earnings,
while some increase is partly due to the bifurcation of the N.E. Rail-
way and the teething troubles on N.F. Railway. General Managers of
the various railways have been addressed demi-officially to tighten up
measures to expedite recovery of the outstanding admitted debits in
Board's D.O. No. 56-B (C)-2498/XV11/27 KW, dated 27-6-1959. Instruc-
tions were also recently issued vide Board's letter No. 56-ACI1/
OSD(A/cs)1/16, dated 29-1-1959 revising the procedure in order to
expedite recovery of admitted debits.
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As already stated in this Ministry’s draft memorandum, dated
17-8-1957 [Appendix XXXI of Vol. Il of 4th Report (Second Lok
‘Sabha) ], delay in amendment of the Payment of Wages Act in this
Tegard in itself has not prevented the recovery of admitted debits
from the station traffic staff to any significant extent.

This has been seen by Audit.



GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS

(RaiLway Boarp)
C. T. Venugopal,

Director, Finance.

D.O. No. 56-B (C)-2498/XVI1/27/ KW
New Delhi, the 27th June, 1959

My dear*

The Half Yearly Arrear Report for the half year ending 31-12-1958
sent by your F.A. & C.A.O. indicates some deterioration in the magni-
tude of admitted debits outstanding. The enclosed statement shows
the amount of admitted debits outstanding year-wise in each of the
last 4 years. It will be seen from the statement that, on most of the
railways, the outstandings have increased.  The Public Accounts
Committee in commenting on the need for speedy recovery of these
outstandings have observed as under in this connection in their 15th
Report (Second Lok Sabha) 1958-59:—

“The Ministry of Railways may state the improvement effected
in the recovery of outstandings of traffic debits.”

It is appreciated that, with the increase in traffic earnings, there
will be some tendency for increase in the amount of admitted debits.
Added vigilance is, therefore, necessary. Instructions have elready
issued in Board's letter No. 56-ACII/OSD (Accounts)] 16, dated
19-1-1959 revising the procedure to ensure prompt recovery of admit-
ted debits. The Board trust that necessary steps have been taken
by the Railways to adopt the procedure laid down therein.

You will no doubt give special attention to bring out the progress
in this matter suitably in the Half Yearly Arrear Report for the half
year ending 30th June, 1959, which is shortly due for submission.

Yours sincerely,
C. T. VENUGOPAL.

D.A—As above.
' *GMs, All Indian Rlys. (by name).
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Statzment showing the Total Adniteed Debits for the periods enling 30-11-55; 30-1 1-56, 30-11-57 and 30-11-58

Total admitted debits

Railways e —
30-11-55 30-11-56 30-11-57 30-11-58
Central . . . . . 1,75.499 1.§3.320 1,64.183 2,13,586
Eastern . . . . . . 2,13,631 2,51.586 2.54,671 2,44,627
Northern . . . . . 2,71,000 2.71,459 1,83,896 6,33,680
North-Eastern . . . . *15,45,361  *12,90,000 7,57,000 6,05,654
North-East Frontier . . . . . .. . 3,63,336
South-Eastern . . . . 1,35,622 1,93,276 2,71,597 2,93,903
Southern . . . . . 82,294 65,018 81,273 1,26,205
Western . . . . . 1,66,10§ 1,70,426 2,34,269 1,83,211

ToTAL 25,89,512 23,98,085 19,46,889 26,64,202

84¢

sNE and NF Railways’ combined figures.
1430 (Al)LS—10.



APPENDIX XXIII
MINISTRY OF RAILWAYS
(Raruway Boarp)
MEMORANDUM

Para 13 of Audit Report, Railways, 1956—Central Railway—Construc-
tion of a Colliery siding for a private company without settlement
of terms.

The Public Accounts Committee in column six of item 19 o.
Appendix I of their 15th Report (2nd Lok Sabha) has observed as
under: —

“The result of investigation in the matter of fixing responsi-
bility for the omission to settle terms before construction
of the siding might be communicated to the Committee.”

The aforesaid observations are apparently with reference to the fol-
lowing remarks in the Ministry of Railways’ Memorandum which is
reproduced as Appendix XVII of the Public Accounts Committee’s
15th Report, Vol. II:—

“As regards the staff responsibility for the omission to settle
the terms with the colliery before construction of the
siding and for the inordinaete delay in settlement, the
matter is under investigation.”

The matter has been examined further with reference to the old
notings and correspondence of 1945, 1946 and 1947. The basic decision
to ask the G.L.P. Railway to go ahead immediately with the construc-
tion of the siding was taken at a meeting on 24th December, 194:
with the old Department of Supply, at which the then Member,
Transportation, Railway Board, and the then Director, Finance, Rail-
way Board, were present. (The former retired from service before
Partition and the latter early in 1949) On 29th March, 1946, the
Railway Board indicated to the Railway Administration that, in view
of the Railway Board having taken the ultimate financial responsibi-
lity for bearing the cost of the siding. the siding charges should be
so fixed as to cover the interest, depreciation and maintenance charge
of the entire siding and not merely of the movable assets. The
Railway Administration, beforc ;i could enter into an agreement with
the firm on these lines, considered it necessary to point out to thc
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Board the anomalous circumstances under which the s?ding was
being constructed and stated that it would be a siding which:—

(i) would be situated on land paid for, and therefore, the pro-
perty of M/s. Amalgamated Coalfield Ltd.;

(ii) would be solely for the use of one concern, viz., M/s.
Amalgamated Coalfields Ltd; and

(iii) would take off from the Amalgamated Coalfields Ltd.
Datla Colliery Assisted Sidings, which in turn took off
from the South Panara assisted siding of M/s. Budhoo Lal
Jagan Nath.

Under the circumstances, the Railway Administration felt that the
firm might claim some measure of control over the proposed siding as
.t would be constructed on their lands, and might also refuse to pay
_siding charges based on interest, maintenance and depreciation charg-
,es on the full cost of the siding. The Railway Administration, there-
fore, suggested that the most appropriate method for eliminating the
various anomalies would be to purchase the surface rights of the land
outright. The suggestion of the Railway Administration had to be
considered in the Railway Board’s Office, after securing the necessary
legal advice, and it was eventually decided to acquire the land vested
in the Company. There was thus no oversight or negligence on the
part of the Ex-G.I.P. Railway Administration who, in fact, pointed out
in a letter to the Railway Board on 25th September, 1947 that the
new siding had been opened to traffic on 21st March, 1947 and that
an urgent decision was necessary if there were to be no difficulties in
making collections from the firm in respect of the past transactions.
In the special circumstances of the case, an examination of the
different aspects was unavoidable, and the fact that the Railway
-Administration did not notify the firm until early in 1949, the siding
icharges computed in the manner suggested in Railway Board’s letter
of March 1946, has not prejudiced or weakened the Railway’s claim.
A revised calculation of the dues resulted in reducing the amount
from Rs. 1,46,630 to Rs. 94,000, as against the “compromise offer” made
by the firm of Rs. 70,000; the reduction cannot be ascribed even
“indirectly to the delay in notifying the siding charges to the firm, but
was on the consideration that the arrear charges for interest, main-
tenance and depreciation could with some justification be scaled down
ain proportion to the lower output of coal, taking 1953 as a normal year
for which full charges at 6} per cent. are deemed due. This was done
having regard to the firm's contention that they would not have
wdeveloped the collieries until about 1954 but for the express request
of the Government who needed coal for national purposes in 1947.
The enclosed statement of calculations will indicate that the amount
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of Rs. 94,000 represents the amount that was finally considered as
reasonably recoverable from the firm. As this amount has since
been paid by the firm and as there was no delibemate neglect or over-
sight on the part of the Railway Administration as such, the Ministry
of Railways submit with all due respect that it is not necessary to
proceed further with the question of fixing responsibility.

This has been seen by Audit.



Statement of Calculations

Arrear charges for interest, maintenance and depreciation scaled
down in proportion to lower output of coal, taking 1955 as a normal
year for which full charges @ 6} per cent. are deemed due:—

Normal year to be taken as 1953.

Normal production to be--1,91,000 tons.

Full payment per year—Rs. 20,235-12-0.
286

1947 21-3-47 to 31-12-47 = .
365.

Normal production would have been—1,50,000 tons.
Actual production for the period-—21,000 tons.
Charges due—270—,235v-713-7(7). X 150 X 14‘ — 2995/
191 100.
1948 Proportionate charges due 349 —Rs. 6,881/-.
1949 Proportionate charges due 63% —Rs. 12,749/-.
1950 Proportionate charges due 73¢7 —Rs. 14,773/-.
1951 Proportionate charges due 699 —Rs. 13,963/-.
1952 Proportionate charges due 66¢; —Rs. 13,356/-.

1953 Full payment — Rs. 20,235/12/-.
1954 1-1-54 to 5-7-54— 186
365
Proportionate full production charges due—
186 % 20,235-12-0 Rs. 10,312
365
Total charges due Rs. 94,494-12
Less collected in excess Rs. 952
Net amount due Rs. 93,542-12
Rounded off to Rs. 94,000
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APPENDIX XX]V

MINISTRY OF RAILWAYS
(RAILWAY BOARD)
MEMORANDUM
B

RE: —Para 9 of Audit Report, Railways, 1957—Heavy arrears in the
recovery of rent for Railway land leased to outsiders. :

The observations of the Committee in regard to prompt recovery
in all such cases are noted for future guidance. Railway Adminidt
trations have also been addressed in the matter (vide attached copy
of circular). )

The Committee were informed, during the discussion of this Audiy
Para in July 1958, that the amount of old arrears outstanding o,
1-5-1958 stood at about Rs. 1,32,000. Vigorous efforts have been, ana
continue to be, made for realisation of these arrear dues, as far as
possible by negotiations in the first instance before resorting to legal
proceedings. These efforts have met with some success in that these
earlier arrears outstanding in respect of the 3 stations under reference
amounted to Rs. 1,26,861 (approximately) on 1-5-1959, against
Rs. 1,68,275 mentioned in the Audit Para (a still earlier figure of old
outstandings mentioned in the Audit Para was Rs. 2,05,000 as o
31-12-1954/31-12-1955). The progress is slow due to the efforts of the
licencees to evade or delay payment as much as possible. Actio
has been taken in some of the cases to file suits in the courts, and i
other cases eviction proceedings or other legal action is proposed tu
be taken as the situation demands. It will be appreciated that when
the licencees protested against the general enhancement of occupation
fees in respect of railway land ordered from 1-10-1950, some tim.
was taken over consultations with the State Governments concerned
and with the Zonal Railway Users' Consultative Committee, and
meantime the arrears mounted up.

3. On this particular Railway, the security deposits held by the
Railway in such cases generally amount to 3 months’ occupation fee,
which has recently been enhanced to 12 months’' occupation fee; the
agreements also provide for payment of the occupation fee monthl;
in advance as well as for the imposition of penalty and serving of
eviction notices in the event of non-payment of charges. Forfeiture
of the security deposit, as suggested by the Public Accounts Com:
mittee, is even now open to the Railway Administration in 44 out o!
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ff%\,?cases excluding generally only the cases pertaining to land leased
fior to 1932 when it was not the practice to obtain security deposits.
% srfeiture of security deposits in most of the cases is thus possible and
- action in this respect will be taken when the final decisions to take
he cases to Court or to evict the licencees are taken. The amount
0 be forfeited, in any case, will form only a small fraction of the
»rrear outstandings, as the licencees deliberately allowed payments
«o fall into arrears for many months together in view of their being
eware of the fact that the Railway had no power for summary ejec-
tion under the Government Premises Eviction Act 1950, which was
held by more than one High Court to be ultra vires of the Constitution.
With the enactment of fresh legislation, viz., Public Premises (Evic-
tion of Unauthorised Occupants) Act, 1958, it is hoped that the posi-
tion will improve and that it may be readily possible in future to
-ecure the eviction of defaulting licencees which will obviate accumu-
tation of arrears of rent, while making efforts through legal or other
ction to recover the amounts due to the Railway.

This has been seen by Audit who have observed that the amount
of outstanding as on 1-5-1959 mentioned in Para 2 above is under
verification by Audit.



GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS
(RAaiLwAY BoaRD)

No. 59-BC-PAC|11/15th Report!9. New Delhi, dated the 29th Jun.

195.
The General Managers,

All Indian Railways
including

G.M,, CLW. and
CAOR, 1.C.F.,, Madras

Sus: Prompt recovery and accountal of railway dues on account o
rent or licence fee of land or other railway premises leased o
licensed to outside parties.

A case has come to the notice of the Public Accounts Committee
through the Railway Audit Report in which, due to rent for Railway
land leased to outsiders at a number of stations on a certain railway
not having been paid for months together, the amount of outstand-
ings recoverable mounted up steadily.

Railway plots or other premises, etc.,, in Railway settlements o1
at outstations are usually allotted to outsiders under temporar
occupation licence agreements. The Board desire that these licenc
agreements where not alreadyv containing the necessary provisions
should clearly provide for pavment of occupation fees monthly ir
advance for security deposits equal to a reasonably adequate num-
ber of months’ occupation fees (say 12 months’ fees) which woulc
be liable to forfeiture in the event of non-payment of fees sav fo:
2 or 3 consecutive months, and for imposition of penalty or for serv-
ing ejection notice in the event of non-pavment of charges promptly
If there is anv argument or representation about the rate of recovery,
it is necessary that such arguments should be resolved quickly by
a reference to State Governments where it is necessarv or desirable
to obtain the market value of land from State Government authori:
ties, or by a reference to the Zonal Railway Users’ Consultative
Council, etc. Only by these means can it be ensured that outside
parties do not use the plea of absence of prompt reply to their
representations in support of their continued default in payment.
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The Board appreciate that there were certain limitations under
Government Premises Eviction Act, 1950, but with the enactment of
fresh legislation, the position has been tightened. The Board trust
that Railway Administrations will not allow legitimate Government
dues to fall into arrears on any account through lack of timely and
effective action.

In this connection, Railway Administrations are also aware that,
in the Audit Report, Railways, 1959 attention has been drawn to
the arrears in the recovery of rent for land leased through State
Governments in connection with “Grow More Food” Campaign.
The procedural machinery in this connection should be tightened
where necessary to see that payments made by the State Govern-
ment through treasuries and accounted for through exchange
accounts are promptly linked and shown in the relevant register to
watch that payment is received promptly by the Railway Adminis-
tration from month to month. It should be ensured that at any
time there is a clear record to show readily the area of surplus land
handed over in this connection as well as the period for which pay-
ments are outstanding. Vigorous efforts should continue to be made
to complete the recoveries on this account.

C. T. VENUGOPAL,
Director, Finance, Railway Board.

D.A.—Nil.



APPENDIX XXV

MINISTRY OF RAILWAYS
(RamLway BOARD)
MEMORANDUM

Fixation of Price of Locomotives supplied by TELCO.

In order to ensure that the prices for the locomotives to be
delivered by Telco from 1st April, 1958 onwards are fixed sufficiently
in advance the Railway Board called upon Telco to submit their
quotation in February, 1957, which they did in October, 1957. Since
then the matter has been under the active consideration by the
Railway Board. In order to arrive at an early settlement a number
of meetings were also held by the Railway Board’s officials with
the representatives of Telco and the price of Rs. 3,74,994 per loco
was offered for deliveries during the period 1958--60. Telco, how-
ever, could not agree to this offer and demanded Rs. 3,92,861. As
the matter could not be resolved by negotiations, the only alterna-
tive according to the agreement was to refer the dispute to arbitra-
tion.

According to the agreement, matters of dispute between the
Railway Board and Telco, if any, have to be referred to two arbit-
rators and an Umpire. As this procedure was likely to delay the
fixation of prices, it was mutually agreed by both the parties that
this dispute of prices to be paid by the Railway Board for locos to
be delivered during 1958—60 should be referred to the arbitration
of one arbitrator. The matter has, accordingly, been referreq to
Shri J. N. Majumdar, a retired Judge of the Calcutta High Court.
The arbitrator entered upon the terms of reference from 8th Octo-
ber, 1958 and the matter is now under his consideration.

With regard to the suggestion that the Railway Board should
frame the issues for arbitration precisely to facilitate a decision
quickly, it is submitted that the dispute as referred to the arbitrator
is on the specific question of settling the price between the two
figures mentioned above. Each of the specific items comprising the
above figures have also been detailed so as to indicate what the
disputed amounts are under each one of them. The issues, therefore,
have been framed in a precise manner.

This has been seen by Audit.

150
GMGIPND—LS I--1430(Ai) LS--22-12-59-—1700.



—

LIST OF AUTHORISED AGENTS POR THE SALE OF PARLIAMENTARY
PUBLICATIONS OF THE LOK SABHA SECRETARIAT, NEW DELHI-1

A Name and sddress Agen Nome snd address Agency Name and sddress
r%g:cy of the Agent gIo.cy of the Agent No. of the Agent

1. Jain Book Agency, Con- 26. The International Book Ser- so. Chanderkant  Chimsn ) ¥ 1
naught Place, New Delhi, vice, Deccan Gymkhana, Vora, Gandhi Rcsad, Ah-
2. Kitebisten, 17-A, Kamla Poona-4. medabad.
Nehru Road, Allahabad, 27. Bahri Brothers, 188, Lasj- 51. 8. Krisknaswamy & Co..
3. British Book Depot, 84, pat Rai Market, Delhi-6. P. 0. Teppskulam, Tiru-

Hazratganj, Lucknow. 28. City Booksellers, Sohan-  chirapalli-1.
3- Im erﬁal Book Depot, 268, gamy Street, Delhi.’ s2. Hyderabad Book Depot,
Main Street, Poona Cemp. 29. The National Law House, Abid Roed (Gun Foundry).

s. The Populsr Book Depot ~ Near Indore General Lib-  Hydersbad, .
(Regd.), Lsmington Road, rary, Indore. 53. R) M. Gulsb Sirgh & Sons
Bombay-7. 30. Charles Lembert & Co., (P) Lid., Press Ares, Ma-
6. H. Venkataramieh & Sons, jo1, Mahatma Gandhi thura Road, New Delhi.
Vidyanidhi Book Depot, Road, Opp. Clock Tower, 54. C. V. Verkitachala ICVI::-
New Statue Circle, Mysore.  Fort, Bomgay. Near Railway Station,
~. International Book House, 31. A. H. Wheeler & Co. (P) lakudi.
Main Road, Trivandrum. Lid., 15, Elgin Road, Allah- ss5. The Chidamberam Pro-

8. The Presidency Book Sup-  abad. vision Stores, Chidembarsm.
plies, 8-C, Pycroft’s Rosd, 32. M. S. R. Murthy & Co., 56. K. M. Agarwal & Sons.
Triplicane, Madras-s. Visakhapatnam. Railway Bock Siall, Udai-

9. Atma Ram & Sons, Kash: 33, The Loyal Book Depot, pur (Rajasitan).
mere Gate, Dethi-6. Chhipi Tank, Meerut. 57. The Swadessmitran Lid.,

10. Book Centre, Opp. Paina 34. The Goods Compansion, Mount Road, Madras-2.
College, Paina, Barcda, 58. The Imperial Publishing

11. .M. Jaina & Brothers, Mori 35. University Publishers, Rail-  Co., 35 Faiz Bazar, Darya-
Gate,Delbi-6. way Road, Jullundur City.  genj, Dethi-6. -

12. The Cuttack Law Times 36. Students Stores, Roghunmb 59. Azeez-General Agency, 47,
Office,. Cuttack-2. Bazar, Jammvo-Tawi, Tiak Road, Tirupari.

13. The New Book Depot, Con- 37. Amar Kitab Ghar, Diagonal 6o. Current Bock Steres, Ma-
navght Place, New Delhi.  Rcad, Jamshedpur-1, ruti Lane, Reghunath Dadaji

14. The New Bock Depot, 79, 38. Allied Traders, Motia Park, Street, Bembay-1.
The Masll, Simla, Bhopal. 61. A. P. Jsmbulirgem, Trade
15. The Cenural News Agency, 39. E. M. Gopalkrishra Kone,  Representative & Marketin
23490, Connaught ircus, (Shri Gopal Mathal), North Consuliant, Prudential Ban

ew Delhi. Chitrai Street, Madura, Building, Rashtrapati Road,
6. Lok Milap, District Court 40. Friends  Book House, Seamdersbad. -

Road, Bhavnagar, M.U., Aligarh. 62. K. G. Asservadem & Sons,
17. Reeves & Co., 29, Park 41. Modern Book House, 286,  Cloughpet, P.O. Ongoli,
. S’x";x“;q Cal{ciutl‘:-ﬁ& Modi J:X'nlgr sGafi' J;blgpur. Gunwr Distt. (Andbra).
18. The New Book Depot, 1 42. M. C. Sarkar ons (P)

No. 3, Nagpur. Ltd., 14, Bapkim Chatterji 63- g{ﬁ;},’;,?dgf"ﬁgﬁﬁbfﬁ

19. The ~Kashmir Book _Shop,  Sireet, Calcutia-12. o :
Residency Rosd, Srinegar, 43. Pecple’s Book House, B-2- 64. The Triveni Publishers,

R von s S S e, A

20. ‘The ish Book Store, rderabad Dn. . .

7-L, Connaught Circus, New 44. W. Newman & Co., Lid,, s s?xfccgllcnggo ll‘loi:la,ui’m
Delhi. 3, Old Court House Street,

1. Rama Krishna & Sons, 16-  Calcuua. 66. Jayana Bock Depot, Che
B, Connsught Place, New 45. Thacker Spink & Co. (1938)  Rirwala Kuan, Karol Bigh,
Delhi. Private Ltd., 3, Esplanade ew Delhi-5.

22. Internationzl Book House &s'g Calcutia-1, 67- 'Bmklﬂnd',ﬁﬁ_’"m G“t.

Private Ltd., 9, Ash Lane,46. Hindustan Diary Publishers, = Ajmer (Rajasthan).
Bombay, Market Street, Secunders- 68, Oxford Book & Stationery

i bad. Co., Scindia House, Con-
23. bl;.‘lkshtm Bock Store, 42, 44 1 axmi Narsin Agarwal, Hos- m“"h‘ Place, New belhi.

. M. Queensway, New ital Road, Agra.

~ Delbi. " 48."Law Book Cob, Sardar Pate] 69 Mekksla  Pusisks Press,
34. The Kalpana Publishers, *  parp, Allahebad. Balamandire, Gandhinagar,

T“““““W]Y'g- 49- (l:)ug Tarapzrt:’wln & Si‘)nrs Bangalore-9

. 35 8. K. Brothers, 15A/65 o, Private . 210, Dr. 70. Gandhi Semriti  True.

. *"WEA,, Kerol Bagh, Delhi-s,  Nuoroji Road, Bombsy-1. ' Bhavnagar. ’
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